3533 Short Duration

SHORT DURATION DISCUSSION
UNDER RULE 176 RE DEMAND FOR
NATIONALISATION OF THE
SUGAR INDUSTRY

SHRI A.G. KULKARNI (Maharashtra):
Mr. Vice-Chairman, I am grateful to you
for having agreed to have a discussion on
a very vital and important problems,
particu larly an ecofiomic problem. We
are all along wasting our time on so many
other matters, but the country can only
prosper by the development of the economy.
Today what we are discussing is a pro-
blem of the sugar industry and a demand
for nationalisation from wvarious parts of
this country. The sugar industry is an
industry which islike the textile industry
as regards capital involvement, as regards
employment, as regards production. (Inter-
ruption by Shri Cutta  Basu) Why are you
coming in unnecessarily? I want to educate
you also in this. You are having radical
ideas. You have some education on cons-
tructive side of the problem.

What I want to state is that the sugar
industry is also a problem industry be
cause, sugar, though it produces a
sweetening agent, has never satisfied either
the consumer or the producer, that is,
the agriculturist who produces the raw
material for it. The entire blame for the
muddle in the sugar industry is squarely
to be put at the door of this Government.

Sir, during the last twentytwo years we
are seeing various phases of the sugar
industry, excess production at some time
and scarcity at other, and so on. I would
like to quote from the report of a Com-
mission  appointed by the Government
called the Sugar Enquiry Commission.
What I want to say is [ am apportioning
the blame on the Government and charg-
ing it with the responsibility in this
matter. The same Commission has found
out that the Government policy is one of
ad hocism and not one of planning on a
long-term perspective for sugar produc-
tion in this country. The Commission
states, I quote :

Sometimes the so-called measures for
stabilisation have themselves pre-
vented a return to normalcy and have
tended to prolong the instability.
Short-term palliatives have post-
poned long-term  remecdies. Ad hoc
measures 1o deal with specific
problems as they arose from time to
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time have only too quickly militated
against comprehensive solutions being
sought. In fact ad hocism has been
one of the worst man-made causes |
of instasility faced by the industry.
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Sir, why I have quoted this is because it
is a very valuable report. When the Go-
vernment has appointed a Commission,
they have given this certificate to the
Government that the entire policy on
sugar is based on ad hocism and is injected
with politics wherever certain  solutions
are demanded.

Sir, I want to bring to the notice of this
august House that the sugar problem should
be seen in a long-term  perspective, that
is the perspective of the better land use in
the different parts of this country and an
adequate return to the grower and alsu
the question of the by products of the
sugar industry to be processed with the
full  encouragement at the Government
level. Unless all these aspects are gone into,
the sugar problem will alwavs remain
with us. I say this because this is the
opportunity now when we produce round
about 95 lakh tonnes, and next year we
expect to produce 40 lakh tonnes. And we
will have a chance of devising a realistic
and logical plan for the sugar industry
for the coming one or two Plans. I de-
mand this because this yvear the Govern-
ment has shirked its responsibility in
fixing incentive prices to the sugar-cane
growers. The demand was something
between Rs. 10 and Rs. 15 per quintal,
while the Government has fixed it at
Rs. 7.9 or whatever it is though it is
national ? I am afraid next year the sugar-
cane growers will not come forward to grow
sugar-canc in the context of the increased
capacity that is licensed and the demand
of the industry for crushing. At that time
again the prices of gur or jaggery or
khandsari will rise and within a period of
three or four years the Government will
again come to the same sorry state of a
scarcity condition. I say this because if
you see the production in this country,
the production figures of the sugar-cane
grower here are very low as compared to
the other international competitors. We
find that while in Hawai the avecrage is
about 80 wonnes, our average has never
exceeded between 17 and 20 tonncs;
when their recovery 1is between 11 and
14 per cent, our recovery has never gone
more than g or 9.8 per cent. This is an
industry wherein is invested a capital
Rs. 400 crores-the entire production is
about Rs. 600 crores. And if you see the
total 1impact of so much of capital being
invested in this industry and of so many
people concerned with this industry, it
is natural that the demand for nationalisa-
tion should come because of the failure
of the industry to pay remunerative price
to the growers and also their failure to
deliver the goods to the consumers at a
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price which the -onsumers can afford to
pay.

Another aspect of the problem which I
am highlighting is that it is actually a
problem more of the agriculturists, as
T call it. Itis not an industrial problem,
asitis. Itis a problem wherein the sugar-
canc grower has to get the maximum or an
incentive return so that he can supply
cane to the factory. What is it ? Twenty-
five per cent is for wages, 75 per cent
has to be given fo - raw materials. And that
is the crux of the problem. What I have
found out is this Nowhere in this whole
world is there sugar production in a belt
where there is c<treme heat or extreme
cold. Nobody stiould take it that I am
talking with a b assed and regional view,
I have to submit that I am talking from a
scientifie view, .. (Interruptions) Do not talk
any nonsense. I im giving this view that
in  tropical contries only they can
produce this crop better. But what
about extreme conditions of cold and heat?
1 challenge. Let the Government say that
in such conditions anywhere else sugar-
cane is grown to 2 proportion which you

can get from the tropical countries.
[ Tue V ce-CHAIRMAN (Sur1
Axpar  Awr KHAN) in the Chair]

Let the M»mbers and the representatives of
the sugar-cane growers from U.P. and Bihar
consider this disoassionately. Do not take
it that T am only pleading for them
because you car.not blame if there is a
demand for stee  plant to be started in
Bombay where therc is no raw material.
Naturally, in this country, agricultural
strategy has to be based on the better
and cffoctive lanl use. If the raw-material
say, wheat or so'ncihing else can be grown
in Barea better, itis the B area only where
it can be growr and processing factory
organised. If th's is grown in C area,
the Government must give encourage-
ment to the C arza, because you will have
to find out wlere national interest is
best served. When I said that politics hes
entered this sug.ar trade, it is because the
Government wa it3 to satisfy the demands
coming right up from moment to moment.
And you will find that in this country
today the price ¢ fsugar has got a difference
of Rs. 40 per cuintal. You will never
belicve—betwee . the prices in UP. and
those in the Scuth, there is a difference
of Rs. 40 per untal. The difficulty is
why there is this difference of Rs. 40 per
quintal. It is rot that they want to give
anytning to the ndustrialists or any profit
to them. They vvant to say that they want
to give it to the sugar-cane growers. That
alone is not the problem ? In the Northern
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part, the yield has been not more than
20 to 30 tonnes. And that is why the dif-
ficulty has been that the sugar-cane
growers are not getting a proper return,
That is why I am claiming that the pers.
pective of a long-term  sugar policy should
be included in the development of indus-
try. You have got a Research Institute
at Lucknow. Develop certain strains which
can grow in the colder areas also. Do that
research. Thatis why ...

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNA SAHEB SHINDE) :The Kanpur
Institute is not sugar-cane Institutc.

SHRI A. G. KULKARNI : I am sorry,
Lucknow. Develop that type of strain
there. That is what I am saying. It is
a problem of major land improvement,
major agricuitural development, m~jor re-
search on the development of different
strains. 1 re-emphasise thatitis the failure
of this Government not—an individual
or the industry or a worker or somebody
else—to have ths perspective. They have
injected politics into the sugar industry.
That is why the entire thing has collapsed.

In this country, the agriculturists
have never failed, particularly in sugar
cane whercin, I can say, we have reached
certain targets between 130 1o 150 tonnes
per acre; we have achieved that. That
shows that we are not lagging behind
international competition, znd our agri-
culturists have proved more than a match
in development new strains, in growing
new strains, in getting yields wkich are

commensurate with  and even  better
than others in the world. Similarly, in
respect of recovery, we have achieved

between 13 to 14 per cent on an average.
There also you cannot blame the agricul-
turist. T want to say that the agriculturist
has caught up with the new development
techniques with all agricultural deve-
lopments.

I only plead with the Government. Let
them not play with this industry. It is
playing with fire. Please devise some met-
hod when there is over production in this
country. Do not inject politics for what-
ever reason you ray want to say. I do
not take that nationalisation is the pana-
cea for removing all theillsin this coun-
try. Nationalisation has to be selective,
The main point is production. It is the
availability of a particular item to the
consumer and the cheapest price and
incentive price to the grower. As long as
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10 years back, the Maharashtra Pradesh
Congress Committee resolved that there
should be the nationalisation of banks
of the import and export trade and that
all agricultural preduce should either
come within the co-operative sector or
the nationalised sector. That was a de-
mand made by my State’s Pradesh Con-
gress Committee. [ am  highlighting this
because we are not lacking in the proper
understanding of the problem.

As for nationalisation I again say that
nationalisation will increasc burcaucrati-
sation, and thatis why I am not going to
allow any increase  in bureaucratic
authority  whereby corruption  starts
and we again mismanagc the whole thing.

Coming to the U. P. problem, Sir, itis
unique nowadays. If you go through the
U. P. problem. ...

SHRI BANKA BEHARY DAS
(Orissa): Mr. Kulkarni, I am not wasting
your time. The discussion is supposed to
be raised on the nationalisation of the sugar
industry. The argument that you are
advancing is indirectly against nationalisa-
tion.

SHRI A. G. KULKARNI : Starting
with a preamble I am coming to nat-
ionalisation. What 1 was saying was that
in U. P. particularly there 1s a complete
mess in the sugar industry. You have to
study the production figures of U. P. right
from 1960. Having reached 14.5 lakh
tonnes, it came down to as much as 7
lakh tonnes. Now it is 11 lakh tonnes.
That is why it has been a very mismanaged
affair. For that, Sir, I blame the Go-
vernment..

SHRI C. D. PANDE (Uttar Pradesh) :
As against the total national production
of 35 lakh tonnes, U.P. gave 14.5 lakh
tonn~s. Up and down is a national charac-
teristic. It is nothing peculiar to U. P.
alone.

SHRI A. G. KULKARNI : Mr. Pande,
I will again rcaffirm thatin U. P. parti-
cularly the entirc sugar-cane production has
been at the vagaries of the industrialist of
U. P. They have not done justice to the
sentiments of the growers who are supplying
them sugar-cane. That is why from 14.5
lakh tonnes it came down to 7 lakhs

tonncs. (Interruption by Shri C. D. Paude)

I know you are an industrialist | , ,

(Interruptions)

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Order, please. Mr.
Pande, you will get the chance to explain
your case.

SHRI A. G. KULKARNTI : ...he will
have time to explain his case. Let him not
mix upissues. My hon’ble friend, Mr. Pande,
denies it. I have got another figure with
me. Lethim deny that too.

In U. P. there have becn the maximum
numher of investigations under the Indus-
tries (Development and Regulation) Act,
What do you have to say against this?
There were ‘nvestigations — about mis-
management ...

SHRI C. D. PANDE : Only in U. P,
and not in Bihar ? Doecs he mean to say
that this thing was confined to U. P.
alon~ ? *

SHRI A. G. KULKARNI : What I

want to say is that U. P.’s case is unique.

SHRI C. D. PANDE : In Maharashtra
co-opcrative people are eating up  lots of

'money. They have becom: magnates out

of the co-nperatives., |

AN HON'BLE MEMBER: Mr. Pande
will have ample time to speak.

SHRI A. G. KULKARNI : Sir, I
should get five minutes more becausc of
Mr. Pande’s  interruptions. Therefore,
Sir, the maximum number of investiga-
tions took place in the U. P.  sugar
faciorics. The maximum diflerence in
production is in U. P. and Bihar.

Again, Sir, if you look at the figures of
payment to thc cane-growers in U. P.
it is Rs. q crores at the end of the season
compared 1o Rs. 11 crores of last year.
The U. P. sugar factories are getting
differred payment from (Zaterruption)
the poverty-stricken sugar-cane grower
in U. P. That is the fun of the whole
game. Therefore, the U. P. industrialists
are getting all sugar-canc free, no pay-
ment.  So Rs. 11 crores were due in
February. The U. P. sugar factories arc
yet to pay about Rs. 5 crores a3 sugar
cane cess....

SHRI C. D. PANDE : Out of Rs. 100

Crores.,.....

THE  VICE-CHAIRMAN
AKBAR ALI KHANJ : Ord-r,

(SHRI
please.

SHRI C. D. PANDE: ... my knowledge
is much better than that of all of you put
together.
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SHRI CHAWDRA SHEKHAR (Uttar
Pradesh): Yes, I know your knowledge is
much better in favour of the U. P. sugar
magnates...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI }HAN) : Order, please.

SHRI CHAVDRA SHEKHAR: Sir,
why should he iterrupt? Has he got your
permission  to 11terrupt him ?

SHRI C. D. PANDE : I must explain
what I wanted to say. He says thatin U.P.
the sugar-cane jrower has to be paid and
that Rs. 5 crorss has to be paid as cess.
He is giving a nisleading picture. ., (Inter-
miptions)...If our of ‘Rs. 120 crores, Rs. 5
crores remains nnpaid, does it lie in his
mouth to say tiat nothing has been paid.
He should be re 1sonable ...

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Why should you,
get restless and  interrupt 7 You can
note down thc noints and when your turn
comes you certainly refute that allegation.

SHRI CHANMDRA SHEKHAR: Mr.
Vice-Chairman, he is speaking as  if
they are paying from their pocket. This is
the price of raw material.

SHRI A. G. KULKARN! : The sugar
industrialist ha« becn charfing him for
his ignorance. They are deriving the
maximum price from the Goyernment as
well as the cowsumer. They get round
about Rs. 165 per quintal. Out of that
they have paid very little to the Govern-
ment and to the sugar-canc grower. . .
(Interruption by Shri C.D. Pande) ... Here
is another Pande arguing with me.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You have to
finish in two miautes.

SHRI A. G. KULKARNI : I am
lpsing time. [ :m not going to yield to
anybody.

THE VICI--CHIRMAN (SHRI
AKBAR ALI KHAN) : That is why I
allow you up to ;; o’clock.

SHRI A. G. KULKARNI : No, Sir
Before 3-10 I cannot finish. Sir, I was
saying that the 1". P. Government has got
to be blam:d. 1'or the last twenty years
every governm:nt, the Maharashtra
Government, tle Gujarat Government
or the Mysore 'Fovernment, has bheen
using this cess for improving the quality
of sugar-cane, for building good rouads in
factory areas. But what has the U.P.
Government done ? They have been just

[9 DEC. 1979]
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the hand-maid of the sugar industrialists
of U. P. and nothing more. That is what
I charge that Government with. That is
why the demand for nationalisation has
come from Bihar, U. P. and som= other
arcas, including the Southcrn parts. ...

SHRI KRISHAN KANT (Haryana) :
Haryana also.

SHRI A. G. KULKARNI : I da nat
know about Haryana. Sir, I throw a
challenge. There are 22 lakh grow:rs in
U. P. In the co-operative sector U. P.
has a well-knitsugar-cane growers’ organisa-
tion. Let him deny that. Why arc
they not going into this co-operative
sector? Why are they not collecting from
every grower some money to form a viable
share capital to acquire sugar factories
from the industrialists, I do not under-
stand. I raised this problem with the
Prime Minister and she said that whercas
my Statc co-operative has developed,
her State has not developed. Again, the
Prime Minister stated in Lucknow that in
U. P. everybody was interested in
politics . .,

SHRI Z. A. AHMAD (Uttar Pradesh) :
In U. P. it is the State Government
which is not encouraging co-operatives.

SHRI A. G. KULKARNI : That is
correct. Now it is on the authority of the
Prime Minister that I say that if the U. P.
Government could manage their own
affairs m the intcrest of the agciculturist
in the interest of rural welfare, they could
meet the challenge. I will help them.
The point is that with these co-operatives
you can co-operatise. Out of the 71 odd
factories, 21 are in U. P. alone . .

(Interruptions)

AN HON'BLE MEMBER: You have
specialised only in U.P.

SHRI A. G. KULKARNI:. . .Recently
the Koada Rao Cormmiitee made a study
of this nationalisation problem. They
have said that in the whole country
about Rs. go to 100 crores would b= re-
quired for the taks-ovar of these mills.
A certain estimate has been given for the
modernisation problem also. What I want
to suggest is that in the casc of U. P. the
imm~diate solutiopn, as I have said, is
nationalisation of ‘the mills which have
misbehaved, which have not paid to the
agriculturists, whatsoever they may b-.
I would add that the Governma=nt should
nnt nationalise this industry permanently
because utlimately thisis an  agricultural
processing activity and I do not stand for
the creation of bureaucracy in this inJustry.
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[Shri A. G.Kulkarni]
3 P.u.

So I only suggest that in this agricul-
tural processing industry, it is the cane-
grower or the agriculturist who is himself
more interested in the development of his
own walth. There are so many other states.
There are various examples like Guijarat,
Mahara htra, Mysore, Andhra, Madras
and 50 on. You can take them and find
the solution. But nationalisation is the
only solution now as far as U. P. and
Bihar are concerned. (Time bell rings) Sir,
1 have got only two points to make.

THE  VICE-CHATRMAN (SHRI
JAKBAR ALI KHAN) : Mr. Kulkarni,
you must appreciate that this is a 24 hour
discussion and you must listen to the

other p=ople also. I will not give you
more tima.

SHRT A. G. KULKARNI : Sir, I will
only take two or three minutes

more.

THE  VICE-CHAIRMAN  SHRI
AKBAR ALI KHAN) : All right.

SHRI A. G. KULKARNI : Sir, my

party people are also willing to give me
some time.

Now, Sir, there is also a demand for
nationalisation in Maharashtra. 1 do not
want to deny that. But by which class it
is demnded ? It is the private sector class.

In the private sector mills, there is a
demand going on that nationalisation
should bz there. But actually this

nationalisation is a problem which is to
be solvad on merits. For this purpose,
I demand that this Governmznt must
face this problem squarely. I learn the
Governmnt isstill thinking of appointing
some committee here or some committee
there. But umpteen committees have been
appointed and their reports are on the
shelf. There was the Sen Gommittee re-
port, but nothing has been done. Only
Government has taken steps to earn more
money by way of excise and so on. Actually,
a perspsctive of healthy d=velopment of the
sugar industry has not been planned by the
Government. That is why I say in U. P.
particularly this problem can be solved,
There is another way also. Just as you
form a textile corporation, you can form
a sugar corporation whereby you can give

loans, modernise the sugar mills, etc.
T do not object to that. That is also
another way, particularly where, for

instance U. P., cane co-operatives are
there. They are active and they are pre-
pared to take up the respoasibility. The

[RAJYA SABHA]
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State Governmasnt must immediately go
there and help the cane-growers even
at some risk for themselves.

My last point is, why so much discussion
is going on here ? Mr. C. B. Gupta, the
Chief Minister of U. P., suggests ‘let the
Centre take a decision. Here at the Centre
they say ‘let the State take a decision’.
I want only to plead with the Government
of India that this is not a State problem.
I want to give them a warning that it 1s
an all-India problem. Only one Siate
cannot solve that problem. You will have
to take an all-India perspective and find
a workable solution. And for that, the
present time is the right time. You have got
ample production, ample buffer-stocks.
You can really plan a long-range pers-
pective of the sugar industry where the
sugarcane growers will get the pride of
place and get maximum encouragement at
the hands of the Government. Thank you.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Mr. T.N. Singh.

ot wAteg FAt (ST 9RW): A
R TF T3 g g )

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Not now.
SHRI T. N. SINGH (Uttar Pradesh) :

Mr. Vice-Chairman, Sir, 1 am sorry
that in a discussion on this subject, pro-

vincialism has been unnecessraily im-
ported. It was not necessary to raise
provincial feclings in  this unfortunate

country of ours. I wish the hon. Speaker
who preceded rae had not raised provin-
cial issues.

SHRI A. G. KULKARNI: Sir.

SHRI T. N. SINGH : Please keep quiet.

SHRI A. G. KULKARNI: Sir, he is
making an aspersion on me. At the outset
I had stated that I am putting the
problem in aparspective in which we can
understand it scientifically. T have never
said about any provincial considerations.
I only said what isscientifically possible.

SHRI T. N. SINGH : Whatever may
have bsen the speaker’s intentions, the
fact is that sitting here, I did feel that U.P
was being picked out for a special attack.
Let me take the agriculture aspect first.
The previous speaker has not put the whole
agricuttural  problem in  the proper
perspective. Agriculture in U. P. may be
backward. We may be suffering from many
failings. We have got a very large popula-
tion and a high pressure on land. I know
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of the poverty in East U. P. It is easy to
condemn a poo-man whose holdings are
uneconomic, for failure to do his agricul-
tural work preperly butitis not desir-
able to do so. I b long to East U. P. I know
what the problcms are, what the diffi-
culties are; half an acre of land, one acre
of land—that is ‘he average holding. Itis
all right for peiple who have 20 or g0
or 40 acres, thr bourgzois farmers to say
that they are d,ing this or that thing
better. But the man in U. P. knows
what agriculturc means, what odds he
has toface. Lack of capital resources,
lack of inputs, hardly any irrigation
facilities and th: vagaries of monsoon
make agricultiure a perpetual gamble.
Then the issue of location of sugar mills
has been raised. Why ? In. U. P. and
Bihar, and for that matter in North India,
sugarcane is on'y a 10-month crop as
against the 16 t> 18-months crop in the
South and Maliarashtra. Now this means
that 50 per cent more land is occupied for
this purpose. Aad yet people go on cal-
culating all kirds of advantages, disad-
vantages and so on for location of sugar
mills in  South. That is why I say it has
been made a povincial issue. 1 can
understand yow saying that agricultrist
in U.P. should do much more than what
it is doing. Bit do we realise the real
plight of the joor agriculturist in our
province and in other neighbouring
provinces? The hon. Member—I do not
know whether l.e 1s an agriculturist or
akasen o o

SHR{ BALKIISHNA GUPTA (Bihar) :
He s neither.

SHRI C. D. I'ANDE: He is a co-opera-
tive magnate.

(Interruptions)

SHRI T. N. SINGH : I know what it
means to be a dsan in Fast U. P. It is
not an assured rainfall area like Konkan
or other fortunaie parts of India.

SHRI A. G. {ULKARNI : Sir,..

SHRI T. N. SINGH : Please do not
disturb me.

(Interruptions)

THE VICE CHAIRMAN (SHRI
AKBAR ALI K HAN ) : “Do not interrupt,
please.

SHRI A. G KULKARNI : Sir. he
has asked whetiier I am an agriculturist
or what I am Perhaps Mr. T. N. Singh
does not know what agriculture is. I am

\
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a basic agriculturist. And he does not know
that the Maharashtra sugarcane crop is
for 11 months as in U. P. Perhaps it is
he who does not know agriculture.

THE VICE-CHATRMAN (SHRI
AKBAR ALT KHAN ) : You can reply
later,

SHRI T. N. SINGH : Sir, I wish to
be heard patiently by Members. They
wilt have time to say whatever they want.

Ay TR (ITT WR_A) ¢ A,
# g ¥ fadaw won aea § & oam
St Fawoll St #1 AT Fen g@d w;
I WA FE A | AT F AT §
&< g A g AR Mg I AFI AQ
g1

THE VICE-CHAIRMAN (SHRI
AKBAR ALY KHAN) : I object that he
should not do like this.

*f) TIFATCHA : ATTH SATSIFAT A
T HaAT g1 9 fr 7 3§ fewela
F T |

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : I can only say
that Mr. Kulkarni or Mr. Rajnarain
should not do like this. If they do not listen
to me. ...

st AT HF T TR T A
FCT ¢, a1 g0 e ¥ foae 7@ §
for wraeer § @3 W ot g9 I8 AF &9 |

SHRI T. N. SINGH : Now, Sir, it
has been my greatest complaint that in all
our four Plans, agriculture has been most
neglected. We have not given that attention
or priority to agriculture which we
should have given it. And mind you, in
the words of Jawaharlal Nehru, it is the
biggest private sector in the country,
but of the small man; andihe shomq hf"avc
been encouraged as against indwstrialisa-
tion. This is where, I say, will be real
socialism, to help the poor agricubturist
to see that he finds his feet. And this has
not been done, this task has been negiected,
all these years. And it has not been done
even in the Fourth Plan. That is my
grievance.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : In the First Plan
something was done.
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SHRI T. N. SINGH : Oh, that was
only marginal.

SHRI ARJUN ARORA  (Uttar
Pradesh) : Mr. Singh was a Member of
the Planning Commission.

SHRI T. N. SINGH : I am coming to
that. Have patience, Mr. Arora ; do not
worry. When some of us in the Planning
Commission in those days wanted this,
priority for agriculture the whole House here
and everyone there, all wanted industrialisa-
tion first. They want:d big industrial plans
to be prepared. Giganticism was the order
of the day and mine was a very small voice,
a weak voice, against the voice of the House
and of the late Prime Minister Nehru.
So, let us not go into the records of the
Planning Commission. It is no use openmg
up that chapter, But ict us at least now
realise what we have to do. And the prime
question today is to see that agriculture
really flourishes. If it flourishes, 1 say,
it will bring about a greater cconomic
transformation than industry. And in
U. P. even there will be increased output
as much as aanywherc cise, The peasant
in U. P. is second to none as a hard-
working cultivator, and unfortunately
second to none also in his poverty. There-
fore, be a little considerate and kind to
the peasants of East U. P. instead of being
critical in  this House. I wish a pcasant
from U. P. were here to answer the criti-
cisms. But I am herc and I am answering
on his behalf. A most unjust criticism has
been made against the  hard-working,
toiling peasants in U. P. and I stoutly
strongly, protest against such attacks.

Now, coming to other problems, we
want nationalisation of the sugar industry
in U. P. I wish my friend and others
who may follow me hereafter would take
care to read the Industrial Policy Resolu-
tion of 1956 which is the guideline even
today for all our industrial planning and
investment programmes and by which they
also swear. In that resolution therc are
two categories of industries schedule A
and schedule B. The sugar industry does
not find a place in any of these to.
Schedule A has been reserved exclusively
for the public sector and schedule B for
both public and private sectors. The rest
have been left generally to the private
sector. Though the public sector has the
right to enter any field it wapnts, that proviso
is there. Now, what has been our Go-
vernments’ record and attitude? Since the
honourable Member has tried to recall
to me the past days of my membership
in th® Planning Commision, I want to
point {0 him—and nonc of those great ad-
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vocates of socialism has got up to say—
thatin the year 1963-64 out of the 17 items
listed in schedule A, only 6 or 7 arc today
reserved exclusively  for the public sector
and all the other categories have been
thrown open to the privale sector also.
I am talking of schedule A. Before 1962
it was exclusively Teserved for the public
sector. Now it has been thrown open to
the private sector also, not by the Planning
Cornmission, but by a decision or deucisions
of the Cabinet from time to time after 1963.
Does anyone want me to rcpeat all these
things? I had no intention. That is a
sorry tale by itself. Today we are taking
advice of Mr. T. T. Krishnamachar:.
But what was his record in thosc days?
T was a victim of his policy to liberalise the
Industrial Policy Resolution. I opposed him
that this should not bec done, that the
scope of schedule A should not be reduced
in this manner, and 1 was virtually
hunded out of the Planning Commission.
This is what happened. It is easy for
people to talk of socialism and nationalisa-
tion.

1 happened to be the Minister of
Industry in 1964-65. We started what was
called the Cement Corporation, we started
the Paper Corporation, to enter the con-
sumer field. What has happened to those
Corporations? How far have they pro-
gressed? Five years have gone by. Where
are they ? What progress have they made ?
And here we 1alk of big nationalisation.
Why indulge in empty rhetoric? We may
have disputes. We may have political differ~
ences. Bul let us not go that far and distort
facts. I would not like you to do that if
you really mean nationalisation of sugar
industry. If you mean it, nationalisation
of sugar industry should be on an all-
India ccale as rightly observed by my
friend, ' the previous speaker. The fate
of this proposition will be what it has been
of similar others; God help us when such
propositions are made, the purpose heing
to think in terms of a province and not on
an all India basis. I remember what has
been happening in regard to other such
proposals. Cement is  going to be deron-
trolled. It is being dccontrolled now as
a great socialist process, a socialist action.
And we have given six months notice of
decontrol. What happened when we de-
controlled it four years ago? It was done
suddenly. No mnotice was given to the
private scctor that we were going to de-
control it from such and such date. But
here we have given six months’ notice to the
producers of cement that it is going to be
decontrolled from such and such a date.
When have you - heard of such a notice
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being given ? And we call it socialism. It
is not the corrcct and proper thing to do.
Let us be really socialist. What is our way
of life ? Is it lhe simple life of 2 real
sociatist ?

Khan Abdul Ghaffar Khan, addressing
us here, rigitly said, “Socialism is not so
much a matter of doctrine. It is a way of
life.”” Living in Jelhi, this afTiuentsity from
from month tc month, from dayto day,
we have forgotten the poor in our villages.
And yet we talk glibly of socialism. I know
what socialism is, what hunger is, what
poverty is. I h.d my difficult days. There
was one Prime Minister, the lale Shri
Lal Bahadur Shastri. He knew what
poverty was and he knew and appreciated
th urg>s and desires of poor masses.
I wish if you rrally mean socialism, let
us do it in the right way. This capital
city is not the right environment for
thinking of soc alism. When you live in

Delhi, every d.y, every hour, that you
pass in this guilded city of ours, every
decision of ous, every action that we

take, is bound tc taint and dilute socialism.
The very way wc live, is all against so-
cialism. I am saying it from my heart.
I mean it. Therefore, I say if we really
want socialism, let us forget this high
affluence-tainted social life, this alien
and Western modernism.

Let us see what the purpose of the
Industrial Polic. Resolution was. It was
for the State to control the commanding
heights of econ my. Now, I ask you:
When we abandoned the Forging and
Foundry Casting' Plant at Allahabad, the
heavy pressure pump at Allahabad, and
also many othir important industries,
nobody had a icar to shed. Here we are
waxing eloquen! on sugar industry, for
what purpose? Somebody in the private
sector invested shme money somewhere and
you want to ¢ mpensate him because
under the Cons itution you will have to
compensate him  What ignorances we
are ? It was suggested by some people :
select those mill which have not paid their
taxes and natioralise them. We seem to
be ignorant of wur Constitution. I tried
to do it in the case of one or two firms.
But then they said, “You cannot pick and
choose particul r  concerns like this.”
Naticnalisation has to be of a whole
category of inlustrial units. The mere
fact that somelbody is not paying this or
that due is not going to put him in a
separate categor-. Why do we talk in this
manner ? Thit is a responsible House.
We should say something which we can
really do. Therefore, I would in all
humulity say, let us make a proposal which
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we mean to implement, which we should
and we can implement. Let us not try
to be fool others and the masses. They
can befooled for some time, but not for
all timss, and they will retaliate in a
big way if you go on in this way. I do
not want such things to be done.

Then, people have talked of coopera-
tives. I think Maharashtra has a very
good record in  this regard. Somc public-
spirited mean have done a good job. I
pay all tributes to them. But taking the
whole country in view, you will permit
me an honest expression of opinion when
I say the cooperatives have so far been
a failure in India.

I must say that it was on co-operatives
that  we built up our hopes but the co-
operatives have not succeeded. We have
got infinite capacity to quarrel, blame and
actuse each other; we are torn by all
sorts of quarrels and casteism; there
is a lot of corruption and other evils, All
these things have been thcre to kill the
co-operative movement in India, a very
laudable movement. In this connection I
do not remember the full Sanskrit verse,
Yudhishthira was asked by the demon—
he had earlier killed his four brothers for
not replying to questions rq?ﬂ'f%m [
“What is the greatest wonder ?"’ Yudhi-
shthira replied that the greatest wonder
was that people were dying evervday,
yet we all think that we will go on living
indefinitely.  So is the case with our co-
operatives. We see that they are making no
progress and their performance is far {rom
satisfactory, still we are going on trying
to maintain them and have pinned our
faith in them. The conditions in the
country are growing from bad to worse;
there is growing population; there is
large-scale  unemployment. Therefore
you cannot afford to play with the eco-
nomy of the country.

SHRI Z. A. AHMAD : What should
be done ? We would like to have your
positive opinion.

SHRI T. N. SINGH: I wish I had time
to explain all these things and my ideas
on the subject. But within the limited
time at my disposal I will not be able to
explain all these things in detail.

Now I will take up this question of
nationalisation. "According to our Consti-
tution it will not be possible to nationalise
sugar mills in U. P. alone. The Centre
will have to come in. Let us assumc that we
have decided to set apart Rs. 150 or Rs.
200 crores out of our Plan for this purpose.
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Then according to our own classification
in the Industrial Policy Resolution certain
industries will have to be given higher
priority and they have to he taken over
in the public sector first by the Centre.
Wherever there is concurrent jurisdiction
the Centre prevails. Therefore in  this
case, the Centre’s responsibility will
prevail. Some people have been crying
hoarse for nationalisation of the car
industry; I have opposed it, yet some
people have really been crying hoarse
about it. I have been asking ‘“What about
the tractor industry? It has not been
natjonalised. It is of a much higher priority
than the car industry.”” Not only that
Sir, in 1965 I had myself negotiated
for the setting up of a tractor factory in the
public sector with Czechoslovak  colla-
boration. That project has not yet seen
the light of the day, although five years
have elapsed.

What this country needs most today—
and this is what our late Prime Minister
Lal Bahadur Shastri one day told me—is
an honest administration. The poor man

in the village is crying for an honest
administration. Assure him all  that
limited

instead of frittering away your
resources in  this manner. As it is, the
administration of our public sector has been
disappointing. I will be unfair {o the
public sector if I do not say that, Our
administration has not been able to
take up the responsibility to the extent it
is expected to do. Similarly we have not
got an honest administration as we should
have. What are we going to do about it ?

In regard to agriculture again, I would
say that it is better if we give a little more
emphasis on  agriculture. Our  small
agriculturists should be given fertilisers
and water at cheap rates and other faci-
lities. We want the States to raise more
resources. But the States raise resources
by taxing these very items fertilisers,
water, etc. which are useful to small agri-
culturists. The whole point therefore is
that the inputs in agriculture should be
low-priced if you want real agricultural
revolution. Up till now we have given
all kinds of concessions to industries. The
STC, the MMTC, ctc. have devoted
themselves to importing material so that
the private sector can get it cheap. All
sorts of concessions like double deprecia-
tion, tax rebate and other things have been
given to the private sector. But when it
comes to the question of giving concessions
to agriculturists, we say that the States
should raise taxes. I can tell you the day
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will come when the States will revol®
against the Centre. Already there are
enough signs of conflict between the

States and the Centre. Gone arc the days
when one party used to rule both at the
Centre and in the States. Now you are
going to have more and more tension
conflict. Thercfore I do not want the
Centre to do anything which will compel
the States to raise their banner of revolt.
We should not do that.

{Time bell rings)

I have suggested that we should take
up high priority items first. I have also
suggested to do something urgently for the
poor agriculturists. If you want to bring
real socialism in this country, it is
desirable that you should concentrate
on getting 2 hold on the commanding
heights of the economy. Let us not fritter
away our limited resources. As it is, we
are indebted to the various other nations
to the extent of Rs. 6,000 crores. With
our total exports being of the order of
Rs. goo crores a year, our imports are of
the order of Rs. 1,200 crores. Therefore
I would like you to apply your mind more
objectively so that the country’s resources
are invested only in those things which
are really essential and which will help
in boosting the economy of the country.
Now take the case of co-operatives—an
important item of our Plan strategy.
What has been their performance ? [ am
all in favour of co-operatives but they
should be run honestly and efficiently.
I do not believe in giving any special
certificate to the private sector.  The
private sector has many faults today; I
am fully aware of its shortcomings and
sometimes very wrong things have hbeen
done in the private sector. I want the
public sector to expand but I do not want
to lose my head in that process. I want to
have the public sector where it is abso-
lutely necessary. Our resources are very
limited. Let us not go by Slogans; like
people crying ‘thief’ ‘thiel’, we should not
also cry ‘thief” and run with the crowd.
We should acertain  problems and facts
as they are and then act in their light,

With these few words, Sir, I conclude,

SHRI S. D. MISRA (Uttar Pradesh) ¢
Sir, on a point of order, the other day
when this question was raised in  the
Question Hour, we requested the Chair
to give a direction to the Minister that
they must get the legal opinion ahout this
matter of nationalisation,
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In that although the Minister had
said that they ‘'vould consider whether

they would gi-e it to us, we have not
yet got either the opinion of the Soli-
citor-General or of the Law Ministry
or of the Fool Ministry or of the
Ministers concerned. I do not agree
that it is such . confidential things that
it should be h'dden from us, because,
otherwise, it precludes a real discussion
of this issue. The State Government is
saying that they cannot do it because
the Centre is competent to do it. Now
we are at a loss to understand as to who
can do it or will do it. Thus we are
groping in th: dark and we cannot
understand wl.y it is being hidden
from wus.

SHR1
Sir,

ANNASAHEB SHINDE :
no direction was given by the
Chair  in regard to whether copies of
the legal ad-ice should be placed
on the Table of the House. In fact,
the suggestion was made by the hon.
Member, and ‘he Chair said it might
be considered. But there was no direction
from the Chair.

SHRI S. D. MISRA
objection to it ?

: What is the

SHRI ANNASAHEB SHINDE : It is
not the system, it is not the convention
to lay such cocuments on the Table
of the House and, therefo.e, Sir, I regret
very much my inability to make this
documents  av.ilable.

st TRMIEN A, oAl -
X FT 3§ T&A § AT AT GFA § AR
AT AT ¥ 98 9999 2 F ey garr
WAL W & I8 f 92 o0 629 ¥
Wi # A & gH a A graA quAr
T AR F |

sit wETae : frw ATy ax ?

& AT W W fF R
TIEY T A TR FA F fagd Iy
GER JAH § U7 q9F L §8d &
WFgrw e wR|E . .

Iqaareas (st HFEET A W)
Fe 7 ofzd

{9 DEC. 1969 ]

Discussivm 3552

o e . R st wo
fo &7 F W & ik foray Fww -
HE ®T W &

JrEHIER (st s welt W)
% &, aww wr

W TwrTTw : gfag oE fgae

’q’!‘l’fl’ qg a! because the authority for
doing so vested only in the Central

Government, Tg U FIHHANT 3T Y
T} 1 arie Wy

ot stewx awlt (faerc) @ s a
T &7

i TS ¢ 3g s @ -y
R @faa ofr 7 foar 3, 9 &7 anfe-
FI & 1 q q@r I

@, S, 78 737 dfe g Y fr
I v foar 2

Wi dEET Tm (IR RW) :oag
T T F 0F W 2 oagr ?

Y A AT |

2
g

_ SHRI S. D. MISRA : Sir, it is oy
information that the Law Minister has
given a different opinion and the Law
Secretary has given a diferent opinion.
Isita fact or not? Let them say.

SHRI BANKA BEHARY DAS: Sir, I
was astonished to hear Mr. Shinde say so;
the Chairman might not have directed that
day, but how can he say that this is not
the procedure ? If the ~Minister waats,
he can give it out. (Interruptions)  There
i3 a debate now there is a conflict now,
between the U. P.  Government and the
Government of India, as regards the
legal aspects of this take-over of the sugar
industry. When there is the conflict now,
somebody has to resolve it. The Govern-
ment may do it on their own behalf or,
if the Members of this House want it,
the Government should come forward,
and clear the whole air. I do not think
there is any Member who will say, “Let
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us not resolve this issue.”” So we are com-
petent enough 1o resolve the issue, and I
want that the Minister here should come
forward and say—if they have already
taken legal opinion —wasther the State
should do it or the Government of India
should do it, because this is a national
debate and we cannot discuss it in the air

SHRI A. P. JAIN (Uttar Pradesh) :
Mr. Vice-Chairman, the question of
legislative competence is irrelevant to
this discussion, because this discussion
refers to the Central Government and
nobody has questioned that the Central
Government has the power to nationalise
the sugar industry. The only question is
whether the State Governments have
correspondingly the power to nationalise
it. But as we are discussing this question
in Parliament, our discussion is addressed
to the Central Government, and the
Central Government has unquestionably
the power to nationalise the industry. So
the question whether the State Govern-
ment has or has not the competence to
nationalise the sugar industry is irrelevant
to this discussion.

SHRI S. D. MISRA : No, no.

SHRI C. D. PANDE : On a point of
order, Sir. Mr. Ajit Prasad Jain said
that it i3 because we are discussing it here
it is immaterial whether the State Goveru-
ment has the legislative competence or not.
Today we must take the whole background
of the case into consideration when this
issue has been before the public for the
last two months and it has been said by the
spokesmen  of this Government that this
matter relates to the State Government
of U. P. And the U. P/  Government,
naturally, said, “No, we are not alone;
because it is an all-India question, this
question should be decided by the Gentral
Government.”” In that connection the hon.
Minister said that it is not the practice to
give the legal opinion in the matter to
this House. I say we want it. Why do
you object to it 2 We can call the Attorney
General here.

(Interruptions)

SHRIG. H. VALIMOHMED MOMIN
(Gujarat) : On a point of order. At present
there is no need to call the Attorney-
General here. The subject of the discussion
is to raise a discussion on the demand for
nationalization of the sugar industry in
the country. In the subject-matter of the
discussion there can be no U. P., no
Maharashtra and all that.

[RAJYA SABHA]
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3 HRI C. D. PANDE : What is the
background te this ? That we should know.

SHRI B. K. P. SINHA (Bihar): M.
Vice-Chairman, 1 have heard with carc
and attention the observat.ons ol the hon.
Member {rosnm U. P. He is right that the
issue in that sense does not comps! us to
call for legal op nivn. But that dues not
end the matter because, even if the Centre
is competent—and here we are concerned
with the Centre—two other important
issues Temain. Number one ; is it possible,
cven if we have the competence, to natio-
nalise the sugar units in one State only
to the exclusion of nationalising the sugar
industy at the all-India level? That is
issue number one. Issue number two is
whether,  while nationalising, we can
nationalise only the privately-owned mills
and keep the co-operative mills out of its
purview, or not. That is another issue.
Therefore, it is not correct to say that in
view of the language of the subject-matter of
the discussion legal opinion need not
be called for.

SHRIM. M. DHARIA (Maharashtra) :
1 am really surprised at the argument
advanced without reading the subject-
matter of the discusion itself. It is “‘t>.
raise 2 discussion on the demand for
nationalization of the sugar industry in the
country.” It is nowhere said that the
nationalization is to be in U. P. or Bihar
or other places.

SHRI G. D. PANDE : What is the back
ground to this ?

SHRI M. M. DHARIA: Secondly, even
if any legal expert.

SHRI S. D. MISRA : Just an interrup-
tion if you don’t mind. This will help
you. Here it is said “in the country”
And in the country, you know, there is
the Centre; there are the States. You
already know that since the last two or
three months this talk has been going on
of nationalising the industry in U. P.

SHRI C. D. PANDE : There is that

background.

SHRI S. D. MISRA : Yes, the back-
ground is very relevant. Now the Govern-
ment of Uttar Pradesh, in its Cabinet
meeting, passed a resolution that they are
for nationalisatiod of the sugar industry.
But they aiso put in writing thas they
are not competent because this will mean
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discrimination  between one State and |
another and so they are not competent I
to do it. ‘Therefors they referred this matter

of the Central Government. Therefore |
this becomes a vi-al question.

SHRI M. M. DHARIA : My submision
i8, even if any legal expert is called here
m  this House . nd his opinion is taken,
ultimately it 1s nc t the opinion of that legal
expeit, or eve. of this House, that
prevails. But it.: the opinion of the courts
concerned, may be the High Courtor
the Sup-eme Coirt or wherever 1t may
be challenged. &> ultimaiely 1t has to be
decided there. Now thrs dicussion today
has given an opportunity to all the
Members, particulatly to the constitutional
experts mn  the Jouse, to express their
opinions as to wnat will happen, if the
whole of the industry 1s to be nationalised,
what are the proolems, if the sugar indus-
try in a prticula- State has to be nation-
alised, what are 'he problems, whether the
co-operative industry can be kept as it 1s.
So this discussion has given an opportunity
to all the Memb 15 to express their views.
Naturally, these views and the views of the
Law Ministry anl of other experts can be
considered by the Government, and there-
by we can facilitate the Government tO
come to some comclusion. So, 1nstead of
assisting the Government, just to make a
demand as to whit is the opinion of the
Government does not help matters, I feel
that, if the Gov rnment has made up its
mind without li tening to the Members,
when the Governrient is not democratically
functioning. Government should say in
this House that this issue is absolutely open
so far as the Government! is concerned,
and [ fecl tha: the Government has
kept it open and the Government would
like to have the very valuable advice of
this House. And let us tender that advice
to the Governmert.

SHRI S. N. MISHRA : Mr. Vice-
Chairman, I weould particularly like you
to recognise that there are certain consti-
tutional and legal problems which arise
in the consideraiion of a measure of this
kind. Some problems have already been
refecred to by the hon. Member but I
would not, even if I am in a minority
of one, agree with the proposition that
some units in  any industry cannot be
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nationalised. An¢. recently...
THE  VICGE CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Mr. Mishra,

you are expressing opinion on the subject
7—_.5 R.8./69
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SHRI S. N. MISHRA : I am raising
a constitutional doubt on which I would
like the opinion of an expert. Here as
you see, the position that has been taken
up by many hon. Members, boradly, 1s
that we are talking of nationalising the
industry in the country as a whole and,
therefore, no problem arises, (Interruptions)
I am explaining the position as I sce it.
The hon. Member Mr. Dharia and the
hon. Member Mr. Jain also said that we
are talking of the problem as a whole,
that we are not thinking of the problem
in segments. But whai I want to assert
is that the problem  can be considered
in segments. I am speaking only in a
constitutional sense. It the Government
wants to nationalise an industry in a
particular  State or even some units of
industry in  a particular State, would
constitutional or legal problems arise ?
If there are any constitutional or legal
problems, I would like to have the op:ion
of the Attorney-General. As has been
urged by the hon. Mr. Rajnarain we
do require in this connection the expert
opinion of the Atitorney-General. So
1 would like to support that demand. The
Attorney-General is here to give his advice
in such matters. Probably the Attorney
General has never made his appearance in
this august House and this is the one subject
on which we would like to get the expert
opinion of the Attorney-General.

SHRI PITAMBER DAS : Sir, I have
two submissions to make. The first 1is
about the point raised by Mr. Sinha that
we have to consider whether the Central
Government is authorised to nationalise
the sugar industry in only one State,
or for that matter only two or three States,
or whether it is constitutionally essential
for it to nationalise itin the whole country.
I was surprised to hear Mr. Dharia.
1 have been noticing since my entry in this
House that Mr. Dharia talks very sensibly
but today I was surprised to hear him.

SHRI M. M. DHARIA : May be, your
companv might have affected your judg-
ment.

SHRI PITAMBER DAS : May be, I
was labouring under wrong illusion since
the last 1} years.

SHRI M. M. DHARIA : I am sorry
if the hon. Member requires that much
time to understand me. WhatcanI do ?

SHRI PITAMBER DAS: My
Mr. Dharia .

friend
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THE VICE-CHAIRMAN (SHRI THE VICGE-CRAIRMAN (SHRI1
AKBAR ALI KHAN) : Leave Mr. Dharia | AKBAR ALI KHAN ) : Mr. Chandra-

kindly come to the point,

SHRI PITAMBER DAS: My friend Mr.
Dharia says that alter looking at the Reso-
lution he comes to the conclusion that
it is to be nationalised in the whole country.
That is what he says. I would request him
to look at the Resolution once again. We
are not discussing the nationalisation of the
sugar industry in the country. What we
are discussing is the demand for nationalisa-
tion of'the sugar industry in the country and
every onc of us knows that it is only one
State in the whole country that has de-
manded the nationalisation of the sugar
industry.

SOME HON. MEMBERS: No, no.

SHRI PITAMBER DAS: You may
agree or you may not agree. But tcll me a
second State whichhas demanded na-
tionalisation of the sugar industry. It is
only U. P. where this demand is made.

ot fraw wa: (ghamr) @ Fw &
€T FT Fg Q@ & |
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2 |
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Far g |
(Interruption)

SHRI PITAMBER DAS : In addition
to U. P. there is perhaps another State
which has demanded this, namely, Bihar.
But I want to know whether there is
any third State which has asked for this.
In this country there are 15 or 16 States.
So virtually speaking this discussion is
only about the demand for nationalisation
of the sugar industry in U. P. and Bihar.
That is submission No. 1.

My second submission is that when the
question  of getting the advice of the
Attorney-General comes I am surprised
that some of my friends should be anxious
to keep the House in darkness. Why
should we remain in constitutional
darkness or constitutional ignorance?
If some of us feel that light would come
through the Attorney-General what objec-
tion can others have? We say gmgy q

saifqaay; From darkness lead us unto

light. So let us have more light on this
matter.

Shekhar.

KUMARI SHANTA VASISHT (Delhi):
Mr. Vice-Chairman, I have been getting
up to catch your eye so many times and
every time you have been calling some-
body else. Why should I not be given a
chance  to express my opinion ?

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : I will give you.

KUMARI SHANTA VASISHT: You
have been calling necarly halt’ a dozen
Members but still I do not get the chance.

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN) : Your party
members have already spoken.

SHRI K. §. CHAVDA  (Gujarat)
Are you calling party-wise ? If you are
going according to the parties, then the
question is different.

KUMARI SHANTA VASISHT : You
have been calling so many others.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : I will give you
a chance after Mr. Chandra Shekhar.

‘SHRI CHANDRA SHEKHAR : Mr.
Vice-Chairman, I have every sympathy
for my (riend, Mr. Pitamber Das for
whom I have great respect and also for
Mr. Mishra, They are so eager to know the
the views of the Attorney-General but there
are certain points of procedure. The
Attorney-General is not expected to give
advice on legal and constitutional points
in order to enlighten the Members and
to enable them to make their speeches on a
particular issue.

(Interruptions)

KUMARI SHANTA VASISHT: Sir,
may I. . .
SHRI CHANDRA SHEKHAR: All

tight, you get up ten times. I have not just
completed one sentence even and the hon.
Lady Member gets up immediately.

I was just saying that the Attorney-
General is expected to make his observa-
tions or is opinion here if a law point is
involved when the Parliament is taking
any decision in regard to the enactment
of a law or a decision which is going to
influence the enactment which will in-
fluence the life of thesociety or of the
country.
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SHRIS. D. M ISR\ : Thisis so.

THE VICE-GHAIRMAN (SHRI AK-
BAR ALI KHAN) : That is your opinion,

SHRI CHNI‘RA SHEKHAR: Unfor-
tunately, Mr. S D. Misra does not know
anything except :he brief he gets.

SHRI 8.D. MISRA: We do not know
the wrong things like Mr. Chandra She.
khar. We knov the right things.

SHRI CHA'IDRA SHEKHAR: Mr.
S. D. Misra kiows only one thing that
somehow today the debate on nationa-
lisation should 10t proceed and for that
we should be gi t involved in these techni-
calities.

What I meai to say is, today there is
neither any Bill nor any Resolution, It is
ouly a motion for a short duration dis-
cussion. I shou'd like to know any prece-
dent from th: hon. Mr. Pitamber Das
or from the ho 1. Mr. Mishra in any part
of the world in any parliamentary history
when the Atto ney-General has been sum-
moned to give opinion on a short dura-
tion discussion motion. If it were a ques-
tion of childis? curiosity on the part
of some new enirants in parliamentary life
I could have un lerstood but if two veterans,
old Members, want to be curious like
children then I have nothing to say.

SHRI MULKA GOVINDA REDDY
(Mysore): Mr. Vice-Chairman, we have
a right to express our views.

KUMARI SItANTA VASISHT: Kindly
listen. I am lad that I can reply after
Shri Chandra Shekhar has shown his
ignorance by making that statement.
Please hear me patiently, as you heard these
people on the opposite. I want you to be
patieat. My 7poiut is this. Government in
a parliamentaty democracy means getting
the views of al sections of the House and
it is for the (rovernment to govern by
mutual consultation with various parties
and the represt ntatives of the people of the
country. No. : the House is entitled to
know the legul opinion. Whenever any
matter is raised by Members or even by
private person' the Government often take
legal opinion 'or their own guidance and
their own fu ctioning in the particular
matter. It doe- not have to be related to a
Bill and it do''s not have to be related to
a Resolution. You may take legal opinion
even at variou: stages of a certain situation
developing. ‘Therefore, the Government
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are always within their right to ask for
legal opiniony at any stage on a particular
question,

(Interruption)

AW S ATTHR a7 AW S H 7 ATET

g W% & | W9 AUFT STSH AR A
Frfagam |

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : You address me,

KUMARI SHANTA VASISHT: The

Government has already taken legal
opinion in this matter. This particular
discussion should not develop, like all

other dicussions, into a battle of wits
between the Government and the parties.
I am sure the Government and partic-
ularly the Migister concerned are in-
terested in getting the views of all the
people and also ultimately of giving their
views. We do not expect the Government
always to agree to what we say, but we do
expect the Government to listen to the
various views ecxpressed in  the House
and then to take cheir final decision. It
is the right of the House, that, when there
is any doubt about a certain legal question
and if the legal opinion is there, the Govern-
ment may enlighten the House abcut it.
If they have got it, they should also say
it, so that Members are able to participate
in the debate in the context of the view
that is expressed in the legal opinion rather
than evearybody saying what he or she
feels. The legal opinion being therc and
Members not knowing about it is not gocd.
If Members know it, the debate can be
more relevant and more to the point. I
am sure the Minister is ve y sympathetic
and would want to enlighten us if it is
feasible. If he gives the legal opinion, 1
think the debate can be more fruitful.
Thank you.

SHRI OM MEHTA (Jammu and
Kashmir) : I would draw your attention
to one thing ...

SHRI ANNASAHEB SHINDE: Sir, ...

SHRI CHANDRA SHEKHAR: He
wants to quote a rule. The Minister should
not get precedence over him,

(Interruptions)

SHRI OM MEHTA : [ am not saying
anything, but before you give your ruling.
I want to say this. It 1s a Short Duration
Discussion under rule 176. Rule 178
says :

“There shall be no formal motion
before the Council mnor voting. The
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member who has given noticc may
make a short statement and the
Minister shall reply shortly. Any

member who has previously intimated
to the Chairman may be permitted
to take part in the discussion.”

So, there is no formal motion and no
voting.

S TRAREN : gH ¥g a0
g 5 3ol §39 a7t &1 o HifEr §iT
THFER wedy F1 fagy awr =rfEg |

T FE G : TG ATT Y saur Al
g A A A A

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I have asked the
Minister.

SHRI ANNASAHEB SHINDE: I think
all this controversy can bz avoided because
as far as the legal opinion is concerned,
we have consulted the Law  Ministry. Legal
opinion has been given that the State Go-
vernment is also competent to acquire the
sugar industry.

SHRI K. CHANDRASEKHARAN
(Kerala) : Correct, absolutely correct.

SHRI S. N. MISHRA: I
make one point clear.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Pleasc hear me.
The position is that the House has approved
of a two-and-a-half’ hour short duration
discussion on the sugar industry. While
digcussing it the question has arisen
whether we should take the advice of the
Attorney-General or not. After hearing
80 mauny, there are at least hall a dozen
more who want to speak on the same
point. I have no objection, let the whole
time be taken on this preliminary matter,
but I think that will be against the very
idea or object that there should be a dis-
cussion. I{ senior people like Mr. Mishra,
after speaking twice, want to speak again,
I have nothing fo say, but I would like
you to help me in carrying on the discus-
sion on the sugar indusiry and nothing
¢lse. One more thing. Please sit down. Do
not get impatient. I  asked the Minister
concerned. He said that he had consulted
the law department and he has given his
opinion. Pitamber Dasji, we may agree
with him or we may not agree with him.
Even if the Attorney-General has given
s opinion, we may agree with it or we
may disagree with it. Now, the main

want to
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question s we want the views of all the
people, people with different shades of
apinion. Their views should be ventilated
on the demand for the nationalisation of
the sugar industry. I would appeal to you
now to close this. I had already called Mr.
Dikshit. Let him speak on the motion
itself. I am in possession of the House.
Whatever you decide I will carry out.

SHRI S. N. MISHRA : I am very
sorry that we are not being helped. My
submission s that the House has to be
helped in certain circumstances by the
Government, Now, it was a very humble
submission made to the Government that
we should be given some idea about the
advice tendered, legal advice tendered to
the Government, on various constitutioanl
issues which arise in this connection, But
the Government has been extremely secre-
tive in this matter. The Government do
not want to share the legal advice it had
received and, again, when the hon.
Minister spoke on this at your instance he
spoke to us only about one single point.
There are many other points which arise
and, therefore, I would say

(Interruptions)

SHR1 CHANDRA SHEKHAR: Let
him speak. )

SHRI S. N. MISHRA : in hall 4
sentence [ will finish. I never take time
more than absolutely necessary. So,
we want that on  various issues we should
get the expert legal advice. Itis nowhere

mentioned in _ the Constitution, as has
been sought to be made out, that it is
onlyin the context of Bills or formal

motions that the advice of the Attorney-
General could be sought. The advice
of the Attorney-General can be sought on
anything .

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please read that.
Let me hear him.

oy THAATAN G
TS (S E |

SHRI S. N. MISHRA: According to
article 88 of the Constitution of India
there is no such mention . . .

UF  HEET-

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please read it.
SHRI S. N. MISHRA: It says :—

“Every Minister and the Attorney
General of India shall have the right
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to speak in, and otherwise to take part
in the pro-eedings of, either House,
any joint sitting of the Houses, and
committee of Parliament of which
he may be 1.amed a member. but shall
not by virti e of this aricle be entitled
to vote.”.

Thatis the only thing. Thete is no other
condition.  Then, with regard to  his
functions also, sn any subject his advice
could be sougit by the Government of
India. Since tte Government of India
is not sharing w th us the advice that it
has received, it becomres absolutely nece-
ssary for us to ge t legal opinion.

(snlerruptions)
oft AT UH wEWZ : AT UF [AG
T wifed | I oaw F femwww A%
g 1

Sy TIEARTE o AE giET § oIk
EYT HIT H AT @ |
4 P.M.

THE VICi-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Please sit down.
Please sit down. After hearing the latest
point of Mr. M ishra, the opposition lea-
der, I am of tic opinion that I would
like to decide th s matter after I hear all
those persons wi.o want to speak on this.
No more discussion on this question.
Mr. Dikshit.

-
SHRI C. D. PANDE : On a point of

clarification.

THE VICE-2HAIRMAN (SHRI
AKBAR ALI KIIAN) : Please sit down.

A TRHAREN ¢ =VAF, ATAY  FHAET
Fa1 % T gw 1 oF fade gAd

SHRI C. D. PANDE: The Minister
has said that the Law Ministry has given

this opinion. Thais is a very serious
thing ‘
THE  VICT-CHAIRMAN  (SHRI

AKBAR ALI KHAN) : Your leader has
spoken. Please sit down. Kindly sit down.

SHRI C. D. *ANDE: Kindly hear me.
If you hear, the wvhole House would agree
with me.

SHRI JAGDISH CHANDRA DIK-
SHIT (Uttar IPradesh) : Sir, you have
called me.
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SHRI C. D. PANDE: The legal
opinion is that the State can acquire.
May I also know whether the legal opinion
is that the Centre can take action in one
State alone ? This is another question.
The third question is, suppose the West
Bengal Government decides to nationalise
the jute industry, the Bombay Govern-
ment decides to nationalise the textile
industry. Is it'competent to do it ? No.
Then we have to decide about planta-
tions . . .

st TOAATTIRT : F(EH JAHA 2T
FFIT ZE0 21 @I § | qTEE 3T ZAA
F gATR urEe g &Y fewwem g7 w0
g fae ZwR gy g | 7 oaT
fAg am=9iE@x AT wER FLAT AEAT § |
ST ITHT T TIWT & T | T gHET
Tt SRS 1 98 T AEH g1 T
Z a1 ga o

T A TR 9T &G T qHFA 8§

Q

| fF W18 A SEEE § STF gE 9T T
| & fer F0 1 wmfAy aw oAy § fE
Uzl S F ST A a% 9r
S | g U H UF qE A GG
T A W E | ST AW § TF qrEs
g T T A v ft gER an Y wel
FEL A Fel gET | Al gEIR 2T ¥ IB

qree R a7 2 fF -z Ty & fRat
S| R TSw A AR AR
2 3T GETEf S F7 TT W W F av

g7 7d 9T 9gd & S 2 §gFq 7§ £ A
TR ST AT AT qEY g ITA GAA
# OWACHT ESE HT AEMSIEHC FU |

SHRI B. K. P. SINHA: I would like
tosay . . .

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please sit down.
1 do not want anybody to "dictate. Mr.
Dikshit.

SHRI JAGDISH CHANDRA DIK-
SHIT : Sir, I have found in the House that
senior Members, always encroach upon
the time of the younger Members in re-
gard to speech. I think it was half-past
threc when I expected to get a chance to
speak. But nearly an hour has been taken
on parliamentary quibblings and so on
without realising the fact that the House

was debating a very important economic
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and social question in which abcut two
crores of people are interested. You would
be interested to know, Mr.  Vice-Chair-
man, that about g0 lakhs of cultivators
cultivate cane, supply cane to the sugar
indusiry which is manufactured into sugar.
The industry employs about 2,30,000
workers. These 33 lakhs of people, if
computed in terms of family members,
would come to about 2 crores of people.
You are thus at the moment considering a
subject which concerns about 5 per cent
of the population and, therefore, I expect
hon. Members to bear with me and to
apply their mind to the question seriously
and with consideration.

While doing so, I would first of all like
to precisely state the grounds that have
been advanced or that might be advanced
to oppose the request or demand for na-
tionalisation. The first is of course that
some of the factories are now very old,
that their plants have become obsolete,
that their machinery has become outdated
and, therefore, to invest money on them,
or to pay compensation for them would
be in a way frittering away the very pre-
cious resources of the nation. If 1 take
this argument as sound, I want to know
what the Government or this august House
is thinking of the cane cultivators, who
must cultivate cane, must harvest cane
and wait for its being crushed by factories
which are ohsolete or outdated and which
are in the process of whittling away. Is
that your concern for the peasants and the
cane growers that you commit their future
to the mercy of unpredictable fate or
chance? Then it has been very easily and
lightly said by one of the most respected
speakers that only Rs. 3} crores remains
to be paid to the growers by some factc-
ries and therefore it should not be made a
ground for demanding nationalisation. The
argument is not so simple, Mr. Vice-
Chairman. You can imagine if the peasant
does not get the price for his cane this
year, how can he then be expected to
invest in the cultivation of cane to be able
to make cane available during the year to
come ? The money he gets by selling is cane
is his only resource to meet his consump-
tion needs, to meet the necessaries of his
life, as also the capital needs for further
cultivation. If he is not going to get the
cane price he has earned through his toil,
to invest in agriculture, how can vou
expect any improvement either in  per acre
yield or quality of cane; and how can
you think of accomplishing the green
revolution or improved agriculture
about which you and I have been crying
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hoarse for days and years together ? Kindly
remember sugar is grown in the fields
and not in factories.

Then again, only yesterday on the news-
papers the spokesmen of the sugar indus-
try said that in U. P. alone 56 sugar fac-
tories invested Rs. 43 crores on  rehabili-
tation. The earlier arguraent goes a begging
because of this statement. Because if Rs.
43 crores had been invested by 56 factories,
then they are no more obsoletc plants.
And if they remain obsolcte plants as
claimed simultaneously, then how could it
be said that they have invested anything?
If you take the two arguments together,
the fallacy of both stands exposed. Fur-
ther, if you go into the sugar statistics,
you will find that the capacity of private
sector had doubled. What does this in-
crease in capacity show? It shows that
there were a few business houses, who
were intelligent enough to know how the
proceedings of the Licensing Committee
could be manipulated to their advantage;
they did not allow any new unit, or new
entrepreneurs to come into the field, they,
thus, skillfully pre-empted new capital
from coming into the field. They took
advantage of all that procedural and
routine mechanism and could afford to
expand the capacity of their plants. What
I want to underline is that, to say that
if the industry is nationalised or if a
demand for nationalisation is made it
would be scaring away the capital is a
phantom deliberately created. I chal-
lenge the merit of such propositions. Out
of 207 sugar factories that exist today, 137
came into being before the Second World
War. Each of them was then established
at a cost of Rs. 10 to 14 lakhs. And if
you take the total capital investment at
the time they were erected, it would not
come to more than 14 to 15 crores for
the country as a whole, and not morc than
Rs. g crores sc far as UP is concerned.
The figure which I am stating about U.P.

is from employers’ own document,
namely, the Birla Commitees’ Report
published in  1954. Cannot the nation
find Rs. 15 crores to nationalise this

industry? Is a sum of Rs. 15 crores going
to be an unbearable burden for the natoin?
I do not know what Dr. Pande was
talking about. He said that a capital of
about 100 crores of rupees was locked up
in U. P. Sugar Industry. I do not know
wherefrom he got that figure. Whether
you look into the report of the Tariff
Board or that of Birla Committee, better
authorities than he, you will find that
he was making a claim which cannot be
objectively sustained. I must also rejoin
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the argument he'e¢ and now, that bscause
the services are Crrupt and because public
undertakings hae failed to operate succes-
sfully therefore to nationalise the sugar
industry would e like throwing it into
the hands that would kill it. T do not know
on what basis sich a malacious attack
is made on our services. I am reminded
at the moment «f a tribunal’s decision; of
course, it was gven about two decades
ago, when the industrial dispute of the
Bihar sugar factory workers went for
adjudication to Mr. B. P. Sinha, who
later bacame th: Chief Justice of India,
he had then oc:asion to observe ° it is
not without just fication that the spokes-
man of labour characterised balance
sheets as cooked ! or the purpose of showing
losses’, and he found that it was not safe
to base any conc'usion in regard to losses
on the data addiced in the balance sheet
of sugar factorie. In another adjudica=
tion case followi,.g it, when the matter
was adjudicated itpon by Mr. Shiv Pujan
Rai, another judge of the Patna High
Court, he went ¢a record to say that some
of the sugar faciories had suffered losses
because they had invested money in share
speculation, finaiced other business, and
undertook mone’ lending business. In
regard to the ‘acloiies taken over by
the Government of India under the In
dustries (Develop ment and Regulation)
Act, the report « f the Tariff Commissicn
of 1959 states tiat they had made good
profits during a period sugar factories
working in the p-ivate scctor had claimed
losses. Here, I am quoting not from a
trade union recor] or as a trade unionist,
I am quoting frem the judgements given
by celebrated judses and reports composed
by recognised autliorites.

Therefore, to 'ay in the face of these
pronouncements >f authorities like Mr.
Sinha, Mr. Shiv Pujan Rai and Tariff
Commission that the public sector in su-
gar would not ‘be a boon, but would be
a curse, 18 not lair. Let me restate the
position and nvert back to argument
from where I had digressed. Today,
out of 207 fctorie , five are in the public
sector, five to ten are under the Industries
(Development and Regulation) Act, being
looked after by the Government of India
and 66 are operaing in the co-operative
sector. Hardly sc.cn to ten parties of the
private sector ha e entered the industry
after the Second World War. How can
one say that in t1e face of such a record
of che entry of ne's capital, capital would
be scared away by ‘he demand of nationa-
lisation? When the factories in the private
sector have growa older than _thelr
technically estimated life, why this cry
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to protect them ? Now you will ask me
why I want naticnalisation of the Indian
Sugar Industry. I want it because, in 1932
when  the QGentral legislature legislated
the Indian Sugar Industry Protection
Act extending protection to the sugar
industry, itstated clearly in its preamble,
that the protection is being given to the
Sugar industry to protect the cane-growers.
Protection of the cane-grower was the
main reason for giving protection to the
industry. The thought about cane-growers
leads me to retrospect.

In 1893 late Shri Mahadev Govind
Ranade had contributed three articles
to the Times of India, Bombay, pleading
for giving protection to the sugar industry
on the ground that cane-growing peasntry
needs protection. That was also the groung
that Madan Mohan Malviya took in the
Industrial Commission whose report was
published in 1916 to seek ecncourage-
ment from the government for the industry.

It was on that basis that the (Indian
Sugarcane Comimittee} McKenon Com-
mittee was appointed in 1920. Then

followed the Kisan Movement in U. P.
with an accent on the no-rent campaign
and the Bardolai and Khedda Movements
in Gujarat and strike of cane-growers in
Bihar. The Government of India was for-
ced by these movements to think of taking
measures to pacify the peasants. While
the Kisan leaders in U. P., Bihar and
Gujarat were prosecuted, and the peasantry
was prosecuted, the Royal Commisison
on Agriculture and a Tariff Board fo
Sugar Industry were also to consider the
problem of peasants. On the recommenda-
tion of those bodies, protection was
granted to the growers. What happened
then ? Immediately after protection, it
became clear to the Government that the
sugar industrialists were not going to
protect the cane-growers., The Govern-
ment was forced to bring in another piece
of legislation in 1934, called the Sugar
Cane Act. This Act for the first time made
it obligatory for the sugar mill proprietors
to pay the price which the Government
fixed for cane, to the cane-growers. This
was the first Government intervention in
the field of cane-transaction; it was the
first restriccive measure taksn by the
legislacure.  Why did the ‘ndustry yield
to it ? But then wtat happened? The
mischief of the private sector to defeat even
this legislative mechanism to benefit tre
peasantry became public in 1937 in U.P.
and Bibar. Great national leaders like
Mr. Sri Kirshna Sinha in Bibar and
Mr. Govind Ballabb Pant in U. P. had
to take coercive measures against the in-
dustry by putting the Sugar Control Act of
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Bihar on the statute bock of Bihar in
1937 and the Sugar Control Act of U.P.
on the statute book of U. I’. in 1938 through
which they established Sugar  Control
Boards in the two States. These two great
leaders had made it obligatory on every
sugar factory to obtain an annual liccnce
from the Government befure starting their
crushing operation. They had, through
the two legislations acquired all the powers
tc control the erection, expansion and
operation of factories except the power Lo
take them over. What happened then ?
Soon after their Governments resigned in
1939, they went to jail. What happened
was, when thesc people went to jail,
finding XKisans of U. P. and Bihar bereft
of their leaders the Sugar Syndicate—
the organisation of the employers, refused
to conform to the schemes envisaged in
the U. P. and Bihar Acts. This provoked
even the foreign government—ithe then
British Government to punish the Syndi-
cate by withdrawing recognition to carry
on the transaction on  behalf of the in-
dustry, in April 1940. Recognition was
restored to in July after much humiliation
and diminution in its athority. Then came
1946, when Shri Babu and Pantji were
back into power in U. P. and Bihar. This
time they dedicated themselves to greater
cause, namely, the abolition of the Zamin-
dari. All minds since then to 1954 in
the two States were concentrated on aboli-
tion of Zamindari. This programme was
of great rclevance to the canc-growers
because till then they were t' e double
slaves, Firstly they were serfs to their own
landlerds and, secondly, as members of
the cane co-operative societies they were
under an obligation to supply their cane
to the factories to which they were al-
lotted. So, it was a xind of two-fold
slavery. After producing the cane, they
had to sell their cane to factories at the
price fixed by the Government not in
consultation with their representatives
but in consultation with the employers
of the factories to which they had been
allotted. In their enthusiasm for redeeming
peasants from the serfdom of Zamindars,
Sri Babu and Pantji relrgated late Har:
Har Nath  Shastii’s demand  for
nationalisation made in November 1946 to
the back-ground. Soon after zamindari was
abolished, the demand for nationalisation
revived. In 1957 the question was brought
to the fore by Khuswagat Rai
Sabha, and in 1959 by Dr. Sampurna-
nand (the then Chicf Minister of U.P.),
Their efforts failed as on both occasions
the Central Government came in the way.

[ RAJYA SABHA ]
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The cane-grower continued to be neglected,
even the Plans ignored him.

Therefore, what I want to say is that
while each one of you sitting in this House
is committed to protect the interest of the
peasants, the peasntry is being ruined and
no symptom of agiatation on this count
is visible in this House. Here is the sugar
industry which has prospered and profited
in the name of the peasants with no bliss,
whatsoever to the grower. May I ask
cvery Member of cach party represented
here to stand with me and see that these
poor people are no more denied justice——
economic and social-—due to them ?

Concluding, I would urge that the best
scheme for doing so would be to adopt the
scheme of nationalisation like the oue
which has been envisaged in the Indian
Electricity Act of 1948. When electricity
was nationalised, what was done ? The
statute created  provincial  electricity
boards. They were given the power to
acquire the units individually or severally
as also to exempt those whom they deemed
necessary. I am not enamoured of the
word ‘naticnalisation’. In fact I want
Rationalisation in the sense it has been
used in the Electricity Act of 1948, 1
prefer to call it rationalisation because
what T aim at is the integration of the
ownership of sugar factories and sugar cane

fields. All over the world sugar industry
is not treated as an industry bul as a
plantation. Therefore we should see that

ownership of sugar factories is taken over
from the private sector and handed over
to thc pleasants. The best way possible
to do s0 1s to adopt the scheme of nationa-
lisation, formulated for the electricity
industry, i.. of creating boards at the
State level analogous to electricity boards
and reminiscent by and large, of the old
sugar control boards of U. P. and Bihar
with added powers to acquire as also with
power to exempt privately operated
undertakings for the purpose. If the peasants
were to he organised on co-operative lines
to take over faciories, their co-operative
organisations must follow and not precede
nationalisation. The nationalisation of
the sugar industry on the lines indicated
is both urgent and necessary.

3o Wi AgmEre (faedy) o saE-

_ e warey, Ay fae o # gevmr wS
in Lok | N

faat ¥ 3w F v OF AT T T FLA
g g W g | 3o U fae &, S0 fE
MTLE, T R AT &, g O 5, S
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FFaaaf [ ot AN fFrad | e, gu o fow @@ & @@ §
F FwT F ¥ 9¢ {qawr dar e | fag g9 ¥ @wEg N F AT 4@ 9
forari &Y 39T arfed A SaMT AR IS, | &, A% AVAATSANT Y, WEAHI HT HI5
T 061§ fal fe gene A faad | G e o fw faw o wwaAr =
THETET YA AT AEd A ag D | fmAEg w1 o & gftan S aq wis-
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a9 fen a7 9 fFow s @ | waw g 8, G ofdfeafaat ® afra
& a1 g% fai FYE T T, #E Aar | gmr 2, feedl afcfeafast & sfag &t
S&vE HET SR L%,%ﬁ:rsw'{aa‘ta@rwg\f% FATAET
w@\gﬂﬁ%ﬂﬁﬁm%’@wLmaﬂﬁawr,gfrt{é’rf%ma%aﬁ\mai
Sos | F1 AT F AT AT q%g T J99 95 @

gUR AW § O g S fF gx wmen A
Ot 5 fF g AR F s TEaF, g8

AN TETE W R oFEar g ... |
? ;laraﬁrq;m AT TN FI, HX TH
|

ot FewT et 0 UF 99 JEr aga
q qer |

ared fqar = @um & A W WAl
F T A | AT TH A 3H ®EA U7
o W WX ¢ .. IAFY Fraly of | EF SA A FT T EAT | g -
TEAE T T W A fament 2 & | H9 & 3@ § fF A anw aw faad
TXAR FEEN TR IR A F ik fgw | SAMH A T R G, §WHC A g
@R A A a1 T | awg g | B A AAA FA v § A frw awg
FazT (A & 7 @y owar 2 fr avarx | O TOE SAEAET AT A, oY A A
SR X W, 2w DA A § ay | TAS 2T, HTHAT F HF @y 39
Far wrar & fa4 avE # S & smr | (€ 39 TR §, IW A% ¥ O F
Tifed, sR el Y fael & Ao | TR WA g ST 9T 39 W F g
¥ faers, wao1 ¥ faars, fremd dy | T€ 09T AL W@ F AR F a9 R
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X A, IFF eFAT I A F), av Far | B G B A AL @At #@qrfHe a7
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W4 TH 9% F g F NG qadfaw gg - AT 7 foow @A 7 A9 A7 0
) od oreT @ o G & fomm Fopex | E1E W fAAOT | @9 g ¥ SN0 Y agd
gz A1 91 A @ R uw @) & faere | gqwa™ 8, @9 a9 w3, 77 T 5 oew
HIY ST /EA ¢, AT TIAAF Ioq W | FSAT AMANG MFATA F IANA AT §
Har fFar s gFwar € 9% AR § qrg- | afFw ol aF ag @wwae q@EE @
ady o FATE a7 wwAr 2, FRR At AW | ogar fawrd A 3o At 9% g
F gEw w1 & g @ SR fRT F surer | Ag dwem A@r 7 = fy S ashowa
grd foard wr Bl O gvw ) &% § ST wadia s &, e
2 9 A S|Er qAEw 94 g | ama v Fwt R, fRE osmaR 9T A
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[=To w1 wgraT]

& | #gi & 78 afew St Faeefza FHAY
g, Aoz afufy g ouF a=mT f ¥g
AR AT HIX A9 g8 {F Fm e
q O g F AT g % I W AR
F amaw &g & fF 9g Sawrmg & S &
fag & w=it 37 u® FT &, gUdRT F
foa, sorgae & foag wwf &, @1 qa
7g faar mor 5 a9, wam "&r wgRa
T oHf IFA a5 Gar ad) 2, e
% S § 98 STHRT & AT & fAT ww
TN 3T 1 AT IR - awE e
X § ag fasmm T 15w, anrn-
93t 7 S fq9mT o § a8 omgd TE
zar, 5w frag @ e % T R T s
it Jg a1 3T oA fpaw shEaEe
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#fog a9 oo awan &, Irerex gl
F fag d=i § w911 faw @@war 2, £57
gitas & foag 45 ¥ w1 oo @Far &
T AFT F IR F qT AT AN TH
FRT & RO & fF A% a4 7 FHF
TET & a1 WETET AL 7 a1 Y B
F A1 g ¥ 9% F fawel F1 g@r A8
€ IT% AT, SAFT JZ NG A F AT,
FA & araffa g FT =1 w6 T g
3T AW & Y TELT F¥ AT § g IART
1 T & 07, A % T ag T2 S
ar #11 Sgew g1 famd fad F41 F1 a7
F 99 gy § fom 0 osnw A% A
W g a7 gfFT R a% F aeq
ATE I(EFTH ALN T TET | ITSeAH
F T aNF F qHIT FT TAET 39 A
gFar 2, @Edfa Fr fAgbto v A
TAAT 3T A gEar & ar R mr gy
F 97 q¥E! a5t 999 91 fF dai & foa

fFa 1T #1 arg-Aifa w1 fRatr gom
ar gq sare fear war fF oy daar @
gmé,&'ﬁ%awwaﬁm%faﬁ%ﬁr
o w wd v & AT o Ay ® fed |
FO 3 ZHFT FHAT g7 AT ALY FT G|
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Afas Seo ar dvem & @wa & R ay
gerr, fEer 1 fawar, el & gAw
@[T, g d&F ar ;s QU fwEr e
GEAT § AT FaT LT AET A F X
IR FH WA AW A FE-AfA A @
dr qf anar § 5 adifa & aa oy
W g § S USAfa & qrg |y ey
2 g0 7 TR OaAfa ¥ A s w9
R T g7 39 a0F § 30 FT Aq-HqedT
T FHT |

zafad, A, 9w faga g 5 ey
freit & awear g e fom s F g
F1 & FT ET T3 F5d & & aTwT STt
HIT BT H A A IT AT F wRT qA
Fre Ural q=g A€t fe@rs |T E )

Fg1 A fF AT F S FTEMaT
g, <Y #Y St {9 §, a8 g TSy HATH-
Tl &<t §, AATHERy S §, wfe
% @9 7g foad 9 v gafm F qiwe
g st 5 1967 & fagrax @ warfua g
Tq9 1960—-61 ¥ & FT 1965—66 TF
F qiHg § AT @R IH 18—20 fFew
F AT T I IAF AFS & | ST
AfwST &1 B3W 3@ QT A9 qfhe OF 9<
AT IF & fIew FTras g 949 &7
fear & 1 <y fasl & fad 196566
q S Taar a9 § 9% 9.6 & 9 fw
Az aidr F f9aqd sw § s9 @9 a+v
Y A § | AR A Wfke w1 &
FaA @, ST HATET & IFT AHST &
forar st @ 9ad gz fe@rd T v A
SAM AT SAM A AT E | A FA
FH TH TUTC 9T Jg AT FF F F
FIT 7ET Al 5 qArHr & @ g 39-
fag i a1 g qud g w
AT | OTE IE T AR G gEL AT
o7 £ | 9% aTq AHL @ v g fw
G FT AT GATH AT I AR FT AT~
a%F TE¢ R wa, fe s agm & 93,

Fqreq F1 Afaw oa=w1 w3 ¥ faF, £

X FTER T A | 399 47 TR & 9 | q0Ed AT F A% 39 qA6 w -
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AT qRE fFAT M 4 ¥F AR g -
He R WSAF Oh qifee & arwe
fa% 914, T 3wt F1 g 24, ay frdy
uF B F 97§ frawr am-sw Fed
g aY UF 0w & arR qX fewr
quAd( § FF ©F 9T T &7 Fofadr &
qre SIST AT 3 I9F AFST FT g9 3G
A 1936—37 if g ATAT 16 «@ o,
7g & o, 2R ag 1957-58 ¥ 62
1 A WX 1167-68 ¥ 120 @r@ AT
7§ A TAIEIIT § A WIEAF Wi
S § SOF AF T AY A 3G ar 6 wiawa
F w9 ot felres § ag aizr o @k
I S AR T § SEHT TF =97 qfA-
AT TNAT TAT, AE-TF FI & Seg) (aedi
F oTowl IaM & (o o) fefafaaas £
FRUIE G I R B e M -
T &I AT A g BB g Araa maw
F AAF F E A AL 1L L LA e
®T QU AT T2 ¥ &Y AL, IaFT A @ Ao
TF 8 A /1T A gAAar g ag feafq
X5 agad AT +F A, iR gEd A
TAR ATA T qE ¥ WY 33w & fe
aF f9g €28 £ 99 @ E—aC
FR & wefAfT 2w &, g@rR & fAgan
¥ grfrersr #7 st faer & — foraar ey
TFAIST 34T & (F397 Ia47 19 &v Fraq
A F g N AT AT 9 AT qwAr
Ted f6 a7 % w120 § &5 e &
ga Faw § f A4 A 7 gare @)
gaT &, Sus F1ad S #feard @ ) wix
goHry frgan | == avdy faal & siEg
WY ag & ar 7. graar agar gz *fs-
ATE A & WA H oy I awdr & 1

aradfesg waf ol F awar gER FART
qga §, w9 wraifew wfwdl s
FIHr 9T § H TAG FOAAT ATGAT AT
f& a7 age1 faat &7 fexfy e ger
g (= fom% ar: 7 g 8 9% {% 93 3iF
g waifE s T =il fod uw € Fvaa
T AT AT §, UF &1 FIHG 24 F 918
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AT SATEEl & S wifee g, AW g,
forq 7% & FIL FETT A TAFHET
fasrr, fog A% % 9T G F AW
T 48 AH7 W7 Framifewy ww T
¥ grar g, v dar 5 9F gar @@ F F
S SYTT T FEIAIS &, STHT HT 10
ATE To @ AfHT AT JT FraAMILfER
GFOT FT 4 ATE To F, 9T T 10 AT
AT 4 qTG FT IAT ST HJL FG F
AT | 3w faay fog ag@ wrfwe o
AT THTIE a9 J0GT &, doeg Me JAR
BT 8, a9 wHAT fwar strar g fw oA

|

ST FAET T IWEL [T FHS A
wgar st fafaew ezaed faams s
g ag & femr srar &, arr%”i FT Jerq rfee
TTE AR TFIGE A7 ¥ q18 fFRAT Srav
g 1 aforry 2 §ar & f& s wriwe 9o
fora ST FXFTT F1 3 AL AT, TG
WA T AT G AAT JaTRET HY fHer strar
a7 1 (Time bell n'ngs) Eg} |
fograa: w1 smafa adr § 1 7 9 fae
q g FT ®IF | 399 15 srrafa ag

g fF w1 SerrEEn wv SwIer wwa A
AT ArfE a8 TOFT SWT AAT IATIHL

#1780 a0 & frear § B ot g R,
ATETT T SN AW g, a8 W FIT FW
=T AT &, A &7 e s ard
udr (@t # w7 3 T a1 I ofonm
W F W 9T ;T gwr ) R 9Ed
gfvoraeres gae faad gwe & oK
T AR T, I T GA ATE § ATAN
qEl FEAT =J1fed

T 4 A% 99 FAT § AT THFT RAGS
ag a1 g f& AT fudi w1 Iy F917 TN
£ ¥ 39T 8, 3% < faeger s G5y
faar str wFar &, 39 9T FIE AT ALY
SoT qFAT | IAF ST AT AfzAt §, qGr

98 AT FXA §, TG 98 9% FA
g, % § Wi a9 §, 9§ S7 97 arql
i TERATH FT T FEAT TIT 3T 7Y
| & T 9 A9 § (F q1w 39 |4t 77 8
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[ste i wgre] |
ag wd § fr @l gL A9d g4 A
T TR A X ¥, g ug & i R AT
Y AT IATEE AR AAwAE T AT |
HIT ITHT {47 AT | qAAT AR,
T8 A Aqg 7 UF &w w0 ¥ T R
AT FTEHL 1 (AT A1, 1L AL AR
HTATH ST 1AL (el & wdg F AT {1
wie dqaedt e sEfaaer Fremers-
S EY AL G AT | v« S AAr

FE YA FY TXOIAT &, FE-HET FAATE,
AT 3GT A ATTAFAT & | AT T
TH IFIC F g 2 fF FE F12 I3l
TTa1 § fomsy g 9o &1 9ar Ad g,
I FT a7 &1 AT A g1 fFawr gae
g faTwr g & St W A< &, S
AU &1 7T g & v exfrd
I Z | 3T g fas a8 § fE ogw
A T BT OF 74T sggEAr Fy fewr 7
AN LW, ST AT A ANT SeATTH
FT fgear g1, gaeer g1 site 3w fufesga
# I A% § oA AL §, FAACE, IA
A F 1T F G g IA9T [§oH1 81 3L
Fo fgear St F~qwd , ITEEET 3,
st ff o 99 3w 9@ OF A
femr saq A w@FT A, FAF AL-
FIUFTT & AT G 7 AN FF GG
¥ g A oA & & wEr afwrm e
T/ AT 9T gH LT o qEq | g9 Al
¥ ATEIC & gra ot 9ga WX €, g
T B9 &, Al 5 I9% 9w 1 477 A8 §
ff I@ awg SwHT & § FAT A% |

SHRI KRISHAN KANT : Mr. Vice-
Chairman, Sir, the question hefore the
House today whether the sugar industry
in this country should be nationalised or
not has arisen because of the basic fact
that this industry had Government pro-
tection for a number of decades.

[THE (SHRI
THENGARI)

Vice-CHAIRMAN
iN THE CHaIr]

Before independence the British Govern-
ment gave protection to the sugar in-
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and after
Government of India
protection to the sugar industry. The
question is whether that protection has
been used in fulfilment and achievement
of the objectives for which this protection
was given. The industry was given pro-
tection to see that the cane growers got
protection and secondly to see that sugar
production in the country increased and
the consumer was able to get sugar at an
economic price. We should now examine
whether the two objectives have been
achieved or not by giving protection to the
industry. Mr. Vice-Chairman, Sir, - we
feel, after so many decades of protection,
that these objectives have not been achiev-
ed. The peasants and the cane growers
have not been able to get protection.
Those who got protection are the sugar
magnates and the sugar industrialists and
they gained money out of it. The sugarcane
grower has been reduced to a position of
grower and supplier of raw material to the
sugar magnates just like hewers of wood
and drawers of water. He still  suffers
under the reign of the industrialists who
are in league with the officials and the
Government there. Even the prices of
cane are fixed by a third party at the
instance of the political pressure of the
sugar industrialists and magnates. Under
these conditions the prices of sugar have
gone up. Our prices are two-hand-a-half
or three times the international market
price. So the consumer here has to pay
more and the producer has to get less.
Under these circumstances, we have to
see whether protection to the indusiry
should be contmued or not. Now, why is
this demand for nationalisatio: ? It has
come out of this frustration of the consumer
and the producer of cane.

independence, the
continued to give

Mr. Vice-Chairman, there can be an-
other solution for this. Give no protection
to the industrialists and allow import of
sugar. But in the competition our sugar
industry will fade away. This will not be a
solution because we cannot do it as it
would involve foreign exchange and so
many other things. So this solution goes
out. What other solution is before the
country? That solution is to regulate the
industry. How to regulate the industry ?
We have seen so many regulations in this
country, as Mr. Dikshit has said, Sir,
this demand for nationalisation of the
sugar industry is not a new one. Of course,
it has get a new dimension now, a new
intensity, because of the interfference of
the sugar magnates in the political Iife
of this country. Whether it is this State or
that State, there is this political inter-
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ference. Just as he Birlas have started
interfering with the political life of the
country and they want their pound of
flesh, m the sam: way the sugar magnates
have started inte1 ‘ering with the political
life of the duffer nt States. That is why
this demand for nationalisation of the
sugar industry has come, so that the politi-
tical life of this co mtry may be purified.
Mr. Vice-Chai. man, Sir, Mr. Raj-
varain and others will remember that the
Congress - Socialist Party in its constitu-
tional had said ‘hat the sugar industry
should be nation lised. At that time the

Congress Socialis Party was part of the |

Indian National € ongress. In 1946, when
the U.P. and #ihar Sugar Workers’
Federation was firmed—it was affiliated
to the INTUC—with Hariharnath
Shastri as the Prsident, onc of the ob-
jectives enshrined 'n the constitution of the
¥ederation was nunonalisation of the sugar
industry. So, this lemand for nationalisa-
tion is as old as 1956 or cven earlier
when the Congress Socialist Party was
functioning in the Congress organisation.

The workers of 'he sugar industry were
the pioneers in he movement for th:
nationalisation of the sugar industry. The
demand has grown now because the whole
sugar  industry, the sugar industry
magnates, have {inctioned and behaved
indifferently tow.rds the consumer and
the workers in tlis country. Even Mr.
Nchru while speaking in the Constituent
Assembly on 8th December, 1947, said
the Government 11wust find out who were
particularly responsible for the situation
that had been creited and find out who
were guilty and they should be taken to
task. Not only that., The Tariff Com-
mission which gave its  report in 1950
said that if really v-e had not relied on the
figures supplied by the factories in each
year, there would not have arisen any
scarcity. Not only that. They did not even
cooperate with tle Sugar Commission
which was appointcd of which Mr. Ganga-
nath Jha was the chairman. The Sugar
Ordimnance was issued in 1950 so that the
whole thing could 1 ave been properly gone
into. But the d fliculty is the Tariff
Commission’s repert says we are getting
the figures only frim the factories, but
nobody knows actually the statistical
position, the costiirg of production, etc.
Even since 1950 there has been no change.
The Tariff Commission’s report said
that dependence ou the figures supplied
by the factories fur the formulation of
official data should cease and the present
machinery for the collection and com-
pilation of the sugar statistics be strength-
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ened so as to be able to obtain correct
and complete statistics of production and
the " costing of production. Even for the
last 20 years thtat has not been done
and the Government and its agencies
are functionning on the statistics
provided by the sugar magnates, the
sugar industry, and till this day they have
not developed their own sources of eco-
nomic intelligence. They have not so far
developed their own  system of collecting
statistics. Why are not the representatives
‘of cane-growers consulted while fixing
the prices of sugar-cane ? Sir, this demand
of nationalisation is not new. Shri A. P,
Jain is here. He will remember that it was
Mr. Kushwant Roy who had brought
about this thing as long back as 19355.
Though he did not agree with him, I think
he will himself reply why he did not
agree. But you will find, Sir, these forces
were there, the Syndicate prople. Then
what happened ? What did Morarjibhai
do ? Morarjibhai announced in April,
1959 the revised excise duty of Rs. 504
per hundred-weight and Rs. 3+9 for
khandsari. So what happened ? The
cane-growers whe are producing khandsari
and othier things diverted their produce
to the factories so that they could get a
higher rate. What happened ? Not only
that. A bad situation was created. The
cane-growers in U.P. and other places
were feeling frustrated. At that time in the
U.P. Planning Board on the 14th Scp-
tember, 1959 this question of nationalisa~-
tion of sugar industry was rassed. Dr,
Sampoornanand went into the proceed-
ings and appreciated the idea and indi-
cated that a  high-power committee
would be appointed to go into the details
of the inter State implications and the
economics of the whole thing. When the
industrialilists and the sugar magnates
came to know that the sugar industry
might be nationalised, they ran to the
house of the Food Minister who happened
at that time to be Mr. S. K. Patil in the
Government of India. They took Mr. 8. K.
Patil to U.P. and while speaking in
Kanpur on the 22nd October in the year
at the All-India Conference of Sugar
Merchants Association, he observed that
the Government would not be interested
in  nationalising one more  industry
because it was already overburdened
with the running of too many public
sector undertakings. This was what he
said while Dr. Sampoornanand who was
in the State and who understood the
problems of the cane-growers, said that
the problem was grave and they were
going to think of nationalising the
sugar industry. At that time Mr. S. K.
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[Shri Krishan Kant]

Patil came from the Centre and said it
could not be done. What happened ?
Morarjibhai opposed it. Mr. S. K. Patil
opposed it. And I am sorry to say today
Dr. Bhai Mahavir was also saying some-
thing on those lines. Looking into all those
things one has to see what other way is
there to solve this problem. I think after a
a lot of discussion, after a lot of study
into the whole thing, it seems that this
trade should be completely nationalised,
because the industrialists are making
money on the hard labour of the sugar-
cane growers. In these conditions I am
astonished to find that the demand of
nationalisation is raised not only from U.P.
and Bihar, according to my friend, this
demand is growing even in Haryana also.
My friend comes from Haryana and he
must have full facts of the situation.
Di. Gadgil, the Deputy Chairman of the
Planning Commission, goes to U.P. and
says there can be no nationalisation. Why?
Why should Dr. Gadgil have gone to
U.P. and say all this? He has no right to
give this verdict. He says cooperativisa-
tion. For cooperativisation, do you think
the industrialists will let the cane-growers
being cooperativised ? The only way out

is the Government should take over the
sugar industry and slowly hand it over
to the cooperatives formed from among

the cane-growers, labourers, technicians
and the consumers so that this industry
could be properly run to the benefit
of the consumer, the cane-grower and the
weaker sections of the people of the
country.

SHR1 SITARAM JAIPURIA (Uttar
Pradesh) Mr. Vice-Chairman, when
I was hearing the debate here, I felt a
little amused and also a little distressed,
amused bacause some of my friends who
were supposed to be well-informed and
very much being in the thick and thin
in the so-called benefits arising out of the
sugar industry, suggested that nationalisa-
tion or cooperativisation is necessary to
remove the evils that are there in the
sugar industry at certain places, and
distressed because they named the late
Pandit Jawaharlal Nehru, our revered
leader, that he was for nationalisation.
He is supposed to have suggested that
something should be done in that respect.
My attention is drawn to his speech on
a very partinent resolution which he
moved when he said,

“The average idea, well, of some
people apparently, is that the whole
function of the Government should be
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Discussion 3582

for them to seize hold of the private
sector factories with or without com-
pensation, and having done so, well,
we have gained socialism and there the
matter ends. That, if I may say so, is
a primitive and infantile notion.”

Ifsuch a wise counsel of one of the greatest
men of history cannot influence our deci-
sions even now, I am afraid, there is some
thing wrong in the country’s thinking.
My friend, Mr. Kulkarni, for whom I
have the greatest respect, has been trying
to compare the sugar industry in U.P. in
the private sector with that in the coopera-
tive sector in Maharashtra. I have great
respect for my friend for his knowledge
not only of sugar and textiles, and other
industries, there is hardly any field in
which he would not like to enter, any
cooperative movement, anything. But
so far as I can claim to know, I know
the difficulties. . .. (Interruptions) Anyway
I do not want to go into all that and
I will confine myself to the present debate
as it is heing held. The point is that if you
compare the sugar industry in the private
sector with that in the cooperative sector
in same State, I am prepared to stand
the test and scrutiny of any independent
body, and I say that the private sector
has done much better than any other
cooperative industry in that particular
State. But an effort is being made here
that the sugar industry, the cooperative
sugar industry, in Maharashtra should be
compared with the private sector sugar
industry in U.P. There could not be a
bigger fallacy of comparison. It is most
unfair and unjust. I would venture to ask :
Is there any sugar industry in U.P. in
the cooperative sector which has paid
higher wages that the private sector?
Is  there any sugar cooperative factory
which has paid more bonus than the
private sector? Is there any cooperative
sugar factory in U.P. which has paid
higher cane price than the private sector?
So far as the arrears of sugar-cane prices
are eoncerned, I will come to that a little
later, but I do not want to justify that
because the cooperative sugar factories
also have not been able to pay the arrears
of the sugar-cane prices there is any
justicfication for the private sector to be
allowed to be free from this responsibility
of not paying the sugar-cane arrears.

In fact I for one will never hold any
brief on that account and I will say with
all humility that with the powers that the
Government possess and with the right
that they have they are absolutely in a
position to take whatever action they like.
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Here I woulc like to quote from ‘The
Law Relating to Sugar Factories in
Uttar Pradesh” where penalties have been
mentioned. Sec ion 22 says :

“If any person contravenes any of the
provisions of his Act or any rule or of
order made thereunder, he shall be
liable to imprsonment up to six months
or to a fine 1ot exceeding rupees five
thousand or »joth and in the case of
continuing ¢ ontravention to a further
fine not exce:ding one thousand for
each day dur'ng which the contraven-
tion continues.”

Interruptions)

The point, Mr Vice-Chairman, is this:
When such measures of pumshment are
available to the State Governments, do
you suggest that by nationalising the
industry, when the entire thing belongs
to the State seclor who are the colleagues
of the bureaucr: ts all over the Administra-
tion, they are ;joing to take any action,
if they have not been able to do it so far
in spwe of thes: provisions ? My sub-
mission, Mr. Vice-Chairman, 1is that we
have to look iito the whole problem
objectively rati.er than find a scapegoat.
If there is one purchaser in the whole
country , will tiat purchaser of sugarcane
pay a higher price of sugarcane to the
growers P Lasl year and before that,
i.e. within two y=2ars the sugar mill industry
has paid Rs. ¢ crores approximately—
extra—to the  sugarcane  growers in
Uttar Pradesh it self over and above the
minimum cane price that had been fixed.
Similarly it Will be very pertinent to note
that one purciaser can dictate to the
growers and whzrever nationalisation has
been done, we¢ know the results. The
questions and . nswers in this House and
the other House will more than prove
and convince e -eryone that after national-
{sation the tear: in the eyes of the public
have been very much more. I remember
a story which was told to me once.
There were fou- people sitting together.
There was a doctor, a lawyer, a consumer
and a preache.. The Minister-preacher
said “I pray or all’”’. The doctor said
“I prescribe fc- all.” The lawyer said
“I plead for all. > The poor consumer said
“I pay for all.’  (Interruption) Mr. Vice-
Chairman, I (onsume after production
but there are nany friends who think
that they consume only by destruction,
and that is the lifference between the two,

Now, Mr. Vice-Chairman, let us know
what exactly are the ciriteria for the
nationalisation of any industry. It is
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normally said that
interest. Now who is
I think the first is the consumer, then
is the worker, then the cane-grower and
finally what amount goes to the State
exchequer or the Government. Now so far
as the consumers are concerned, the
sugar prices are determined after very
detailed examination by the Tariff Com-
mussion. There have been many statements
by the Minister, by even Mr. Ajit Prasad
Jain, our most revered leader, who had
been the Food Minister earher, even
he has mentioned that the sugar industry
is such a highly controlled industry that
there is hardly any scope left for any one
to manipulate. I would not like to go
into the question of dividends but I am
quite sure that if the consumer is to be
benefitted, the first and foremost thing
we must do is to bring down the cost of
sugar. If the cost of sugar is to be reduced,
then the question of sugarcane prices
naturally comes in, because it constitutes
nearly 70 prer cent. of the cost of sugar.
I would venture to submit that the wages
that have been fixed by the Government
and by the Wage Boards and the cane-
growers being completely under the grip
of co-operative unions, (Time bell rings)
Sir, I may kindly be permitted to take
two minutes more.

Mr.  Vice-Chairman, Sir, even
during the previous year many sugar
factories have been paid cane prices as
high as Rs. 180 per ton in U.P. as against
the minimum cane price of Rs. 70. Thus
you will see that neither the workers nor
the cane-growers nor the consumers nor
the State exchequer are going to be bene-
fitted by this nationalisation which is gong
to be demanded by a large number of
people. People who speak loudly claim to
have bigger voice than those who like to
place things in their proper perspective

it is in the public
affected by this ?

Even in the matter of co-operatives
I know very well Haryana’s history;
they have not succeeded there. Punjab
is one of those places where the co-ope-
ratives have absolutely failed. The State
of U. P. , what do we find there ? Half
of the cooperative factories are losing.
Andhra and Kerala have suffered badly.
Yes, in Maharashtra the sugar co-ope-
ratives have done well and I would like
to congratulate them for their very success-
ful performance. But it is because of the
co-operative movement ? Certainly not
it is because the soil and climate of that
State is such where any sugar industry
will do very well. If you compare the
contrubution of the sugar i:dustry in the
private sector IN Maharashtra with that
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in the co-operative sector, in spite of it
being 40 years old, it is still younger than
many of the new mills. (Interruprions)

Mr. Vice-Chairman, even the Chair-
man of the I. F. C. which has advanced
quite a substantial amount of money in
the co-operative sector as said about the
textile co-operatives as follows on the 25th
September, 1969 at the 215t Anuual Gene-
ral Meeting of the Shareholders of the
Corporation :

“ The question of financing textile
co-operatives was reviewed by the Board
of Directors of the Corporation. The
Board felt that as these units could not
be regarded viable in the strict commer-
cial sense the responsibility for financ-
ing the same must be shared with the
Corporation by the concerned State
Governments. ”

The Chairman has further stated :

“ T regret to have to repeat that,
in spite of the Corporation’s loans
to co-operatives being guaranteed by
the Central and State Governments,
the concerned guarantor Governments
have not done all that could be expect-
ed of them towards clearing the de-
faults.

Obviously, Mr. Vice-Chairman, my sub-
mission is that sick mills are all over the
country and there is no reason that be-
cause one particular mill is sick. there
should be efforts to compare it with a
strong unit and then try to plecad the
case for nationalisation.

I would, therefore, submit that, onc®
you think of nationlisation of sugar mil
the question will arise and I would
ask Mr. Shinde or Jagjivan Ramji to
answer this question while replying the
debate that, if one state, i.e. U. P. is
authorised to nationalise sugar industry in
their State, can there be any reason for
them to stop Maharashtra from nationa-
lising cotton industry or Bengal from
nationalising jute industry or Assam from
nationalising tea or the South from na-
tionalising coffee ? This trend will be
most dangerous.

I have mentioned all these points
Mr. Vice-Chairman, which, I feel, need
to be calmly thought of and discussed
about, and I would suggest, before the
Government takes any decision in this
matter, that they should find out the
exact position, discuss with the people
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concerned as to what exactly are the ma-
ladies and what are the remedies before
they come to any conclusion. Nationalisa-
tion is neither going to help them, nor
is going to help the Government, nor the
consumers, and I would therefore storng-
ly support that the Government should
consider this thing in proper perspective,
more in the economic sense of the term
than in any political sense or political
thinking- as was seen here in the House
a little while ago.

Thank you, Mr. Vice-Chairman.

SHRI A. P. JAIN : Mr. Vice-Chair-
man, I have been referred to hy the speak-
ers on both the sides. About a decade and
a half ago there was a Motion moved by
a member of the Lok Sabha, Mr. Kus-
hwakt Rai for the nationalisation of the
sugar industry. I was the Food Minister
at the time and I opposed that Motion.
The Motion was dropped. Now it is natu-
ral that hon. Members should expect me
to explain why I rejected the Motion at
that time and why today I am in favour
of the nationalisation of the sugar indus-
try. I want to inform hon. Members
that at the time when the debate took
place the climate for the nationalisation
was not so favourable as is the case to-
day. Out of seven speakers excluding
myself who participated in the debate,
only three speakers, that is the mover and
two others—all Members of one party- —
supported the Motion, and the remaining

Members, who participated in  the
debate, to whatever party or group
they belonged, opposed it in one

or other manner. Some suggested that
a committee might be appointed to con-
sider the question. Others suggested that
the private industries might be taken
over by the co-opeatives. But there was
none except the members of one party
who supported the nationalisation of the
industry.

SHRI LOKANATH MISHRA (Orissa):
But does that mean that the hon. Mem-
ber gets guided only by the wind, not
by any reasons ?

SHRI A. P. JAIN : Please have a little
patience. Be a little quiet and you will
have all the answers.

SHRI LOKANATH MISRA : I have
been listening to what you said.

SHRI A. P. JAIN : But you have not
listened fully. (Interruptions) Yes, Mr.
Vice-Chairman, at that time I said that
the sugar industry was one of the most
highly controlled industries. From the
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timc of the purchase of the sugarcane
right up to the sale of the sugar, one or
other type of cimtrol was applied to this
indusiry. Suga* cane price was con-
trolled by an o:der. Releases of the sugar
1ook place only with the permission of
Government. (;overnment could retain
25 per cent. of the sugar to be acquired
and to be sold at a prescribed rate. The
minimum wage were laid down for the
workers. Government has the power to
control the locition and the working of
the sugar indusiry. Further, Government
has the power t» take over the sugar mills
which were not working properly. These
were the consid rations which I advanced
atl that time. Now, Sir, fifteen years have
advanced and luring these fifteen years
we have learnt nany lessons, and one of
the biggest lesss which the nation has
learnt is that co: trols have failed to answer
the national needs. Now, Mr. Vice-Chair-
man, you will remember that so many
times there hav: been talks on the Dutt
Committee report. We prescribed a very
complicated sys'em of licensing for the
industries. And the main object of the
system  of liiensing was to avoid
monopolies. Bit, instead of curbing
monopolies, m nopolies have in fact
been encourag d. Again we tried
to control th: prices of foodgrains
by physical ccatrols. We again failed
there. Today 1 find that the controls,
applicable to the sugar mills have failed
to put them i1 a proper condition. I
come from Utiar Pradesh and that is
the State wher« the sugar industry was
established at the earliest stage. What
were the reason. for this, I need not go
into. Perhaps there were fortuitous rea-
sons why the sigar industry was establi-
shed there. Now the cane-growers in U. P.
are making an unanimous demand for
the nationalisatim of this industry. The
labour unions there are agreed that the
sugar industry st be nationalised. And
what about the Jovernment, the Govern-
ment in U. P. ieaded by Shri Chandra-
bhan Gupta, tie Chief Minister ? He
cannot be accused of having any ani-
mus or enmity against the sugar millow-
ners. Now the U. P. Government has
passed a Resoluvon which runs as follows.
This Resolution was passed on the sth
of Qctober, 196¢, and the Resolutuon 1s :

“ The Cab net (the U. P. Cabinét)
endorses the Correspondence of the
Chief Ministe- with the Prime Mini-
ster and the Jnion Minister for Agri-
culture on th: question of nationalisa-
tion of sugar factories. The Cabinet is
of the view that sugar factories of the
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private sector be nationalised (this is
what the Cabinet decided) in accord-
ance with an uniform policy formulated
for India as a whole. The Cabinet
appeals to the Government of India to
kindly take a decision in this regard
before the commencement of the en-
suring crushing season.

In other words they realised the import-
ance of the matter. The U. P. Cabinet
also realised the importance of timing ;
they wanted that the sugar industry should
be nationalised before the crushing sea-
son—it should already have been nation-
alised, i.e. before the current crushing
season started. Now why has a change
come about in U. P. ? Because the sugar
industry in U. P. is one of the most back-
ward industries.

I have heard with great patience and
attention to my friend, Mr. Jaipuria. He
did admit that there were certain faults
with the industry. But if you look at the
sugar industry today, its principal , fea-
tures are that the yield of sugarcane per
acre, for the last 25 or 30 years, has re-
mained constant at round about 15 tons
per acre. As against that, Maharashtra
produces 40 to 45 tons. South has about
30 or 35 tons. Now the condition of la-
bour in the U. P. sugar factories is the
most miserable. I have seen some of the
factories abroad, in Egypt, in Hawai and
the factories are like slums as compared to
the factories abroad. In other words, the
factory- owners here in U. P. have never
tried to improve the condition of the fac-
tories.  As regards yield, sugar recover
is only about 9.5 per cent in U. P. while
in Maharashtra it is about 11 to 12 per
cent. In the south also it is higher.

Now, look at it from
view. Out of about 75 mills about one-
third of the milis are in the red. They are
sheer scraps to be rejected. Further, the
sugar mills in U. P. are located in a most
irrational manner. There are factories
which have common walls ; there are
factories which are situated at distances
of two to three miles away from one ano-
ther. There is a speciality in the case of
the sugar industry ; that 1s the material,
the sugarcane, must be reaped immedia-
tely before it is taken to the factory. So
it becomes necessary that a sugar mill
must have an area of sugarcane for its
supply. But because the factories are irra-
tionally situated the result is that one
factory peaches upon the sugarcane supply
of another factory. In other words, the
sugar industry in the U. P. today is in
doldrums. The same is the condition in

another point of
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Bihar too. It is pot that I have any en-
mity against the sugar magnates , but 1
am convinced that the sugar industry
in U. P. cannot be saved unless it is taken
over by the Government. That is why
I plead for its nationalisation. ‘There
is no other alternative left.

Take the question of irrational loca-
tion. One factory belongs to A and ano-
ther factory belongs to B. Which of the
factories is to be closed ? Please remem-
ber that the loss of the factory owner,
whose factory is closed, would be total., He
will simply go out of trade. At one times
we tried to remove certain factories which
are wrongly situated to some other places
within the State and outside the State but
the resistance was so great that it could
not be done. The industry, in my opinion,
must be rationalised in the matter of
location ; it must be modernised in the
matter of machinery.

Now, Mr. Vice-Chairman, you will
be surprised to know that since independ-
ance not one single factory owned pri-
vately has come up in U. P., only four
new factories have come up during the
plans and they are all in the co-operative
sectors. That shows how the industry
in U. P. particularly in the sector owned
by private owners, has become stagnant.
It 3s not a growing industry.

SHRI C. D. PANDE : Factories did
not come into existence in U. P. because
the licensing system in U. P. was such
that no licence was given to the parties
who applied. The four licences that were
given were given

SHRI A. P. JAIN : I completely re-
pudiate that. As nobody applied, nobody
got.

.

SHRI C. D. PANDE : They have all
been given to South India.

SHRI A. P. JAIN : One of his friends
applied and I gave him a licence—MTr.
Dan Singh.

SHRI C. D. PANDE
years back was it ?

SHRI A. P. JAIN : But Mr. Dan
Singh did not run the factory;itis a
monument of his failure.

SHRI C. D. PANDE : Because
poor man died.

. SHRI A. P. JAIN : That is the condi-
ion of the sugar industry in U, P. It is
sttagnant, Itis not improving. Yields

: How many

the
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are low; labow is discontented ; the farmer
is dissatisfied. About half a dozen mill-
owners themselves have approached the
Government and said that their plant
may be taken over. Itis for that reason
I want nationalisation and not because
I am opposed to any person.

SHRI LOKANATH MISRA : Mr.
Vice Chairman, whatever has been said by
Mr. A. P. Jain regarding request by some
of the industrialists for their mills to be
taken over, there is some difficulty in my
understanding probably or there is some
difficulty in his putting across the thing.
The point is whether there is also a
permanent instruction from the Centre
to the State or an understading in the
State Government that no mill should be
allowed to be wound up or should be
allowed to die. They are sick all the time
and they are not allowed to be wound up
because the local pressure is so much.
One of the Ministers I am told—I do not
know whether it was in U.P. or Bihar—
resorted to satyagraha for non-closure
of a mill. They want all those mills to
continue as sick mills, and some of the
mills might have said that they might be
taken over instead of continuing in such
conditions. So the way in which he says
that is completely misleading the House.

SHRI RIZAQ RAM : Sir, I want to
make one submission. Actually more than
an hour has been taken in interruptions
by the Opposition and in seeking clari-
fications speeches are made. The time of
the Members who are keen to speak is
consumed like this. I would beg of you to
please clarify whether all Members who
are movers of the motion will get time or
not. What is the position ? Will the debate
go on and continue tomorrow ?

THE VICE-CHAIRMAN (SHRI D.
THENGARI) I will speak about it
afterwards. Now kindly take your seat.
Have you finished Mr. Jain ?

SHRI A. P. JAIN : Sir, my f{riend,
Mr. Lokanath Misra, has provided me
with the strongest argument for nationali-
sation. Every Minister, every public
man, every Congressman, in U.P. is
keen that sugar mills should run because
if a mill stops crushing, thousands and
thousands of farmers are affected by it.
Therefore if a Minister went and staged
satyagraha that the mills must be run,
what he did is the right thing. And the
reason why I am pleading for the nationali-
sation of sugar industry is that if it is not
nationalised in U.P. about 12 lakhs of
cane growers will be ruined. As long as the
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sugar industry rcmains in the hands of the
private owners it cannot survive, it cannot
continue. It may be there for a period of
five years or ten years but the industry
will be extinguished. Because I am keen
about the welfire of my State which
has no other lig industries except the
sugar industry. I am .

SHRI LOKANATH MISRA : Which
you were not 1, years back as Minister?

THE VICE-(C'HAIRMAN (SHRI D.
THENGARI) : Mr. Misra, the time is
limited. No int rruptions.

)

SHRIA. P. |AIN : ....pleading and
pleading with all zarnestness that the sugar
industry must be nationalised. After that
whether it will b2 handed over to the co-
operative  Sector or not, I am not
concerned.

THE VICE-HAIRMAN (SHRI D.
THENGARI) : Shri Z. A. Ahmad.
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SHRI Z. A. AHMAD : Certain strange
considerations have been brought to bear
on this discussion. Some of our U.P.
friends have been very touchy about this
demand for nmnationalisation of the sugar
industry. I do not know why they should be
so touchy. The question here is that the
sugar industry in the country as a whole
should be nationalised but I smell a rat

in their very touchiness. I feel they are
louchy because as we say in Hindi :

JIT FT TIET 7 faawr

=t drem stqfear @ e ar osoa
g & agl, g2 |

~noon

st Ao Yo AFPHAZ : AX TTET U AT
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The sugar magnets have been the source

of political corruption in U.P. That
fact must be recognised.
SHRI B. K. P. SINHA : Which in-

dustrial house is not ?

SHRI Z. A. AHMAD : Particularly the
sugar magnates of TU.P. have played
havoc with our politics. They have
financed certain groups, certain parties,
certain individuals and what I am afraid
is. .

SHRI C. D. PANDE :
Gupta.

Anti-C. B.

SHRIZ. A. AHMAD : It may be anti-

C. B. Gupta, anti-X, anti-Y but they
have done that. And I smell a rat in this
sense that .

SHRI C. D. PANDE : Itis anti-C. B.

Gupta alone that .

SHRI Z. A. AHMAD : Again and again
Mr. C. D. Pande is saying the same thing.
I am referring to one thing that . . .

SHRI C. D. PANDE : The Government
of India said you do it and you want to

i put the onus on U.P. The U.P. Govern-

ment had made it clear why it should be
done by the Centre.
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SHRIZ. A. AHMAD : We, as Members
of Parliament, have every right from
time to time to discuss such vital national
questions and to review our industrial
policy. Again I say that the whole ques-
tion of Mr. C. B. Gupta was brought in
because they have a sort of guilty cons-
cience. Some of our friends like Mr. C. D.
Pande have a guilty conscience. We
never raised the question of Mr. C. B.
Gupta. We are talking about an all-India
problem, a very important problem
relating to the welfare of millions and
millions of our people, a problem con-
nected  with the industrial and agricul-
tural development of our country and
you brought in that. Therefore, I ignore
it for the time being. T have said what I
wanted to say. Now, Sir, we should see
this question in the larger context. Mr. T.
N. Singh stated that the sugar industry
does not come either in Schedule A or
Schedule B. Schedule A is the national
sector and Schedule B is the mixed
sector. He says it is neither in Schedule A
or Schedule B. T think that is no argument
at all. As our life advances, we can put
certain items, certamn industries either
in Schedule A or in Schedule B. There is
nothing fixed for all time to come. We can
review our industrial development. If we
feel the need for nationalising an in-
dustry, we can certainly put it in the
concerned Schedule. Parliament has every
right to do so. Therefore, to say that
since it is not there it is not open to dis-
cussion, I think, is a totally wrong metho-
dology, and not only a wrong methodo-
logy, but a wrong argument. Of course
1 do not want to say much about Mr. T. N.
Singh’s speech. I think it was a most
irrelevant speech. It was a speech out of
which nothing emerged.

SHRI A. G. KULKARNI :
tical.

SHRI Z. A. AHMAD : I shall take it
theoretically. It was not at all theroretical.
For example, socialism is way a of life.
What does it mean. Socialism is a way of
reorganising our production. It relates to
our economy, our system of production,
our system of distribution and in relation
to that our political set-up. It is our
political set-up and our State. That is
socialism. For me socialism cannot be
brought about sitting in Delhi. If you
go to some remote village where there
are no trains and you sit in an Ashram,
how can we build socialism ? What type
of people you put in the Planning Com-
mission, I want to know. Can they bring
about socialism with those who talk
about this type of socialism ? This is how

Theore-
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everything got bungled in the Planning
Commission. He is a senior man. He says
something should be done for the peasants.
There is poverty and that is taken for
grantegd, but tell us what should be done.
Poverty is not disputed. The poor condi-
tion of the peasanty is not disputed. But
what is to be done—that is my question.
He was not able to give an answer. I think
his whole line was the line of status quo,
do nothing. Put up Ashrams and weep
about the poverty of the people. You
cannot do anything. You cannot mend
matters. That is why T do not give much
importance.

Now, in the larger context of the prob-
lem of developing agriculture, deve-
loping industry, developing agro-indus-
tries, improving the conditions of our
people, it has to be viewed. Now, it has
been very clealy stated and I do not
want tosay again that it is a major industry,
Somebody said that it is a plantation
mdustry. Itis a plantation industry. Itis
an agro-industry. Ttis an industry which
affects the conditions of work of about,
as Mr. Dikshit said, five per cent of the
population.  About 3o lakhs peasant
families and about 2+5 lakh working-class
families depend on it. Tt is a very major
industry. This major industry is not only
in a bad state, it is in a state of chaos.
There are some factories here and some
are there. Some are absolutely outdated
and in a bad condition. They are dying
out. Those who take the cane from the
peasant cannot pay him. Is it an ordinary
thing? You get the cane and then you
do not pay anything to the peasant. Go to
the Meerut factories, Bijnor factories, the
Gorakhpur factories, the Eastern UP
factories. They do not pay to the peasant
crores and crores of rupees. Why does not
the Government step in ? The Govern-
ment has a constitutional duty to protect
the rights of the peasant. Now, that aflects
the cane development in the next year.
The peasant has no money. About the
conditions of the workers, Shri Ajit Prasad
Jain, whois an ex-Food Minister and a
senior Member of this House¢, has spoken,
Shri Arjun Arora will tell you more elo-
quently what the conditions of the workers
are. Shri Chandra Shekhar will tell you
about the bad condition of the worker.
I do not know much about it. but I have
heard that the condition of the workers is
bad. T know the productior is low. I know
that there is inefficiency. The debate is
not adequate. Is there a case or is there
not a case for nationalising this industry ?

Then, Sir, this is an industiy in which
the record of the private sector is very bad
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Where is my fri:nd ? He has gone. He
said that the private sector has done well,
Let us examine what the private sector
has done. The e is bungling all round,
inefliciency, lost of national wealth, Has
the private sector done well ? Then,
he said that the 1JP industry should not be
compared with t'ie co-operative sector in
Maharashtra. V/hy not ? Maharashtra
is not an island. tis a part of India. If the
co-operative mcvement has developed in
Maharashtra, wiynotin UP ? Itcan be
developed.

SHRI LOKANATH MISRA : He
said that if ther- is to be comparison,
it should be between the co-operative
sector of Mahurashtra with the co-
operative sector in UP.

SHRI Z. A. /HMAD : The whole
thing is the co-nperative sector has not
developed in UP ust because of the cancer
of corruption that was there. That cancer
is still there. Th«y would not allow any-
thing to come up- They would not allow
the price for the sugar-cane. (7Time bell
rings.) I have no' even spoken for twelve
minutes.

SHRI A. G. KIJLKARNI : The Baj-
pore Co-operativi: Society in UP has
got the highest rite. Itisin UP. Let
there be no such twisted version here.

SHRI Z. A. AHMAD : The Vice-
Chairman has rung the bell though I have
spoken for twelve ainutes only. There are
speakers who have ipoken for half an hour
or thirty-five minutes, I am on record

THE VICE-CEAIRMAN (SHRI D-
THENGARI) : There are many speakers-

SHRIZ. A. AHMAD :
less than anybody «lse.
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SHRI Z. A. AIIMAD : Now, much
has been said. ITr the main the sugar
factory owners have fattened at the cost of
both the sugarcane growers and the con-
sumers. That is a fuct. They manipulate
prices. They maniyulate prices at which
they will buy the rane and manipulate
the price of sugar. .tis scandalous. The
Government does no' step in adequately in
order to stop their manipulations. So,
this is a third facto'. Now, if the sugar-
cane grower and tht consumer are to be
protected, we have no alternative except

I have spoken
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to take this big industry in the Stat€
sector. When I say the State sector I in-
clude in that the co-operative sector.
I do not exclude the co-operative sector.
I think we will have to go stage by stage.
In many places we will have to develop the
co-operative sector. In many places we
will have to take the industry into the
nationalised sector, i.e., nationalise it and
put it under State ownership.

Now, Sir, in the end I would say after
saying all this that this old-fashioned,
antiquated opposition to nationalisatton—
we got an example of that type of oppo-
sition from Dr. Bhai Mahavir who said,
“we want this, we want that, but na-
tionalisation is not 2 panacea”™. How can
I reply to it ? That means they are so
outdated.

AN HON. MEMBER : Confused.

SHRI Z. A. AHMAD : Not confused.
They are very conscious, not confuseds
If you say confused, I know it is a very
conscious attitude, a very conscious ex-
position, a very deceptive exposition of
their point of view, thatis, ‘“we are for
the people;  slowly and steadily bring
them together; guide the people to share
in industry; but do not nationalise”. How
do you guide the people to share in the
industry unless you rapidly develop the
co-operative sector and at the same time
take steps to nationalise the industry asa
whole within a few years ? There will be
Mr. Rajnarain who will say, not nationa-
lise but socialise. He is going to say that,
I do not accept it. For socialisation you
have first to socialise the State. You have to
socialise the State and then you get
socialisation. Everybody is a socialist now
without understanding what socialism 1s.
Mr. T. N. Singh says socialism is away of
life. That means you sit in the Ashram
and talk of the poor people, that is socia-
lism. No. Socialisation has a different
content, different meaning. Nationalisa-
tion has not that meaning. Nationalisation
today means handing over that factory
or that industry to the State and to that
extent breaking the economic power of
the vested interests in that industry.

We are interested in breaking the eco-
nomic power that they wield in our
society. The political power that they

wield through this, we want lo break that.
That creates the preconditions for our
advance to socialism. By itself nationalisa-
tion is not socialism. But by nationalising
industry we curb monopolies. We curb
the strength of big money and thereby
we create conditions for advance of the
people towards a socialist order. That is
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how it should be understood. Technically
sepeaking, nationalisation may mean State
capitalism also.

AN HON. MEMBER :

SHRI Z. A. AHMAD : Stateism or
State capitalism, it does not matter. Ttis
a step forward. It is not Stateism. It is
State capitalism. The establishment of
State capitalism in the present society
where monopoly is growing, where the
strength and political influence of mono-
poly are growing, curbing through these
measures their power, their intervention
in the political and economir life, is an
advance, in which direction ? It is an
advance in the proper direction, in the
direction of establishing a society in which
the real economic power will be vested
in the people and the political apparatus
of the State will be controlled by the
working people. That is my contention.
Therefore, I tell Mr. Rajnarain that there
is no difference between him and me.
He wants to work out a fundamental
difference between the Communists and
the socialists. The socialists are for socialisa~
tion. The Communists are only for
nationalisation. To that extent you do not
understand the  content of socialism.
Socialise the State. Fight for the socialisa-
tion of the State. Political struggle for the
socialisation of the State and handing over
power to the working people, that is the
basis of it. In order to develop that strug-
gle we may take all sorts of measures in-
cluding nationalisation of industries to
curb the power of big money, to curb the
power of monoply.

THE VICE-CHAIRMAN (SHRI D,
THENGARI, : I seek the co-operation
of the House in one respect. There are
many names. Secondly, even some of the
groups have not yet expressed their view-
point. Earlier we had decided that we
would sit up to 6 o’ clock. You will ap-
preciate that before 6 it is not possible
to do justice to different names and differ-
ent groups. So, will the House kindly
agree to sit longer becausc the discussion
cannot be carried over ?

Stateism,

SHRI MULKA GOVINDA REDDY :
Representatives  of groups must be
called so that they can have their own say,

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Thatis what I am saying.

SHRI K. S. CHAVDA : Di. Ahmad
said that

[ RAJYA SABHA ]

socialism is not a way of life, | Socialism is a way of life;
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the Prime Minister said that socialism is a
way of life. Perhaps Dr. Ahmad’s socialism
is Communism.

SHRI Z. A. AHMAD : Socialism means
reorganising  production, reorganising
the State apparatus handing over power
to the people...

SHRI BHUPESH GUPTA : Socialism
can come only when the working class in
power.

SHRI B. K. P. SINHA : Some of us
have given our names. We do not belong
to any organisation. Shall we get any
chance?

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : I am trying to accom-
modate as many as possible, but it may
not be possible without the co-operation
of the entire House. That is only
request. Mr. Rajnarain.

SHRI NIREN GHOSH (WestBengal) :
Mr. Rajnarain should not take more than
ten minutes.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Everbody will be given
the same time. I think he will not take
more than that.

o CRATEO ;. JTAATETT [T,
5.37 ¢ d@q & fag 95 ®r §
FITIH Fo FTo To HZAT AIZT FI
qITEATRE FE0 7 IFiA aga & qars
F F19 3F AT Ht FIAT & [F AT S0
# S AATATTIAAT FT AT T FT L 98
waqa ¥ wefon 3, 9g waw |e Hfefe
fasw & afte 3 1 wedi &1 wAwW I
foqr & 1 gafad F «ra oger wdar
HABE T QUL ITFT 37 A Wl H1 (AF0-
a1 & fAqq qareFar AT AT §

'ﬁ"
ﬁ_.

7Y, § UF T Mo Ao To IGAT
QIGT &1 g qqAT 7 g0 g o Foweft
qequ aeg F 1 af% THE TFT FF @, Y
Fegfeafa o< @g A€ @S | F 3T AN
A & Fggwg w3 § fF aweaE o
tra i wfFar a8 §

capitalism

Khan Abdul Gaffar Khan said and even | is a way of life; feudalism is a way of life
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& wwagt g fr waArg %k § gav
HAAT demAT ST gEAIAT | FEar §
& @wiare ow g g | wHISAR
ST FT UF v & ) e aw & o
I A a7 3o &, AlwT aETTATR
g fiFT 2 wiw faw G g, EEIEIC
7 St 77 afsa frm Gt 2 st -
AT | St v whwrn few adt 20 g,
RATT AT Wl § & wwrsare § shyaw

WA AR & T gw wr ganae |

T & qUy § ofEdT s U
YT SeTET F wheat w7 fafaw e
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[EWT 1 92 o< FEAE 1§ sy
f;ﬁ‘? AT TR T A el § A A7 @
g

4

& QI & 7 Tlo Wgo Yo sgAT AR |
g A1q gaq ¥ forr &3 w3 § efw
BAT 3% fRqa-= firgr o7 i @7 g T
qt AT §3 T @ gw gy 9T P
& ot AT w17 § o vav 33 4 ¥ aq

foa swy & arr gy €, 3@ e A |

ST €T & VT | To build socialism in

Il

a single countr is a petty bourgecise ideal,
AT I T Fogw AR FT T0E T Fy

o #Y g f5 garsare os TeF | gfq-

fzsa g 1 ot @w gEEy WAy & 3

T A €, 2w qefafa § gar oz |

dfear § 1 ®T ogE v w fEw s
A ? F i Sgo Wo wgAT ¥ FEAT
FIEAT {37 Foe AT FT ATH AFT e
qrA AT ITEAT 7 &Y AT AT FHFAT F 1| TS
T ST o FGT § A qOA: AT E 1 o
ekt § Fgr 4 ATz SFAOdE,
afenfan fawrr, a1 aF o grar 3
gz 583 wo o wav fasm 50 afy &
A\ | 3@, a1 39 A0 A 1 97 & fawla
ATH EMT, 99 IEF F WA 7 A9 A4
TG |

FIE W TET A6 § (T T AR fsrai
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difedl & =4, g9 9 FG oEET |
# Tlo FTo To EHT § FZI {F ¥ §-
AFAAA F AFHL A UF, HOFATZ-
JAIA T ATT FI 4 9T, F 8% & aar
g @y grer qenifag ageiw iF el
grat # I T§ 7 gowT i e
g; fadet & ad afexr gma FgAl
=1fgd | 78 Faa fafwa &< fema
arad aEfa q80 2, § Tlo HT¥o To
IgAT & wEAT ARATE (% ag afaF w7
fexora g, wifas sewfa 3 1 3@ =ifew
srewfa w7 T Ad fawar s ) g o

To WTo To AFHT: IEJTR, TgT HA1
arg & @ &)

S THATTEN ¢ FF STo FTo To
IZHT F HTAT ATAAT TIAT AT TEL FU |
zAfeg 7 Hg1 T1EAT § fF gwrar A
FIOU &1 q77 Wifaw qfeas qEn Tgan

g

gy 3 g T390 ¥ 9™ 7 TIET
H1ZT § 91d F7AT QT AT | 9 5 90
FATAT A1 &, & o1 TA qqET A
g, Yo | i gA ST ATE E,
FEET S At @9 1 aga griear g
g0 3% g § A8 & | gW T8 Feq
for us qew 7 wFl wrfeat & afFT ow
weE § gAY T UF & O @ Tlo
ST To WZHT F1 37 X ¥ W\ gA TEAQ
T4 & | gF TIEER) A UT § WEAT &
f uF oF 7 FAIGATT i UF TEI, A4H
qrfzat @ a5dt € 1 9g faars a3 owar
T 1924 # Fegfaez qrEl wgad 7
aA; | Fg A oF A 1 d1fET 1934
¥ wa fnfaez off #dqi ad? 7z ady
2 fx gw &l § g8 9% fa=re ag fear
g, qu arfgm & 1 g @mi { fa=e
fear f& 3ar Fvafaee aEdf  awreaTE
Frared F gfag ey ar & ? gw s

gt ax 77 £ 7E1 g8 A 99 awrw | ot 9T og¥ e forw samard sare
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[t zrsrarziae]

forar #1 gx sfafeza w7 T12Y § F1-
faez qrdf Sg gEIEETd wrE@T D
srgrforar 7€ @, Fwfe qrdf gam-
FTdr FreEreT & fo gfaane =8 €, |-
fad gusr w0 e 9rE g9
g g 1 zafed 1934 § gHR &
wrface gl g4 t ®To FEo o A"
"E I FIT T ABT O q AN § (F
1936 TF Faftee qrdf FAW G-
ST & qiwa o, wiaw § mfes a8 g2
9, 1936 3 T1¢ T &AW FUG 7 ATAA
T % g |

To FAgo Yo HFHZ : qa@r AT . . .

St VRAITRAT ¢ AT ALY, FF-
faee arEf A amw 7T @I E | 9 TR
AWAT F FTT HIRAT A AT &, AT FHAA
# mfaa gu € 1 fee$ g2, 74 g2,
FT FAATS AT § I I FEAT A ATAR
ATAT g IGM, I[F F ©F W § |
ZATT TRY, T QAT qrEad agr [/
ar @9« gaface ordf antaard aqq
a3 FAAT ARA § | AIF F ad gim-
fasw stz weafasn ) a@ 7 38 |
qIF F R ~

“First phase of the society and the
next phase of the society”,

aE 7 Tl 5 qafiardr sgear % ang
SN EgFEqT A(TAT IWH T AW G,
997 HOTE ST WU ;AT |

oy 7z el wg (Wew 93W) A
qIEeT AT AT | fog faum 9% Fearn
€ S| 9T T aY SATRT A=WT NI FifF
AT 1T Y ST 7T & SAHT AYRT Foerar
91§

= IWARES g faw §, A4m
qEEE ¥, fawm v qEar Ag Test & )
T |/ AR &7 AfFF 7 F 6
#g f@ 7 SwaarsAa Agdr §ar

[ RAJYA SABHA ]
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TTo AEHT TF TFA & [ AT ZTRAT qF
g% F g1 99 I WITAGSE LT T F
ST | OF 4 e § A AT famm
Tl AZY &, TTAET FT G0 930 8, T
F fow =i &% 91 X 3o fomr g,
99 gF s are 9% fadt < w1 ga
faatdi 7t qa aF gATLr Hror /9 43T 7
i ga (Al g o #1 faem & fod
g A5y & AfAwT atg W € 1 F aga
# T5AT FIQT § Mo FEo To HEAT FI
AR A aw far qiw ow FY 9g7 oo
FET. g | siad § 49T A@Aq 7
go-faas FET ATGATE | A1 7 FEi-
“The  State wither  away”
T-AfF  TqaT # g€ qEAT F AT
StrapEy | ey S § Fgr fw 7 9warg tw
us gfea &1 987 gyt 73 g #1T F9T-
A qA0G I qAIGHIC 2l | afaq
q FgT fx & aITgar /E"—— “Every cook
must learn how to rule the State.”
dfrr F wgr fx § QY sgaear F1gar §
foed waT qfgelt, @@r gae aier
TSgEr 9% gggat wfaFT @ awdr
g1, TRFAT T TATT B IRT Bl

will

ft gRo =it YR AP (AgT) ¢ wedr
AT E |

st wAeEe o F A9 "gr s afyy
F | et St s aRg 3 faz & A9
qg 9ET 9 | A FZF @ 19 F 4@
ot ik veEnfr & 9z 9T oF gfwaa
F1 A T | THE WY TIT AT HA A |
Ty S F AT T 21 WA GV OAC, S
&N S& gH 937 g g1 & arfaw g 7,
wR ger gfwed # 28 & g9 9 A8
! a1% | 3 gIA I AATT U, I OH

fga, smror 93 wx 1 AfFT TF 4Q
sl g, awrfaerd an, d A S
l d 17 a1 A1, AT AfAT FT ST 7S

grgagi AT E ? A9T W19 @@l afge,
- wEfw vaEar § 9T Afgw Tl
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g ? 1 €z ar@T A oag qEen ?
qHAT F g T @ A, WK €T ¥
qTa 1T 2T g5 ! WIW T FRd
g fF o am &g & 1 o3 aEq
AT &1 JFT ¢ I F15 fgar ?
15 980 1T | a7 Afqwar 7 areen)
HIXT T1GAT, F01 7 70 & feqdqT gz a3
g3 SH fa<e) wwETERA At @
HTTLAT FRT AT ATIIT § IAHT gl
HUS AGAT | IF AT AAF  ISEW
g1 qumm 2@ 3 SERIe W R fab
H FnT ot ot O fFa-feg 3w § gam
= & MR 97 gAT g5 0 w@rfaa |
qieT frar sred & fF wa @
qEimT FU AT T @A AT |

a1 ag a7 qurd 0 F & | Workers of the
world unite. Dict. torship of the proletariat.

feszexfom stw f& Wiefiefaz | gaga
fegdeT av | |00 § G2V &7 AL
faafa a=r gar & T ad 2R Rw §
AT ATET § ¢ NN, A FAT =0RAT
£ & ga ww@ardt § T JAdH 8 o
gaTe {0 ar S daT ot o § o gar
2O FIRT S o ¥, zar faw & fagrd
qra A g, garearEr W g A Sas
arE...

OF WRAR €T : § AW F1 A
agi g |

N TWMATAN : HT AT (Interr-
piion) T S & fAfema famrra
¥ wF g 3 fod § 97 7 frd @t 7
Fwal § AfeT gardr ok 39 & famn
1T FT 2FT @ AT T8 GF A § 1%
3T qF ZHT(T ZF X0 AL IT FT &Y T |
7g FOUF-AWNT @ AW & OTEM

SyastieRet (sft da 3nE) ¢ e

qT AW FF |
wY YA ¢ § aga 9ol qand
FLFIEg 1A AU AT ag 8 5 A
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T oA fwm &1 @gAl el g
@ faoelt FiEe ort & fe a8 el
Fw Ot § T I G wa @S | W
FT AL FaT AT ALIUE FT g1 AT
FATSY JATFTF &7 & | T AT AT
¥ g, arow & & 93T gAT ® AW
IS FgAT FTAT g {7 15 9@ ¥ I
faad ff s g 99 WA IIW AR FT
FATSFHTT g 1 9T & A1 99 § w©A o
Y o | wr efwd fw gET g iy
Y frer 2 1 99 F uF ufr & e
THT FI1ET FQ & | ag A9AT v 7w
FT X & AT IR T AT A FT THA
F 14T 2, A I (AT ScuraHt Ay HE,
St Awgz @l @ §u § SA & fafdfy
AT gwre, dAl F fgaw &, w6 A,
YT a1 | agh &Y faw €1 ) 9w ®
Iqrew o gi, Afas W 2 A T&ER
ff g 1 A & Fuex afafafy € sk
3 | F Afawew, w4, qdr U™
@ F7 AT Al w7 TASOHEFETT FE |
q aRISHI weE w7 TAF FAq 37 (qF
FT W@ fr ag Fo@ aFR I I H
T @, afer IE g & g9 o
afefy & arge =ar smaarn

S, § drer a1 qH AT AT 710
7o fowr & gw SmAwTT § )

SugsTeaa (7 Ik Swet) : AfwT
g9 KT AAAT & |

=t T {7 a9 g § )
gAR fax 7w = atfwg ware 99, .

St go dto WF : WAl F A F )

ot v ¢ 7 owrgar g fR &
N afere swrE 9T F7 goorg F8 | ATHET
a9 597 at fAaaT s & 5 F e
AT TAT g8 fF gwit wA H 99 &
afq g3 ATEX FT AT GIT &1 | I X
A7 g ofix S99 gy AWAATSSHAT FT
TEATT AT dY g 99 1 fa0g #¥ i
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[+ TsraTeraT] l
o9 gW "faag & gr wF @ uediwww ;
F FEATT FT qFAT FT ag 7 ArA0r AT
T 1 o wfRg wwiE S F F @ s
T E 1 14 faqraT 1957 ®1 97 gAR
o guaw g fF § wsEwwr 537
FT g5F7T 30 fFar 91 &Y 39 qwA gAw
for & w4t 9 ate g fux § 99 &1
g faf frar site om0 57 & fadw
faar |

gamatsAer (s gda ) ;oo
gen Ffad |

St TAATET : qT A TG FFAT ATy
g ezaET s & «ff fF gm FEe @ aa
W@l g § & | X FT Awey w9
Fgren f5 F19 faa fow & g @ O
a7 T few & agr | @9 &1 aEUS-
FI KT AT, AFT o 99709 F1 979-
1S ST &1 AT THITITE F1 31T 7 TAFAT |
FRITIT FT A4 a0 & Arfas fauwar
®T g21AT @1 ¢ 39 fad erfaw fawwar
& HTTH FY UL F IFLT | AT UG A
fawwar #1 agrd atel § a7 g & awrs-
AT A AT | Q1 UF qATHT A FEAT
f& sz gw us & w0 T § A Ew
T U1 AATT § 7 ATHT, TH 5T AT
¥ < 30 % gw AAEt & i F9 ) F
FATAT {5 T gwIR W A 5 A @fys
1500 &3 WEIT ¥ SA1QT T AT FT FFAT
g AT T ATHEAT FT AFIT L | AT TR

[ RAJYA SABHA ]

FIH E 17 qr a7 97 FA a7 J0T |
IR AIT oTT FT AWIIATE Fg4 &7
T 9IqT & AT S R qurw w4
st zfar Agw aidy § FH ewar
T gz gz § qt 37 7t 5wt 537 ifsd
f& swmedt ot @« 9% guyW @9 ag |
uF gfgarer For @ g | 9 ag wfa- |
Fg g a7 v fagay ferwg ga A

difers St & st a1 gArT geFel S
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7 aardl a1 «fr srfqa gare o oft § Fardy
ag ar<r feawg awrey |

A oF O W Izar1 § fE. L

THE VICE.CHAIRMAN (SHRI D.
THENGARI) : You have to wind up
very soon.

St TATEY . F oFRar g, FEd
ST 1 there must be parity between
Industrial  and produce.

gt a7 qgr4l 1T F9 FTEET § AT
gu wraws fagiy & qardl # Fadi 7
AATTYET HIAT EAT AT | 1955 &
73 AR Afeqare g & A79 gra 7
a3 € e aferae wedew dfa-
fadrst % 1g® &1 SF AT § IT W
FWIAT HT FEAA F B FI T F+8 A
AIFIT F qrE g | or a7 7 A 5@
fax wg7 oy & fs us swfqena faar
FT 32T & ®T &, v & FgAT ATEAT § %
sifgaiarar <0 § A0 ®. .. (Time bell
rings ) @ AF 5 fage Ak ¥ Aifga. ..

agricultural

Igawrae (s T@Ed 3udl) ¢ 9w
faqe adr 1 o fFA av eyt A
FIT | #F A EreW feAr war §

s FATTRS ¢ Fad g fAAE I
fifad 1

Suaanzer (st IWdR ) ;5
fae 481, 2 fwae & st arde s MfST

s CRAALZO @ qZT A<WT 1 e
el FE T 1 AT s =il
zfezer dAgw Wi awfasfie € @1 48
IT X T O E | TEX JET #;W
arft €7 FIT F ATS § I T
§ 1 wrzm feagew = oifadt =9 &
g | @ a7 &l fE eter gErA Ay
faemeft & fod it &0 NS §, 90T
AR AT & vl 9 A1 fasr g
st o) wfeg e S g, ag 5w @9
A 9 1 1951 & 1958 TF fFam(
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¥ T qT e AT A fasr F wrfet
F A 97t T

OF RANT g3 ¢ qAT & |

St THATAC 2 1951 F§ F FIT 3
I, 1958 9% 97 f Fx A1 avFX A |
Fg1 ¢ & w7 Y 36 79d AT @z a7
faFafr | 6, 7 AT aF TW ALHT T GA |
faagmr & A faa At #1019
9T F A A4 HEQT § AT AT IF
aE £ g 3 1l £, g e @s
2\ g ] g a1 fF fral & a3 =
Frag qE aim ar fue agf sad

[ 9 DEC. 1969 ]

AT OF 9T F A9 & qBAT A1 E il
AT GEITAIE AT F AT g, 797 a8

30 sfyms At AN gz & N fa
aifel 1 fF 3 fo Arwg 97 =g 39
F9 70 IfGIT U FIT & A AW ?

7 el & feg & fad § 7 =g oo

afet 2 Wt & srRaren shaar oAy Ay |
SN ERE S IL R
dT gW F I AW AT G A AT AG

Rl R Awgd & A 9T grafd |
F7 fgq argq +7 o1 & & 1 3@
S, & 91T Fgar AT g Foag Fw
FFTHT T ATH § AT I qIW
T TR e gAT @ 1 9E T Wi AT §
fF 13 @ fagza & a0 fraat a1 |
A Frww g W e wifed s |
15 femvae & gt foai & fega |
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Zafad =imw, sfax & # Fgar argar
g 5 < &Y fa=l & auehsor 8,
ot B, BT | T A ot Iemrafaat
# grq  frrrem a7 i 97 3z fasiy
arafe & wEw ¥ R & @R
T g F @I § 7y A7 57 o
TR STAGT O S T | a1 98 TR
79 T gIT AT FAAT g H G
SR | A, T STE IR §9 ¥
FST AT § ) A, § AT TE FY
THRIT, UG TG0 & AfHT TF STo AlfgAT
#t faet gf o a9 Y g g, oA
freg sr9eT arR’ IEET 99T ST |
S, fa% @ Aaa F 1A F3 A

N - SES T A AT & 1 AL AN
IR qUIAS & FgaArd et g fomd ‘ e g i ¢

R & g9 7 i e 91 |7,
R JAN AT JT AR GO FET F
TN FT 97 3, T &F QW FT 927 & al
Ty v frami & fgm gmr ! @
fea g !

Suadten (xt <d@dw SE): WS-
AT SY, AT AT G AT

= IEEITCTN : gHiG FAT L=
FOT, TETFT MR &f 9@ &1 T

|§|sﬁn=;,ng'rqg%frr@-qmm

FT & AR FA T |

guawtener (»f Td@dd BH) o
IR GH FAT § 1

St TFFITHAN : A9 a1 g 31 e

¥ oAl & w37 & wAv wcy ay | (0 A1 wwwr vF fawe § 2 A
g\ agf geaa Ae | SAfAd arw W | a1 SR, TURAmE,  mE
AT IT AT F FI A AHIT A A | ToF AT IAW qGA Fiar g atwew 4 f
frs @mEg ¥ AT 2 SeitaT R Gﬁ'%‘m%ﬁ'ﬁgo To g q FgAT ATEAl
Fear g i R ol qw T w7 wd | § F OUOaRw wew F 9 adeE
foaeer am % faar ? 7% fw%g&#ﬁ'/ﬁf gWT Wifgd | 77 Sw-siEx 7, wfg-
3?aﬁ?%merﬁﬁﬁ‘f%n‘a‘jwéalm%lﬁ%rfaﬁl4a"aﬁfaﬁﬂﬁa‘7a'g
FX W fam A ae & $am v frawl | wfoew € ) afmw wftmem wfufem
70 gk il ), wrare, 42 W ) %) UEIER A8 & ) 9K g 6
a8 ¥ & 7 T8 I g, Az fgO=war g, ‘ i el & wiw s fF @ a9 €,
ag faSaaT § 1 T8 ¥ gHTIATE AG AT | | USEIFE FY a0d | 98 AW g W

! .
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g 98 9T A T | £ 5w
g A, TEEETT g1 a9 ) U Aqar
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AT B, ATAALENT oA NIA 3 THAA
T AUA | FAEYE AT ST I §
T | AT WX TEAE A OFH g |
A7 T TAAAE FT T FEAT gL T,
#T 2% gurware & faardf s Srhax
F AT 2 . . .

JumATeaa ( = T S ¢ o=y,
s sy afsd

ot I 2 L. ety e
UEYTF Mod Fg FX F WA 9 G
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frg off wwaw@ER S A1 Wi 0
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T qH F© dreT ar g femn o &
gt AT AT A FE FT @AF a1 WL
ar T feg 6T o & sma ofa e
g6 FEAT § W dsar g |

oY FEPET ¢ AW IO
wEie, qraifas faarg & F 91 FX § Fa9
AT FT I A7 & I a1 § 9 faa<
TEET ATEAT | 8T § GG 7 Fg T A
argar § 5 wd fawaa R T4
St 7 defegm arfeedy Ieegam w1 9%
fopar & 5z ar wvr fF 98 &7 9g aqrar
AT © 16, 9 T&qrd W FIE A 740
ff WX g8 wearq omag wa dArfs Fv
TF & fog =9 2w & o o Amde av
g ag g sa ¥ fraw
fra fawr & @9 . . .

st TeeEw - g faegw TEa
g !

= o7z @Y . . . JfEE, STevETE
HERT, I I T€ATT F1 gA arfeT fRar
o7 a9 IqA agd FAAT @ T3 off R 37
wfAl FT AAST I gfoma g7 e
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WIGAT 93T & | IRA wegd ¢ AR
Weyw &Y ¥ oA F ) weYA T F
foat gam & & fF qoerdr da § fod
JET g9 FF ¥ AW g ! wEEw,
oq 3T fo st gt &, 8% gaT
famd’ @rw aga &Y & are g ok oF
gaw S 7 ot gofiafa} & s v
eI 39 & ¥, S99 weT &4 & fa7,
JAIET FT FH FL | fAgEr  IONRg
# g ff 97 avgel #1 Jorfad FA
FT @ fosit a1 § o faar wor @ik
qAYSIT g gam for fasit Seivr axrae e
FL T AR S G AW § J7 ferw
gSft &M FT F, Afuw A F &, I
frstt Sl & A9 o ITerse #3 @r !
gF foeradr @R gu™ § Sy @
FIE AT &Y Ig A9 TEY AN AT E
ZAR @ Trstarmer Y A1, s e WY
wf %1, aga anal &1, f9% w<a & AfE
T W I § 5 g wm A s w
gen afes wia sadwae # w9 w1 iy
9T AT AT &1 H T g Afeqdi w
wegy fHar o1 &) g T w91 5
TR A ST FEGH § ITaT W IR
v dF d g =gl | I€Y TEy
g 78 ot w7y o fr &4 & ot A g
g & oI S8 S I wo & foaw
fo =rae #Y faeit #1 o @A awar A
fa% fram o a1 ST s g
Tfgd | & ag #rar § 5 &g faoig aw .
g fyar w0 § A wfwg wEE
St S § @gAT Tl § 6 15 quf 7 aft-
feafa ager w2, 39 gwg TEEEIO gAr
SEQ AGH 9T I AT ACETFFIT Gl
e & |

N nsEe o afdfeafa
g !

st =FERIET : ST AT TSR
St 7 7T gad qer g OF awli o, #W A
FA UF T q6, gAY AT T I
fremmfasi w1, A faw afast @7,

a ager
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AT 9T F 37 92 AR IFA ST
FT HITC &9 3T g%l § Garg
A IqHT A a8 gonr f o & sa-
TF A& IAAT 0 S, @ A ¥ I
53w A Sigt fa « TEt af@re way A g
F &, aTL qT? IAHT QAT AT SATHT
9 gl w1 79 eiae fFar T o4 e
qfcfeafa som & &9 & o) asar &%
g, e i sae o S7 ¥ § Fr
g, ot qreifas afyaar aww T
& s wrarfas wfwadi 1 &d 98
TAT &, 1948, 1949 | 39 A0 & F9q
Bier 92T 4t st 11 {5 awrsrare F7 Am
aq A ST 196¢ | fagdr Fagy w@Ar
g TOEI HUY F ARIAIET FEAT I4Y
g U8 ANEd § 98 FHIAT S g
g, a5 gaTe &1 wikFal aTe gL &, s
WEIEH, Fg afEd § TE ATAT 1 1930 F,
1932 ®, 1935 1 T A a== oy,
IR YW | 48 65 T 67 fAe @,
g5 fea w9 wwmm ) gaR fmm
darew swafan g T O§, SeiM AR
or Igw dfeq watgReTe q9g®  ar

it oege - faerw wew fan
g !

sft FERET ¢ ... H TF qEA IEW
ITHT Jav W FAT ngar § |

=} TAFTT ¢ AT I Y, TAT-
gL AgE FT SO A |
"W} AERAGT . TAEATT ST 7 TG

WY #gy a1 f5 fagena & wial &1 a-
feqt ¥ arielY 95 wWI & o & ¥Fav &
fr 7z ol SEET 1§ gRU FT A
A T g "Wafe®t & g@ &, TEA
&, qrg TG AW T FHIT THIS Aoe-
|6z g1 ST | 9T AT st o)
¥ ey fF < gy ofa @ § afew de A
faar T, ITT N3N ¢ & Jar & AL
fear sram, AY 9T F1E GRS Q1 A

[9 DEC, 1969 ]

Discussion 3612

| & afem sgfar St ok eEEr 9

W G AR F1 OF FJarer FeT T
Jrzar § &5 arfaewie ag ame @ &4
2 @, FAT FAr YA TEHT qHET
dra qrEq aul F qwE FEA F QA
T F W AT A FTG Fg F & ATM.
ot &1 141, 20-22 97 § IA9T F,
Iz A JTaET g aEd, 9w A
A AAAGIST & WE, A -
FI G AT AT R A Fgal § fF 13-
gfear o sad 78 OF a%q, gar fAa
Y &Wo o qiT 7F TF TFa AT W
AEEIR AW g % qEd |

|} vem e ;o sAfy ag o Frg'f‘
qF 94 |

s SEgEe : AT fyw &S ¥
fow fem @ a8 wr & @& 7 g wfesi
¥ aET AR S I 9n H ey STen
ag AT &7 W | 3gfaw § "
TaTaEer St & Fgn 5 awifaw |
Fvg @ afwr sAifa g #1 wely o,
T qAd § 7 A I gwdE A g,
AfeF AT TSAITAN ST AT
&Y AT F, 59 fagial F7 9T L AT
FFAT & FIC 999 HTC #F T72wm
T & faeF< gqea e AT ara #%,
Ug FNAATE IAH] AT & A TF
qATaTE T afeam. .

=t TR AR faeer § faw
F &, anfrawarg o & fae &< #, faw
FIE & IGT F &, ATIAATAT FT T3~
e ¥ T & FEUER few U F am
FHIATE A1 ag W AT Y 91T A
g !

st ARG : FH J FH AW A
FIE TEE TG AT AT

st TRAeEn ¢ 7 Qfag

ot wRaT : # @A g i ag T
FIT qgT ¥ TaF FW I § A /A
7 Tfeqdi &7 Fuax fady fFar ...
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=Y TIATTEW ¢ THE {97 aTE g |
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e ¥ ey & ar fedy erfor wET@EW
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o7 %Y g9g ¥ e aafe & fadig F awrs
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AT Y FT A AH FC W 8 |
7z Wi § af@as )

st TeAIE ¢ facga Ted | 9E-
W AT § FEAN FA FT GAIL I FT
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ToT &Y A9 G AT FAFA § HEAN
F3, 99 gfey W A T gl TR
FEFT § T FUN | FATC FEAFT
¥ W Ag a4 g | AWISEAED & FT
TET A FEY | QO ATIAIEF FAST A AE-
T A g 1 &Y ariy & o A, g% T
¥ gur FG § ) A I FRAT QAT
# gheq ¥ gaaT & § a1 98 g
For fd 9g T8 8, AT aTET F] |
Fn Ifew TH g, 1 SRV 9
gi, Far WONey Wte g, # AmEOs
@,Wﬁmﬁ,wiﬁqﬁjwﬁﬁq
fiag &, @0 aw fag &, Far a S
fog 21 o 71 g¥= ot fag Y, 98 /9
s frw § | TR qgE T g
Iy, 7% §aA §, waA 1 St fauw & Ay
Af

sy aerRET: 9 afsF

gawreaa (st a=da 3Eh) ¢ U9-
AT Y, 0w §fe4, o9 @ 9% § )

st ERET ¢ AN A g |
# ST §

A RN :  FAL AT gHIL ATH
gz FAd A qErT &9 |

Y TEREe ¢ A 8 o a
graT 3, IERT FW FWY IASET @A
g & 1 F QImIEy S oA W w9
§ aar g

&
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P off eremae ;o SH 'Y §O§ ueE-
QT FT AQT §, S FT 91 AGT HQ
g1
ot =FReT ¢ MR, § FE @ oA
fF o v difag o 9g g ag
5 2 st R fod € 3w q@ ¥ @mw
FT AT T SATEHT FT MUV FET G
g1 UF A AG WEF AR AZ qAT
T ged 4 A 33 g AR @l Wl A
Wt 33T § | @ 1956-57 ¥ [T A~
Tt A w1 s gmes ww |
gEE @ AT, I¥ Wy qadr fEA
@ 4 f st @ fmarooar
1955 § SAT NIA FI [gqd gwr A
AT et fog 9 39 g9 F7 99 ForT
99 g AW, FEER AT S ST
HEr 9 9gE wgl a1 fF gard g
& Hifq 7g g & agwila & ga & W
AN FT AT TE ) 1955 F a8 14
WRAAT ™ & TF TO gAT 7T
W@ ok AW & fad, e fas @A
A fra = o @@ 9 St X @
9, IAT 92 At LT 7 AT A9 ¥ Afa-
"W 7 ww gy far § fF 9 il o
TETY 59 W ol TH AfFA T g
FIL I AMEA § TF qraatasw qifa faf-
fag #2 1 o =g A M7 g Afww
SW FgE § WA AIGH ALY ST W
faeg ST Y o7 wfsaTs Y § 1 WA
farg oY et AT SEShEeoE S ¥
# Fgar o F W ogd wwAr oY
drfen | e sy fedfy @ &
ford AR #R T SR 3§ qET AW F
d og AqT FT WH T & | A F:;
FW 48 ¢ fo ag 39 5 ofew fra
A 9% W@l &, g e famr & ona w63
fae e 8 ik 99 fomr ¥ g0 w2w S
3T s 39 famr & &aw A Isar 2
T IGFT AT, IAHT QRO IF Fav
¢ B oo § o) 3w Y weifa ¥ sim-
| g g G371 @ W § R sEimET
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qeq qEISER & =10 9T g, g7 feaai
F AW 9T F@ AT HEGHUEr &F A7 T
Fg, a8 WAreAr a@ gAR g
q#A A HR O Afaw s w@
gawr @fag F%r €+ 9T FEw a4g
wgaT & 5 1955 W Yo umo fagam
e &t GIRG 7 T FAST aHl, HIK
OF a@ IR Fel 6 go dro &7 fa=
d 9 FUT To & QAT T g8 § | o
# Fg 9 w03 ¥ afus # gwfa ¥ &
W& & S9N gAT. §9 Qe qfaem av
T AT & | UETA, AN Aer Al
gH St w9 g T FEr g9 fR e
F1 "fagm R W A afg F AEd
adq ¥ g¥ Frer @ g, 91 o & gfa-
g1 & F1T0T GATY T I vFTeny L E
grar, ar dfaa 1 s "@afa & sfgas
F AR F FE TT & SWHT GfquE F
T FEAT 9ENT | F@ A A A
T W A1 AT g fE emfEwT
FUST AR H1 =orel & afagw &
TF g1 & FO gH gl TFHAT T |
dfaem #1 oF U F TR 7 A AEAT-
¢t wre fggiqa Sear St 9 8T €
fF sdl wggr weETew EEE A
TE g =Arfgd T WX gW 2@ ar
T, aRg AT =Y S AT HT FASI
A qfqai  Fa § HiK TR
a1 V7 faa =6 € rrow sagfor #70 §
f faoer e gui FAST w4 framl &
TS FrFma ¥ 3 fed 1 F SAe S
|ear § &6 w7 | ag 9w g % are-
ard o T3 TRy A faewfest @
afgs Tom a9 B Fmg w1 GREE B

femr ik Sg 9719 TR FT ST §
ATTHRT FIET & TE. ..
SHRI A. G. KULKARNI : The U.P.

factories got the highest rates.

sy =z gy : o @@l & faw

iy g€ € ey, gt fRar e '
T GFAT 8, q2° @iEAT ALY I EHAL,
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g Afa #f & ? sar gz Afd ==y
g 3 F fm 45 &) e o
BIET IITAT ? WEEA, § gEd A1T Fgl
ATEAT §, €1 St a9 g, WA 97 a=ar
g, fradt fmg TaR= & AR ¥ a¥
& WS ?

o} TSR 2 ARG, ofeq
AT FG A q wEl Fg § 1 FmOE
St facgar I wg W & | 99X W2W
T 99 ANAAT SHW JAr 9 gEE
gieqry_amar araer @ fear | sgm

\ N
g1 IZ T<ATEA AT T § | FUL &Y
TR A BT & Mg To, gAZ AT
fdace am faea @ m@r ) e ST
HAX HI ST TR @ & dl 13 To
ffared usreEF Atfes F1 2T g9,
Faifr mifds a1 safed 3 W@ & ag sman
g 9% FUR &1 TG § qHAl, qg A
A9 AR FT [T | AR FEfAEE a0ef
& Hdl 7 Y fraw qarn ar 9 wHe
T 3 Y Wi &9 94 |

5t qEOEY : AgEg, gafae aet
F AT 7 agy W R S § A g
N FHE! T F | TAA wERT, §
SEA g SeAT | § ag FEAT Arear
g fr et deaw faar @ § ) o | d
ad Far gar fag g faw a9 &5
2 faat &1 a5 78w fear J1ar 1 anfEe-
FIT TF & al TN g ST AL I37 FI
iy =ggedar &7 THIR & 1 TEfed
MawF § 5 R o F5 § T @i
o 7 werdt s #1 foE
& G g | WelEd, § A Ag——
T foe arga § Fag fraga sew
— S 9 FI FJZT R A I fF 59
TLHTT F, Feald G FET | AT
IR WM F ¥ Aifa F FAQ @A
3, XTI F 22 A1 af@TA A FFET
, faama & a=meT § at 3T R S
T 989 9T AR AW FY A A AR
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SR ¥ X gEwiar ¥ aa ¥ a9l )
£15 e d 78 & fr wdEwr & g
ard facii @1 R g uF @ A
FqEFI ga @ fad = gt § ) 9K
aeTial & ga &0 faqy @ T J
FoiA & T & | S F .

sy TR ¢ 3fad, g S F5 W@

%a@@a@f@n@ﬁ,a@mm
g | aaTtq fardy # ace A &

6,000 To I ferar agwfeai & 7w 41
g TEY o | 4

st w7g A} : TEiew d Ag FE
T g fF awaTe A1 erfaer g ard
ey firet F frolt SEW & AHC, TET
qraTF gl dik Jg SIE qramEr
&, aat aeATte & da & Feaar awd
gF ¥ IIET T qF | Ig TFEE
ST & R q@ fade &1 & 7g fee
m%fqu&maﬁmm%
fare #1 factea FA HT T T AT
WF | Iq deEE A T A
¥ qga F1 W afw faowd g9 & Tgw
FE FIW A |

SHRI BANKA BEHARY DAS : Mr.

Vice-Chairman, it is a pleasure that most
of the Members who have participated
in this debate have supported the cause
of nationalisation of the sugar mills in
this country. I may remind my friend
that the three biggest agro-industries in
this country which employ a huge amount
of labour, prospered before the Second
World War. And out of these three agro-
industries, textiles, jute and sugar, sugar
was one of the biggest industries in this
country which enjoyed protection for a
pretty long time. That is why before tbe
War also, the sugar industry to a certain
extent changed the economies of a few
States in a bigger way. But I am very
sorry to say that the protection that was
granted to the sugar industry, though it
was primarily to benefit the .agricul-
turists, helped these industrialists who
started the sugar industry and the cane-
grower at that time did not gel justice
which the protection meant because pro-
tection was given only to the produce of
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the sugar industry, not to the agricul-
turist. After the War the sugar matter was
discussed everywhere, the sugar industry
started suffering because even before and
after the War, all the profits that the
sugar industry gained due to the protec-
tion, were not utilised for modernising or
expanding the industry. That is why the
malady in the sugar industry started
after the Second World War. Before that
period, all the profits of the sugar industry
gained due to the protection, were given
to the industrialists and the honest agri-
culturist did not get anything. It was the
industrialists and to some extent the
middlemen and the traders who got the
maximum benefit. So, it was a protection
given not to the entire industry or the
country as such but to the industrialists
who owned these industries.

Mr. Vice-Chairman, after the War
the Government also did not give proper
attention to the sugar industry. They
were interested only in the matter of
excise duty. The Government’s policy
regarding control and decontrol has been
vacillating throughout this period. I may
remind Mr. Ajit Prasad Jain that after
the planning was started in this country
from 1952 to 1957 there was absolutely
no control on sugar and the ruling price
per quintal was Rs. 82 or Rs. 83. After
5 years of decontrol, in the year 1958
there was control for hardly three years
and the price went up during the control
period and the average price was between
Rs. 84 and Rs. 94 per quintal. Then in
1961 for two years decontrol came and
the price again went up to Rs. 101 to
Rs. 105. In 1963 again control was re-
imposed for two years and the ruling
price at that time was Rs. 108 to Rs. 112,
So if you see the history of control and
decontrol of sugar, you will find that
when there was no control and when
control came, the price was fixed at a
higher rate and when again decontiol
came, the price went up. Again when
control came, the price was fixed at
Rs. 111 which was much higher than the
decontrol price in the market, Mr. Vice-
Chairman, throughout this period the
sugar industry has not been treated pro-
perly because the Government was more
interested in two aspects, one to get more
of excise duty and the other to give benefit
to the industrialists. Here I may quote
certain figures. In 1950-51 when the rate
of excise duty was Rs. 7:37 the total
revenue on account of excise duty was
hardly Rs. 6 crores and in 1960-61 when
the rate was Rs. 28-65 the excise revenue
went up to Rs. 54 crores. Now the rate is
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the same and th: excise duty has gonc
beyond Rs. 70 ciores. So it is clear that
after the War tLe Government neglected
the industry by not forcing moderifsation
of the mills; they did not compel them to
modernise their mills. This is the only
reasons why the sugar industry is suffering
now.

®
Mr. Vice-Chaiiman, in this connection
may I remind sou that when the Sen
Comfittee was set up to look into the
malady of the sigar industry, it recom-
mended that unl. ss the sugar mills in India

are completely rationalised and modern--

ised, the sugar industry will not be able to
stand the test of ‘ime. They even went to
the extent of saysag that those mills which
have got the c:ipacity of less than 1250
tons should be upgraded and expanded
and if they refure to expand, then the
Government shoi.ld take over these mills.
Though the S:n Committec were not
interested to disciss about netionalisation,
they came to th: conclusion that unless
their installed copacity is raised, nationa-
lisation should t.ke place. Even after the
Sen Committee Report in 1965, 1 am
very sorry to sas that the Government
were only interisted in control and de-
control and in getting more of excise
duty. They alsc went in for partial de-
control. Now waat is the purpose of this
partial decontro. ? Inthe name of partial
decoutrol the consumers in this country
were fleeced in  he makret and the in-
dustrialists were allowed to make much
more profits at 1he cost of the consumers.
Mr. Vice-Chairman, my complaint against
the Government is not that they have not
nationalised the mills. But my complaint
is that throughcut this period, the post-
War period, th:y gave importance only
to two aspect  onc to have control and
decontrol so that the  industrialists
get the benefit 2nd the second aspect was
to enhance the excise duty so that they
get much revent e at the cost of the con-
. sumers in this ¢ untry. But nothing was
done to modern:ie those mills. Mr. Vice-
Chairman, now such a situation has
developed in the  country that this in-
dustry can never stand on its own legs
unless there is aationalisation of the in-
dustry. It is nc use saying that in U.P.
or in Bihar the mills arc sick. I am not
going to quote f om the ‘Sen Committee’s
Report. They hive also given some com-
pliment to the «o-vperative sugar indus-
tries of Maharashtra but they also have
said that the workers working in the co-
operative factyries in  Maharashtra
are not getting ¢nough of justice. That
aspect we shoulc, not forget. I am not
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going into the question whether the mills
in U.P. are better or those in Maha-
rashtra are better. But we have to take
into a consideration the entire industry
as it is in the country.

Mr. Vice-Chairman, my cuntention is
that this debate has given us scope to
discuss about the policy of nationalisation
also. Of course, I do not agree with any-
body if he says that nationalisation should
be equated with State capitalism. I want
the producers, i¢., the agriculturists,
and also the workerz to participate in the
ownership and control of the industry.
If we want to see that the Fourth Plan
also succeeds, then I will advocate here
that the Industrial Policy Resolution
should be reviewed. 1 am very thankful
to Mr. T. N. Singh who drew our attention
to the lacunae in the Resolution and also
how in its implementation, we \have
departed from it. Here again if you want to
change the structure of the country’s
economy, the first emphasis should be
that not only the key industries in this
country should be nationalised but all
these sectors which go into mass con-
sumption goods should also be brought
under State control. As the Reserve
Bank Governor, Mr. Jha, has said,
control only at the stage of production
will punish the producer whereas it will

give enough of scope to the iniddlemen
and to the industrialists. The honest
producers  will be at a disadvantage

whereas the middlemen and others will
get the advantage of the whole economy.
So I would suggest that not only in this
context we should think of the sugar
industry but we should think of all those
industries which go into mass production.
All of them should be under State control.
I do not say that it should be done just
now but I want to say that the Industrial
Policy Resolution should be compietely
revised so that not only the key industries
not only the key sectors but all thosé
sectors which deal with essential mass
consumption goods are brought under
State control. Otherwise in this planned
economy it will not be possible at all to
check the inflationary tendencies in the
country because we cannot completely
depend upon the present control machi-
nery of the Government. In spite of the
drawbacks that the public sector is
suffering from, which I want should be
remedied, there should be a constant
effort to change the character of the public
scctor industries. We should not only
bring key industries but other industries
also which go into mass consumption, e.g.,
sugar, textiles and other consumer in-
dustries under the public sector.
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SHRI A. G. KULKARNI All co-
operative sugar factories had to imple-
ment the Central Wage Board Award on
sugar. There is no favouritism.

SHRI BANKA BEHARY DAS : Sir,
I am not contesting him.

Then, Sir, there is another wrong
notion in this country that whenever a
mill is sick, whether it is a textile mill or
a sugar mill, it should be taken over.
I do not understand why the taxpayer’s
money should be paid by way of com-
pensation for such sick mills which have
become sick on account of neghigence on
the part of the industrialists, So  the
attitude of the Government towards
nationalisation under the present condi-
tions should also be changed. I was against
it when the Sick Mill Bill came here.
Those mills were deliberately made sick
to fleece the consumers and hence the
industrialists  should not be allowed to
benefit and the taxpayer’s money should
not be allowed to be wasted in taking over
such sick mills.

So it is a wrong approach. That is why
I will say we should judge it from the
sector-wise angle, judge it from sector to
sector, and if we think that a particular
sector ought to be nationalised in the
interests of the economy, we should not
bother whether the mill is prosperous or
not, because we are not going to give the
benefit to the person who, becawse of his
inefficiency or because of his cheating the
taxpayer, has made this country sick or
that industry sick. So our approach should
be not on the basis of one sick mill, or one
very strong milf or 2 healthy mill. Qur
basis should be from sector to sector,
and we feel that the mass consumption
goods sector should be brought into the
public sector, and that is why it is ab-
solutely necessary for the sugar industry
to be brought under public control.

(Interruptions)

SHRI B. XK. P. SINHA : Mr. Vice-
Chairman, I shall try to be very bricf.
I am thankful to you for giving me this
opportunity to express my views broadly
on this issue of nationalisation. My in-
volvement with the sugar industry is not
very great though I come from an area
where two sugar mills are located. My
knowledge is not adequate, however,
to give me the confidence to pronounce
one way or other on the merits of the issue
of nationalisation. But, Mr. Vice-
Chairman, we have set before this country
the goal of achieving a socialist society.

\
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Unfortunately, so far we have been
talking in very general terms, talking of
eradicating poverty, carrying the torch
of edteation to every hut in  this wide
country. We have not yet spelt out what
exactly we mean by the conception of
socialism. We have not categorised or
itemised the steps that we propose to take
to achieve a socialist order. Unfortunately,

I thd that our conception of socialism
is based on the Fabian conception, a
conception that prevails in the Western

countries, a conception which leaves the
apparatus of frec enterprise untouched
but at the same time tries to dole out some
benefits to the large mass of people or the
large mass of workers.  Unfortunately,
I feel that that conception of socialism
is not suttable for this country. I know of
only one socialism, Mr. Vice-Chairman,
the socialism that was propagated and
preached by Karl Marx and Lenin. I
know of no other conception of socialism
which can spit the development of this
country or, for the matter of that, any
backward country. Mr. Vice-Chairman,
the sore point of capitalism is not mal-
distribution. The sore point of capitalism
is its fetters on  production. Unless we
bhave a new socialist order as Dr. Z. A.
Ahmad pointed out, a new system of
production relations on which the in-
dustrial structure is based, we would not
be achieving socialism and we would not
be progressing at thc pace at which pro-
gress is needed to  extricate this country
from poverty and ignorance. Mr. Vice-
Chairman, there are people who point to
us the example of Japan or West Germany
and tell us that it is possible to build on
that basis even in this country. But they
were very advanced countries. The know-
how was there. The surveys were there
The  designy were there. The workers
were there.  The technicians were there.
And only a part of, say, the real apparatus
or the material machinery, which goes
inte  production of goods, had been
destroyed. Therefore it was easy for them,
with the help of the large sums of money
that the richer Western countiies doled
out to them, to rebutld their economy
rapidly in the shortest possible time. But
for a poor country, which has for thou-
sands of years lived in a state of oppres-
sion and suppression, for that country
it is not possible to proceed and develop
on the path on which these advanced
countrics have developed. The example
of the various undeveloped countries is
before us. Those undeveloped countries,
which have taken a fully socialist path,
have achieved progrewss in the shortest
possible time. Those, which have taken to
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some other path. their economy is stag-
nating today. Mr. Vice-Chairman, there-
fore, Ifeelthat, 1 we really want to achieve
a socialist socie'y, then we must get out
of the Concep ion that the so-called
ten-point prograinme provides the panacea
for development. The ten-pomt pro-
gramme, in my [opinion, isa very colour-
less programm: It is a programme
which any welfire State today adopts
for its citizens. We need to go further if
we really wan! to achieve a socialist
society in the skortest possible time. The
character of an economy is determined
by its productic 1 apparatus. Unless that
production appa -atus is socialised, na-
tionalised—I do not quarrel with these
words—-unless that apparatus is nationa-
lised quickly aid extensively, it is futile
for us to think t2at we are on the way to
achieve a sociali.t society.

w5t TISATCRT ¢
quET dfad |

ST TH G &

guawtens (i TAET ST) T
TIATTIW ST, 9T AE & |

Ht THAG T 75 Fgq FT AqAS
T gg AW F IORA F geaey WY
I I JATE T &F a1 GIST oY
g 7

ot serEe qme fwg o« St oglo

Therefore, tl.e new production appa_
ratus must be bised on production rela
tions, which ire essential to achieve
socialism. One of the ironies of free
enterprise is thal, while maintaining the
apparatus if you try to introduce greater
and greater equ dity by doling out money,
say, to the woriers or to other sectors of
the economy, 'hen there is less and less
saving, and if t] ere is less saving, there is
less investment . nd if there is less invest-
ment, there is no progress. But in the
modern world 1t is not possible to sustain
a system in wilich there are large in-
equalities. Therefore it is necessary to
think of a syster11 where inequality would
be eliminated but at the same time
savings would e of such an order that
with those saings we can quickly re-
build our econo ny. Therefore there is no
way out of a socialist society. For the
establishment «f a  socialist society it is
necessary to h.ve a socialised sector of
pronuction Or a nationalised sector of
productin.
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Mr. Vice-Chairman, I will be very
brief now. I find that our Constitution,
incorporating  property rights and the
political machinery that we have in this
country, stands in the way of rapid ad-
vance. I am not prepared to go as far as
Prudhon and declare that all property
is theft. But at least I feel that I would
cease to be modern, I would become
anti-diluvian, if I do not take the view
that the right to life must take primacy
over the right to property, and if property
rights and the constitutional structure
embodying them came in the way of rapid
advance, they must be subjected to rapid
change. But then, with the Constutition
as it s, it is not possible for us to brush
aside property; compensation and the
other elements that are there. Therefore
I feel it is necessary for the Government
today to establish a scheme of priorities,
a scheme of priorities with the aim of
coming to a decision as to which sectors
of the economy it is necessary to nationalise
and by nationalising which sectors it would
be possible to control and operate the
economy in such a way that rapid ad-
vance would be possible. At this stage
I cannot say whether in that scheme of
priorities this sugar industry will find a
high place. But then, in nationalisation
we have not to consider only the economic
aspects. We have to consider the political
aspects also and, therefore, ifin the scheme
of priorities that is drawn this industry
finds a high place, I see no reason why
this industry should not be nationalised.
But then, I also feel that this is an issue
which cannot be decided in the House
in a discussion of this nature. This is a
matter which should receive cool and
mature consideration after an analysis
of all the facts from all angles and then,
if this step really helps the economy of this
country, then nationalisation, in my
opinion, should be a must.

SHRI ARJUN ARORA : Mr. Vice-
Chairman, Sir, the most painful aspect
of this debate was the pathetic speech of
Mr. T. N. Singh. It was a sight for the
God tosee Mr. T. N. Singh disowning
the Planning Commission and blaming
Jawaharlal Nehru.

SHRI K. CHANDRASEKHARAN :
And he is in charge of administrative
reforms. You have put him incharge of
administrative reforms.

SHRI ARJUN ARORA : It is awfully
bad that heis a Member of the Administra-
tive Reforms Commission. Mr. T, N.
Singh was a Member of the Planning
Commission for a very long time and if
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there were mistakes in the Plans Mr. T. N.
Singh cannot escape the
for them. His could have been an honest
speech if he had today made a clean
breast of his own shortcomings as a
Member of the Planning Commission.
Sir, if there were any mustakes in the
Plans, Mr. T. N. Singh is the
person in this House who is responsible for
them,

o THRATAEW : =, =N Ao THo
fag ®1 &1 EEeE St A SH S
FoTar o7 ST} AfEAr F1 gqd & fad |

oft A AT I ATAT F qT e
L&l '5 | Mr. T. N. Singh blamed Jawahatlal

Nehru of gigantism. He said Jawarharlal
Nehru wanted everything to be gigantic
and he blamed him for it. Sir, oursis a
gigantic country and if our problems,
which are also gigantic, have to be solved—
and the most gigantic of the problems
of this country is the problem of poverty—
this country will have to go in for gigantic
schemes and Jawaharlal Nehru did the
correct thing when he went in for  gigantic
schemes. He of course made some gigantic
mistakes also and today Iam convinced
that one of Jawaharlal Nehru’s gigantic
mistakes was the elevation of Mr. T. N.
Singh from an insignificant, Sub-editor
in a Lucknow newspaper to a Member of
the Planning Commission. He made this
mistake. The correct place for Mr. T. N.
Singh was where he was at Lucknow.

sy TAREn o i, @ A 97
st qar afsa & o o fag 1 awg
q AyAe eSS FAT A7 | 9T AT
geT aX FHT g2 A A fo wAo fag
d & A F 'AT A7 FT fa4r o9v

st ¥ HAIL A 7 FIAG § =T
FT F A AT |

st TRATAA : JI AAIZLATA ST
Fr qifafera fg=fr a=r | 3@ F T
@ g Ao Ao fag 9R < § 2R |
FHhA |

SHRI ARJUN ARORA : If after every
sentence of mine Mr. Rajnarain gets up,
Sir, you will at least please give me that

responsibility |
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much time extra which is taken up by
Mr. Rajnarain.

sft v = o wHe  fag
TG g zEfad | awrs AT @I |

JoawteRst (= Tt 9F swS) ¢
T TETE T W

#ft TFFOFN : qg TTTEA TG |
Tg A1 @iz { @ AT A ser
EA

=t 9T FqL : AR 9 AT g
g Sa4 g quY & {9F FHr § 1 o9
#F1 faaar qua faqar § S9 F7 Jrarg
ag 7R faemr 8 )

Mr. T. N. Singh said that the Centre

will have to nationalise the sugar industry.
He was very keen to absolve the U.P.

Government and its Chief Minister,
Mr. C. B. Gupta, of any responsibility
for  nationalising the sugar industry,

There was till 1951 a scheme in U.P.
under which  sugar mills could start
crushing only if they obtained a licence
every year from the Government of U.P.
It was true of the Governments of U.P.
and Bihar. This licence system was in vogue
in U.P. and it is open to the U.P. Govern-
ment to restore that annual licensing system
which was in force in U.P. till 1951.
Once that system is restored the U.P.
Government can easily refuse licence to
any mill that it likes and easily take it
over. Itis not that the Centre alone can
do it. Ifthe U.P. Government is sincere
about its resolutions, it can take over the

| industry. Of course I want the Centre to

take over the sugar industry. I want the
Centre to get the credit for it but I must
point out that the U.P. Government is
not so helpless in this matter as Mr. T. N.
Singh and Mr. C. B. Gupta pretend,
Sir, it was surprising that Mr. T. N. Singh
who was Member in charge of Industry
in the Planning Commission blamed the
Plans and said that the Plans were industry.
oriented. He said that that meant neg-
lect of agriculture. There is no conflict
between industry and agriculture in the
world of today. Agriculture itself needs
the products of industry as much as in-
dustry needs the products of  agriculture
Sir, how can we have fertilisers, for
example. . .

SHRI RAJNARAIN : Even today in
Russia agriculture is treated like a colony
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for Industry. Tc¢ develop industry agri- :

culture  has been exploited. There is
conflict beiween ndustry and agriculture,
This is why in Inlia too you are not gomng
10 establish parit.- between the prices of
industrial produci and agricultural pro-
duce.

THE VICE-C HAIRMAN (SHRI D.
THENGARI) : Please do not interrupt.

SHRI ARJUN ARORA : We are not
discussing Russia.

SHRI RAJNARAIN : You said no.
where is the wo d; so I want to pomnt
this out to you a1d correct you.

THE VICE-CHAIRMAN (SHRI D.
THENGART) Mr. Rajnarain, after
every sentence tlere cannot be interrup-
tions like this. Y«u were not interrupted.

SHRI ARJUN ARORA : Sir, this
running commentary should be stopbed,

St TR A, gHE T
A1 Ay sty I T Wi g | 99
& quff gl g 1 owE dgar qEd S
crfaT A A, AT qiEt A’ o
g | IR Tl (6 ST GEO R
¥ gom ? AE FIrTEw @nEe g |

Juawrean (s I 3AE) A
I §f53

All the fundamcntal points are not to be
dragged in just now.

sy TR ¢ o9 &y et fard-
a2 o\

SHRI ARJUM ARORA : Sir, Mr. Raj-
narain occasior ally waxes eloquent over
parliamentary  procedure. The correct
parliamentary drocedure is to listen to
speeches and th:n speak only when one’s
turn comes. Urfortunately his turn came
earlier. So he should please stop his run-
ning commentzry.

Sir, there is no conflict between in-
dustry and agric alture in the 20th century.

s TWARE W A, T TR TS
gfae o= @y g a1 FE & TS
THE VICE-JHAIRMAN (SHRI D.
THENGARI) . No, you will not interr-

uption. You listen patiently. You please
consider the time,
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THE VICE-CHAIRMAN (SHRI D.
THENGARI) : No; you will not interrupt

him. You list>n patiently. You please
consider the time.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) You now finish your
speech.

SHRI ARJUN ARORA : My speech

will begin when Mr. Rajnarain stops his
interruptions; my speech has not yet
begun.

SHRI BANKA BEHARY DAS : Don’t
punish us.

SHRI ARJUN ARORA : Sir, Sitaram
Jaipuria was another interesting speaker
in this debate. He claimed that the private
sector has dope well in the sugar industry.
Now if the private sector has done well
in the sugar industry, then why this cry
about lack of modernisation in sugar
industry ? The Sen Report and the Gundu
Rao Report are two big volumes which
condemn the private sector. Mr. Sen is a
person whom I do not kniow but I know
that he is not a politician. I know
Mr. Gundu Rao. He is a hfe-long sugar
technologist. These two tecinical people
have condemned the private sector in the
sugar industry for lack of modernisation.
Lack of modernisation is a big problem
of the sugar industry, particularly in U.P.
and Bihar where the sugar industry was
the first to be started. Itisa big condemna-
tion of the private sector in the sugar
industry.

Then, Sir, more than one speaker re-
ferred to the failure of the co-operative
movement in U.P. U.P’s peasantry
was one of the worst exploited during the
British rule. The British did not only
exploit them. but they also created the
peculiar system of Zamindari in U.P.
This was their act of vindictiveness for the
participation of the peasantry of U.P.
in the freedom struggle of 1857. Sir,
U.P.’s peasantry has been one of the worst
exploited in the country and, therefore,
one of the poorest. It does not have the
resources to raise money for the co-
operative movement. When the Congrese
Government of Pandit Govind Ballabh
Pant did a good thing and abolished the
Zamindari, the agriculturists in TU.P,
had to pay ten times the land revenue for
acquiring the proprietary rights. This
continued in the fifties. So whatever
! money the agriculturist in U.P. could
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save was given to acquire proprietary
rights. The peasantry in no other State
had to do this. The peasantry in U.P.
remains the poorest and the most resource-
less. The Co-operative movement does
require some resources on the part of the
co-operators.

Workers not only in U.P. but all over
the country, workers enggaged in the
sugar industry want its nationalisation.
There is the organisation called the
Indian  National Sugar Mill Workers
Federation, which was formed in 1946.
One of its objectives is to work for the
nationalisation of the  sugar industry.
Eaily in November this year the General

Council of that organisation called for
the early nationalisation of the sugar
industry.  This was done unanimously.

Mr. Kashinath Pandey, who has changed
his mind and changed his party, was a
party to that decision. I urge upon the
Government on behalf of them. ..

SHRI K. S. CHAVDA :
at all changed his party.
original Congress.

He has not
He 15 in the

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : No, let us not enter into
that controversy. Kindly wind up.

You are
He has gone to

SHRI ARJUN ARORA
wrong, Mr. Chavda.
Congo.

SHRI K. S. CHAVDA :
origina] Congress.

He is the

SHRI ARJUN ARORA : The workers
wanted it, _whether = Mr. Kashinath
Pandey wanted'it or not. The organisation
to which he belongs wants it.

The cane-growers in U.P. are a piti-
able lot, but they also want nationalisation
of the sugar mills in U.P. The sugar-cane
in U.P. is considered bad because the
recovery is less than in other parts of the
country. How has it come about ? The
U.P. Government collects a cane cess.
The U.P. Government collects a purchase
tax on the purchase of sugrarcane by the
mills. These two taxes are supposed to be
spent on the development of sugar-cane.
The yield must increase and the quality
must improve. Though every year crores
of rupees are collected for the development
of sugar-cane, nothing is done to improve
the quality. The sugar-cane grower in

U. P. aserf. He is not free to sell his
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produce where he wants. Mr. Jain defended
the system under which the sugar-cane
grower is tied to a particular sugar mill.
He has to sell his preduce to that sugar.
mill. How does tht at sugar mill treat him ?
While all over the country cash payments
are made for purchases made by the
factory, sugar mills in U.P. do not pay
the price to the sugar-cane grower,
They hold it back and every year crores
and corores are due from the sugar mills.
The demand for the nationalisation of the
sugar mills in U.P. is now more than ten
years old. In 1959 the then Chief Minister
of U.P., Dr. Sampurnanand, wanted the
appointment of a high power committee
to examine the implications of nationalisa-
tion of the sugar industry, but Mr. S. K.
Patil, the great friend of Mr. Chavda,
who now sits in the Opposition, was then
the Food Minister. He turned it down.

HpHRI K. S. CHAVDA : We also stand
for nationalisation.

SHRI ARJUN ARORA :
Patil, your leader,
repudiate hirn.

SHRI N. SRI RAMA REDDY : Heis
not the leader.

SHRI ARJUN ARORA :
leaders of your party.

SHRI N. SRI RAMA REDDY : Isay
again, my good friend, I do not want to
say things. He is not our leader.

Mr. S. K.
does not. Please

One of the

(Interruptions)

SHRI ARJUN ARORA : Is he your
follower ? Heis your financier. He is your
party’s financier.

SHRI N. RAMA REDDY : Why do
you jump from one thing to another ?

SHRI ARJUN ARORA : He is one
of the leaders of Congress (O).

THE VICE-CHAIRMAN

(SHRI D.
THENGAR]) : Kindly close.

SHRI N. SRI RAMA REDDY : Of
the country.

SHRI ARJUN ARORA : Not of the
tountry, but of Bombay where he lost
the election.

SHRI K. 8. CHAVDA : He has won
from Banaskantha.
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SHRI ARJUN ARORA : He is the
leader of Ban. skantha, but today Mr.
Chavda does n't accept him as leader.
Sir, thanks to M~ S, K. Patil this again
was delayed. Ater ten years now that
the Government party has got rid of Mr.
S. K. Patil it is :ime that the Government
nationalised the sugar industry.

SHRI CHITT A BASU (West Bengal) :
Mr. Vice-Chairran, so far as the sugar
industry in thi country is concerned,
there are abou two hundred district
all over the couitry and of these about
29 are in UP. Whatever may be the impo-
rtance of the susar industsy in different
parts of the ccuntry, I think you will
agree with me that the sugar industry
in UP and Biha' occupies a very import'-
ant position in tie economy of the State-
concerned. So .ar as UP is concerned
about 29 distrizts of the whole State
more or less dej end upon the cultivation
of sugar-cane ard natyrally the economy
of these 29 dist icts is largely dependent
upon the sugar industry itself. About 22
lakhs of people who cultivate sugar-cane
are directly in-olved in this industry.
Therefore, this ndustry has been deve-
loped, as we h:ve known earlier, under
a state of protection from the Govern-
ment. As has heen stated earlier, it had
tariff protections it had a protected mar-
ket for sale, it had protected and fixed
price, and as a result of these variety of
protections -- tince I have not much
time to discuss - with this much I think
you would agrc: with me that this in-
dustry enjoyed 1 variety of protections,
and under the sielter of variety of statu-
tory protections this industry earned, if
not fabulous, bul convertble profits. Even
today I find froia the Report of 1967-68.
I also refer to riy friend, Mr. Kulkarni--
that 116 privare sector sugar factories
carned Rs. 11.5. crores as profit and 30
co-operatives earned Rs. 1'2g crores as
profit. That m ans that even after such
a plight as is sa:d by the sugar industria-
lists they earnec a profit of Rs. r11.59
crores. We have to see things in the pro-
per background. As our friend, Mr. Dik-
shit, was very n uch pleased to refer, the
capital which w.s invested in the earlier
stage of the in'lustry in Uttar Pradesh
was not more than Rs. g crores. If you
add the profit he Uttar Pradesh sugar
industries have so far earned, I think
1t will be more than Rs. 200 crores up
to now.

SHRI.A. G. KULKARNI : Just ome
clarification I wvrould give you.
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The VICE-CHAIRMAN (SHRI D.
THENGARI) : Will you refrain from
saying anything ? You had your say.

SHRI CHITTA BASU : Have I said
anything wrong ?

SHRI A. G. KULKARNI : I want to
give him a clarification. ..

SHRI CHITTA BASU : You are hav-
ing profit. I have not no grudge that you
should not earn profit. But it should be
nationalised along with your profit or
loss, if you incur.

It is alleged that although the sugar
Industry had been earning profit after
profit under a variety of statutory pro-
tections, as I have stated earlier, they have
not ploughed back their profits in reserves
for the modernisation and rehabiliatation
of the industry. Not only that, Mr. Vice-
Chairman, the depreciation funds which
these industries are bound to feed have
also been converted in various other ways
various very questionable ways, if T am
not to use a stronger language. Not only
that, whatever may be their profit and
loss accounts, I think you will agree with
me that there are manipulations of acco-
ounts to a large extent. After all these
things the sugar industrialists have earned
covetable profit during these years, and
the industries have not been nurtured,
they have not been rehabilitated, they
have not been properly nourished, as a
a result of which the workers in the fac-
tories are sufferinga lot. The cane growers
are not even being paid the legitimate
sale price. I was looking into the old files
wherein I found that our hon. Minister,
Mr. Shinde, in the Lok Sabha somstime
ago, about three or four months ago—I
have forgotten the date——had to admit
that an amount of Rs. 25 crores were
due to the growers to the country. The
industrialists purchase the sugarcane but
the cultivators are not being properly
paid, not paid in time also, they are being
Therefore,

paid unremunerative price.
this industry is now in the deepest of
doldrums. Now I think everybody will

agree that for the nation’s interest the
industry is to be modernised, itis to be
rehabili‘ated, and for that purpose
something is to be done.

#r. Vice-Chairman, the report of the
Sen Commission and the report of the
Gundu Rao Committee have been re-
ferred to here. They have said in un-
mistakable terms that the industry was
not being modernised by these industria-

| lists, and in the interests of the country,
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in the interests of the ‘industry, in the ‘
interests of the cultivators, in the interests
of the consumers the industry is to be
modernised. I hear a suggestion which
is very much put forth as to why those
sick mills arc not being taken over by the
Government by way of forming a Sick
Sugar Mills Corporation. Therc arc
also  suggestions that the Sedustrics
Dezvelopment and Regulation Act may be
applied in the matter of takeover of these
sick mills. I am very much opposed to
this very idea. I am veryrmuch opposed
to this idea because it is with the State
exchequer’s money that the sick mills
are being renovated, are being rehabilita-
ted, are being modernised, and after
being modernised and rehabilitated they
are again to be given back to the old
proprietors or factory-owners who were
rzally responsible for the present plight
or the unhappy state of affairs of those
mills. Therefore, if the industry is to be
at all modernised, it is to be under the
State sector. The Government will give
money, Government will supervise, and
only after the supervision and after the
patronage or financial assistance by the
Government this industry can be modecr-
nised and rechabilitated in the intcrests
of thz consum:rs, cultivators and the
couatry as a whole. Therefore, Mr. Vice-
Chairman, at the present stage there is
no other alternative than to go straight
for the mnationalisation of the sugar in-
dustry. That alone will ensure the sur-
vival of the industry in the interests of the \

I

|

cane growers, 1in the interests of the con-

sumers, in the interests of our accepted

policy.
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aaendt & B 3@ awg aw H et S
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At fag F o wae fag it 9|
T g9 T ATT MGATNT AT AT FT AT
Fg1 5 v § g arw g9 aa |
@ &, FfE-far o= saw &1 adie-
FLo fFar w1, AR "rEC gAT | IWA
qfers AT F FARF HT FTH0 nA=AT
Fr o7 &g fF oawe fF a7 Ffs-
g g, a1 T 7 & Fratfag w9 &
XA F ) AT A UEET H FEAT ATear
Z fF s@ @ Fr A Fg FT NG AW
FT TAG UEF T AR A S0GT AT TFAT
& 1 o gwik o § wAqT, *faw, Fud
ST Tl TTEF I IR T aTg F1 g«rat
H T T UNME TIA AT AET E 1A
qfimes q4eX § WX FIS FAT &, 41 FHY
I AR &1 ao1g § 3, ST AHCATET & A0
g | AT A ACTOET qeafEt & g
faq @ a3z @3g AT wgAA SraAr §
TAfg X 9T ATHAT W GEA gL FIA
arfen e fog ag & 3w & gug SImi
HT T {397 ST AFT 2, IE aAWE
¥ AHE I & T qeEmwIw fRar
ST =TfEm |

o, & A1T 7 SA UF 1T FT ST
fernar wmgen § 7 @ g9rr Faw ®
R d ot fAang fog e sgrmfaal
T AITAS FIAIN ISTAT | /T ATT AL
g%, TAF AT <TAT FE IO ETTAY
g X SE AT F qfenHTEET g
T smi Ffe awae gwm 1 AWy
AW F T oF AT A 1957 H a9wAr
T AT H1T X AT ATE 1967 F FMAT
AT AT | TN IFL FHGT T 39 Iy
Fugawa &3 0T 5 ag &% & fF o
&g e & fAr 4 Fa aie ey B
T g, 97 TA IAM A KA FH AT
fom ft wge & ST e 9w & &
qFAT & 99 fF 39 IUE F
7 faar sg

#Aq, 39 d29 § 97 18 faaga #
g fF sax By ¥ g9 afus W7 fas |
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Z W7 a2 A7 q@L S F3 AWAT F

| gt €, 9A T9 WM AT A9GT A

fFar | fer o EY AT 7 oAV &Y
A gU ag A & § BF = gan &
TEgw T AT oY | W §ag W OSEd
JuAT FrETr FET qXE ) ST A
g 1§ vt 2 f FET G AT Ay
Ffeard g aFdr &, T IAAT HEAR
FT 98 wa9g a8 g ¥ faw 33w g 2w
F SWAT FT, 50 FUT FAAT FT, FIT T
W qF g9 g, S9 A9 H fEEr 9@
F FATEAT AT DT AT FT FFAT & |
70 I H gEy FEr FeAE g R E
THH FIH FE A AR FT FSATS H
AT FEAT € WT 2} T H FAT
q7 & JET ATfEd 1 T@ GAY 7 OFIFIT
F1 S Avfa & ag 9y A& 2 1 AqT T
AT FIA 1A #1 A9 qE T FfS-
qTE F7 AT FAT 97 @I Y, A qT ¥
& guhr ot Fma faqar afzm, sav
TR FT AT & AT A11ZT, Ig ATH 3T
frm wr g1 ag fafy ag & s
ST FFET T, T GIHL ITA AT H OSOT
I AT IAF qTAA A AT AT
W@ T &, 39 YATA 9T TF AT &R |

S, s Y aafEm &1 T §
g WIS AT & 1 St 39 IAW F fAg
FIH FIAT & ITHT N7 (FATHT ITAFATAY
#1 fawy e w@r srAr afEg ) o
frafq =ar &, SOt 3|1 SvAT AfEm o S
TAT JEATIA FGT §, STHT AT BTIST AEY
foaar & otz St 917 #7 arzAr g, fafew-
49 & IqFT AT 2T E 0 gAfAd,
v fraea @ 5 o fefemim &1 o
gZar AT Wfg¥ 1§ 78 @ fEw
HLTT 97 FZAT AGAT Z, qG W ATH
AT TEAT ATEAT E | TEA FX TR X
Totafadt Fafml, faelr 9% gom <@
4 31T 39 fasl 93 #Y qrzdz suiaar
TJ]ATAT FCAT AT | 9 fAw IFE §
IAFT qEFFI fFar @, g =
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[+ 7 frait wg]
g g TR TR &1 a9 T, 39
gafaq w1 w1 mfaw <& S8 9T
AT, JET WATHR 9T A AW #T Sy
TS ot ST ATRd | e] a3
FIX T W aE FT F29 IoMT, ar Iy
feeft TR A Fwload A R

AT 39 AN & Gag § ST q99 qS7
9T 98 w@rae & 8, faewr awg @
Tg SUW FTO & AW F A § HAT
&1 99 FW oAz FO § fF o s
F1 J9QT F Z1F H o7 JA7 ATCA, S W
SR ¥ FT4 FIJ £, 39+ g9 § 78 F14
qT AT M ) 3T HEy R qwT-
1% F da9 § I AT AT AIETAT S
q FE &, & 399 wgHa § | Tog U
FI F AT 9T TF AGF F 794 AL
afgnd #1 7 F17 ¥ fam @, OF
gsfiafa F1 g fFe e SweT &
agi % fazar fon strr, g9 9 ¥ |wet
FT gT A&T g s‘amaﬁaﬁf@r\

FAAT T TR ENOT | S aF SAr &,
FUFT F 2 werg ¥ wfafafaal 1 9%
awy ® wfaer |qgr fear s, a9 a% |
E?Sﬁ'«:Wara@r#@a:rg’rgﬁlﬁ%!
Fed A1 wrem Az & froww oswm A
S gET & JETF IABT WrNTIT T
FAAT AT, ST qF AGGU AT FH
FW ¥ fag Sewrgd @ faem, q9
% TH TUN &I AW IAG AR @l
qHar 8 |

AT IAWT TF FEOAIE SHEAET § g
IAHT a4 FARY F oSAAAT aF &Y
Hifaq ! &, afew ST Faedr § F19 w1
g, S T dar &< €, 99 Wi & ot
ftor gAT T1fgd | W9 aF dRd W
THAT G437 A ATt w1 sfeAww @ gnm,
9 % dg TUEdT g A4 gl §Hdr
g 1| aw g9k }w W wwifaw Afgi

FAY 7Y &, few vy g £33 91 |
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Y ¥ | F Fr ot ¥ 7w fRAE FT
a'rgmgﬁﬁ%ﬁaﬁr‘r%fﬁsﬁ‘rgmﬁﬁzﬁ
FT S afreT ¥, SuH qgaTd S 9 |
o9 aF defgq cafedl &1 T AfE-
it Y S ogrg A& EFm, Wgdn
TE SN, a9 aF FIE W AL g AFA
) Faw 7l X AT FT ¥ AW FH
T ag wEAT |

Discussion

sfvae, & =rgan § R A 9w F fra
o odr wafeeerese oo a4 S,
fora® ol aafri I & AT FAF
F g0 W & wwa § e fAw @F

w7 §, ofiwq, a1 @ W
e 3 o gww fem @, e oo &
MO gRIFIE A AEAT E |

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Mr.Rizaq Ram, you will

be the last speaker before the Minister
speaks. Kindly be brief.

st feot®w IR SUGWTEAS  HEIAd,
aT AT fael & qEEE w1 F
FR § T29 &1 W g | T TEFH
sfzw 2, #NGF @Y OF SR TE0 K-
a7 F A FaW g, afaw qw g oS
fF omae &, 3% faal &1 979 §, ITH0
JUAT AT FT qAA g, IAD AT A
AT FT HOT 3 AR FEN AT ITH
frg #, f39 AW F7 ogW AGIF
FF AT WA AT GE, T AW G
i Fufsa & | 9% wiw wik &, T
qrg WA 2, W 4 # & ufE @ og,
afed TweIfTE g H AN A A1 H
W Il GWE WAl AT E 1 3
TS FAET F qFES § CF agd A9
wifRT 3 91T gE q<E ANATT HIL FAIG
AT g ) ’

7% quEA w1 Sfrw g, AfEw A
T gt & fF o @ew W o9 g9y H
FEw & W@ g AR TW g ¥ wAA
AT A4 USgE & g9 d UF a9
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TS T § S aE g e
A g3 & qTRT W q9T g 9L § =W
AW FT TRAT FAT | T0 IAW F TR
FOOU F G o T2 & fady T o
R AR M g H FL 7S a1 wal
TEF L AR | %= T & e A S
ST wenafor AEET ¥ O, SEE AT
gufaat g F I@E TR § W |
TE & TE W@ ¥t 99H gfeai aaang
TE &N F W AT S FAT AR E
f& gt a%F F1amaRfeq §923 F1 qTOAF
& 7 9o g9a &7 fa ox uF g frae
Fear drgar | d@ifs sawefa sR
WAl T < T FA F e A
&1 ¥ draifea Gqex § @A ieA
F fag awit @ wf|m @y gg & !
# zfomm % 73§ 5o gvm oF e
QAT ATEAT £ | E § gl OF G el
qT F A1 | S0 A faw QEaw |/ e
FT IRIT T T 7 7@T | AT A PR -
Fewfreliafa (191 @7 & 1%, I=W
B BT A AT T aE F A ATEn A
smar £ W wiad & a@fed an
TR AT | ITENERE S, A E0A
gi fF SEE T wEEe Agaw F Al
yfex e 7 & a9 gwng & ag
ey fawedt «F 5 s o 7 afes-
At g AR A awa 3w faw &1 o9
femn wan, 77 Wil FFe arfad g3
FE AT qF S¢ (A9 F G T F9a0
@ | a7 zai @ e wmar it e
ga T S FET awr fae o, seE
qg AFEAT 4 FT g% AR 78 fag &
I f& Faicfes G & DA awE
F q@l 3F TAI W | AT 39 A
¥ I AW F ATERA I F a9, 39
%A T & (07 I ROASH A Q¥ @M
gfeqarz f7 | aFiimg § 99 FrT9R-
feg ¥ # {1 o= Y g, @ =
FgT fr Aeiad SET ATRT @OET S |
g aS[Et g1 A7, @ SFEa-
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arfrar & Ry g gE AHOEY @l
TS, fHwdl ax @OEr AE | A 20
A J FFT 30-35 A1G TWH Al
TT &7 qATH IqY gAT 7, Safw Jgaw
#1 foer % G q% 91 ¥ T94T @ 99
TF IAHT WD aSer dEr A 4 Ty
gaFee gofafy AW wieaifed T ar
qfests 9T 1 G FA ¥ faq Afe-
T F@ g % fe w9 § fr fAsir
§F & T WAT AT &1 qFAl | ITANI-
eqet S, TR AW § fF gfarnm e
# @z g1 g AT we fad g 1
fasft &7 & s 2 wyemaifew @43
¥ 1 AT a1 ggw SHrd F F7 asg
& foraat ot ot F7 wEA oft SATRET g@
FT @d &1 7% | SfEa werrakfer e
faady off, S 7~-8 1@ T@ aF Ei
AT T qATIAT fea1, 39 gAT § Fafw
Sy ared fod gu 4, &few fasft e
¥ Oxr A g | Feneifey T
§ uF amEar gdr g, vw fa=e @ar g
fo ag faer Swit #1 3, og AT F1 AT
g, afa®l #1 qudy § ST ST war
F fod oag 3w @y 2 7 & Qe
F fad

FHr AT9q FEr 7 ogIT H U AR
TN ISEAT AT | FOF UF AR g
SATET 9gW g2 4% a9 ¥ ¥ fomd f+
griT ALETN &1 FfawrT & g7
TIEIT &1 | § AF aw=AaT o9 F9q 97
ATATGFAT €, 37 410 HT FAAT FH F1 |

Iq@Aeaw (= I 3uH ) @ el
g Fifad )

A feIdF ww ;@A FIT qAF AT
Agt frpraAr =rfed 1 ggr FIHr ¥ B
f& wgd 747 arfge § S &1 AT
fagr.1 & @ di=ar ar fv a7 zw A%
AT FFS W ST, g9 AT AR AAA
FT HIFT &7 |
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[+t fros wra)

1 7 g 9% FT @1 A9 5 wew qe
TR AR &7 gohre 1 o1 9 3,
T T T I507 7T ATAWFAT AL AV |
SAFATE ST, F17 A € 6 qfw gane
FT FAT 717 &1 FfaF17 57 GHIT
TN | ST AT I AR § FAA
TATT , AT uw A7 ¥ ogEd 1 ot
%% T whiwear fafredt 3 @ 9%
fafeeast =1 gomar s 72 fagwe an
F9 3 fa7 o fF gfa 5 509 7@
AT & AT FTFT F A= F 7 fHs=w
T Fmr wifed | g i fafa
T FT AATAT, I FIHT ¥ a8 77 (FAy
& oF ma & s G waw qfa b an
% €9 &2z 919 F7 G5 faatar afw # o
FARH A @ | 7% &2T 70 FE ST
FAT ALY ofr, §TT AT AL FITT FATAT G
AT | FRT FF FiAr fAAr & wedlaw
FT G719 §, A 712 a72g 741 & {7 Tz
AT F AN fAAt F EEEFw Fy
T sfgwre &, AT g Ay afaw
&1 gFAT , ST I AT FT qwdr
& T Faar TavHz o ¥ aFd) L, oW
g H wwag Adr 0 afET zEd oara &)
AT qFFE W g oA guAr N §
Sigr a4 arfaer fagifea w5 sy
2 % qar &1 3o #1 §a1 FLT A7 AW
F AT T goRe F dra s et
TE g1, IF gg W fratfics s afga
fe @dt 1 e, ga+r NufaT AN goF
feedtoqmm & atwr & #1 fafemds qe-
HIT FIA AT AL G107, 918 fAs7 S2RY
AT Y AT gHIC FE N &\ S gar
FTT 8, 99F T sI&F FW ¥, aFH
FF § fodt Avg F srael £ qATEGH
1 g g g, a8 arfadr AR
fafeaa &3 1+ F wwa 7E Ty 5 @l
afw gure & it § wewe 7 fwar FT
arar, 9% fafeew w1 Fwwe A, 9@l
ag wEAT S g F0 AE sEaT fw
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gar_§ st 3oer grdr &, sud fash &7
JT AT ATE ATAA F 1 (qA 797 3T, ATR
T @y faa qisr g1, =17 aver & foe
AT T, ST ATHIT F79 T §, ITH T
FT4 & fad 22z naadeT a1 FET G
TF qIH F A7 OAT F1IA F1C qU{FH a8
AEHIX T (A9 a9 7% | FE17 G I
TR F g2 a9y g1 q1 G2 F17 a4 AT
FIT gT gAY TE A4 ANF fafaew N
FIHG AT FI Feam § Aedr ag waaAl
& f 3 g% a1 ¥ F1I7 947 FT 70 TR
CIASHA T @ HIATT |

TF I AT Fg FT 3377 § | afeA®
sefem ¥ F1x ¥ #gr mr f afeas
sgefsm § o) qareEr ad g, fomn
fasti g ® & | A7 59 agq § 7 9gar
ST Jearaq ofeds wevEfma T @R,
I% F1X ¥ (s 7 ¥ 33 § 98 g9
qfg Fo 170 Fo ZrET 7 Y TW AT
#r arar g f& afz w33z e o 28
IR FET A7 AT 19T Arfeer or o
aad ag g & o OF &7 § 9T A
F1 fFgar gra &, 931 37 &l AR
qag?l F7 fHaar gra g1 1 gud ag q@r
¥ fr fasht &% e o feaEl & aa-
ArATR FT fFAAT ATHOT FTART TS
g faelt d= & gad zav g f& fwaar
swemra {FgAT F @rg AT | 999
argq fogar fad o € o ow A &
TE ¥ @ v gaF (e sew, o
arer & AfET fga quadt £y w3 feR-
T FE AT F AW AL JATS IS
T T § —— 49 AT ¥ IWAT T
¥ otr ga¥ TArHl § g fafwe-
A5 g7 SATAT 2, TAF) Fqa @ EH
T gEy A A oghg @ qrdr @
AT 38 A ND F gaar atwrfat Sy
g 1 QAT 1 49 § 39T 7§, Iaw
F Zaqqdz & fax T dw W%
q® & & 9T A F qE A W
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®EEAT TGT S A T A AT FET
Frgat § 7 3ol §ww ¥, ofew
BT § A 47 #Y 17 9% | gEa
i S g8 faagw @ ¥ fagr
Y qAT & 1w ofew® FET A o
Fnaifza Farz § &9 #7347
AWM TAMR (A g A& "N 5 gw
#t foarat & 7 ar afawt & 919 08
grEr a7 qEAIL FIA § | Fg uH A1
Agt qrEa fF Areras wy a5urd ¥ g
FY TG AT FHIT | ag THI 1T 8T
ar=a f& & 077 €77 FAT FAT FT A
&1 § AT o ag o7 an, F1oa9rg
¥ fod g Fv 730 AT 3as fod qoar
TT A @ 3 | g7 wesl ¥ @19 A
ATTFT G7IIE FIET G |

SHRI ANNASAHEB SHINDE : Sir,
the House has been pleased to discuss the
demand for nationalisation of the sugar
industry. Whi ¢ discussing this demand,
hon. Members have covered a very wide
ground. Som: of thc hon. Mcmbers
criticised the odolicy of the Government,
Many times pi blic memory is very short.
I would like t¢  recall the years 1906 and
1967 when the major parts of our country
where sugarca e is grown were affected
by drought an. there was a very drastic
reduction in the acreage of sugarcane.
As a result, ugar shortage developed.
But Ithink as .resultof very appropriate
policies  formulated by Gevernment,
Government wisina position to overcome
the difficult siuation. And the policy of
partial decontr )l was adopted under those
circumstances. 1 must submit that the
policy has pair rich dividends. Though
there is some  atsunderstanding about the
policy, I may»ubmit thatthe cane grow-
ers in this ciuntry bencfited as never
before as a result of this policy, and pro-
duction has a so gone up. For the yecar
which was just over, we had a production
of g5.5 lakh 'onnes. Inthe current year,
the trends of p! >duction are so encourag-
ing that we cxsect a production of more
than 40 lakh tonnes.
have also com down, and availability is
very easy. So. it would not be correct to
say that the ( overnment has been wrong
in adopting t1is policy. May I submit,
Sir, that recently when this year’s policy
was to be forinulated, we consulted the
Chief Ministe s and to our surprise, and

ersonally to niy surprise, we found that
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many of the Chicf Ministers who were
3 critical of this policy of partial decontrol

thomsclves came forward and said that the
pac.lal dscont.oi policy is the only right
policy andiishould be adopted. There was
near-ananimity  in the Chief Ministers’
conference abnutthispolicy. 1donotwant
to take up the time of the House in ex-
platming Government’s approachin regard
’ to this.

sfy TrwATOge ¢ gz fafeeET St 9ge
qiraA K %, @q 0A7 FgT o ! 98
FA FA A7

THE VICE-CHAIRMAN (SHRI D.
THENGARI) You may continue,
Mi. Shinde.

SHRI ANNASAHEB SHINDE : ITam
making a factual statement.

st TR ¢ AR ¥, IO WEW
% oar 20 F 3 ¢ a8 TeT Adl g
oz &t WAd A1 oA |

SHRI ANNASAHEB SHINDE : Now,
when this problem of sugar industry was
| being discussed, naturally some references
) were made to  certain regions and some
hon. Members stated that the element of
regionalism  should not be i.ntroduce.d
into this. [ quite agree with this proposi-
tion and I think that though the problems
| of sugar industry may be different in
differcnt regions, we must consider them
from the point of view of national im-
| portance of the sugar industry and no
é element of regionalism or provincialism
. should be brought into it. But I must say
| thatthe sugarindustry in U.P. hasattrac-
| ted considerable criticism  both in this
! House and outside, and I must say most
| reluctantly that the health of sugar in-
dustry in U.P. and Biharis really not very
good, or rather itis not good at all.

i
} SHRI CHITTA BASU : TItisbad.
]

SHRI ANNASAHEB SHINDE : You
can say that.

st femw ww : ghogomr § O QAT
AT E

The sugar prices .

| SHRI ANNASAHEB SHINDE : 1
| quite sec that. So, the main reason is that
’, a large number of sugarcane growers in
| the country are mainly concentrating in
j U.P. and Bihar. From the figures availa-

ble with me, the total number of sugarcane
growers supplying sugarcan™ to the sugar
mdustry is about 26 lakhs in the country-




3645 Short Duration

[Shri Annashaheb Shinde]

Qut of that, 20 lakhs are from U.P. and |
Bihar. So you can imagine the magnitude
of the problem as far as U.P. and Bihar
are concerned, from the point of view of
the cane growers’ interests.

SHRI JAGDISH CHANDRA DIK-
SHIT : Itis 23 lakhs.

SHRI ANNASAHEB SHINDE : You
have your own figures, I have my own
figures.

Therefore, from the point of view of the
economy of sugarcane and sugarcane
growers, U.P.and Bihar are continuing
to occupy a very important position.
"Moreover, Sir, the industry in U.P.
has a very peculiar history. For instance,
most of the sugar factories in U.P. are
mostly outmoded and old. Out of a total
of 71 factories in U.P. only 5 are less than ]
20 years old. Fifty are of the age-group !
30-39; that means they are more than
30 yzars old. And 1o are over 40 years old-
Most of the factories have very old plants.
Naturally their  efficiency is not very
satisfactory. And when the efficiency gf
thz p'ants is not satisfactory, naturally it
has miny other imblications.

Then, Sir, even from the point of view
of capacity we find that a very large
number of factories in U.P. and Bihar are
very small units. They are uneconomic
units and this factor also has got other
implications. In U.P. it has been a habit
with the factory awners that they always
keep on som: arrears to the cane growers.
Since I have com=in'o Parliament, i.e.
from 1962, I have been connected in one
form or ano.her with this Minisiry and
I have not seen a single year when this
problem of arrears to the cane growers
was not raised in either House of Parlia-
m:nt. There have bzen complaints from
cane growers. We have always been ad-
vising the State Governments that they
must adopt most coercive measures to
recover the arrears. Despite all this—and
the State Governments havc hren taking
soms steps to recover the arrears—the
arrears of the cane growers have been
continuing. Even according to the figures
with me, in 1968-69, out of the total
prices of sugarcane, i.e. Rs. 329 crores,
Rs. 1234 crores were in arrears through-
out the country. Of 1967-68, it was
Rs. 16,7 lakhs. Even from earlier years
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i higher,

there were arrears of Rs. 36 lakhs. So
this problem of arrears has been one of
the very irritating points.
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sugarcane grower sells his sugarcane, the
sale is complete and in fact, the sugarcane
grower is entitled to the full price of the
cane. But in this sugarcane industry, a
system has developed whereby the cane
growers have always been put into diffi-
culties, and especially in U.P. and Bihar,
this problem has been very acute because
I find that the average cane grower in
U.P. is very small. The average cane
grower in Eastern U.P. for instance, has
been supplying four to five tonnes of sugar
cane. So, we can well imagine the position.
While in Maharashtra it is 82 tons per
cane-grower, in U.P. and Bihar it is
4 to 5 tons. In Western U.P. it is slightly
12 to 13 tons. In Eastern U.P.
and Bihar where poverty is extreme,
canc-growers  are very few and even out
of the 4 to 5 tons which they grow, they
are in arrears in their supplies. I entirely
share the views of Shri Ahmad when he
referred to the cxtreme poverty of the
cane-growers in U.P. Their resources are
very limited. There is no growth there.
There is no good seed. There are no
irrigation facilities in Bihar. For instance
more than 63 percentof the cane-growing
area is unirrigated. In U.P. also more
than 35 per cent is broadly unirrigated.
And because of all these difficulties, the
arrears of cane-growers, the inefficiency
of factories, the outmoded plants, the
cane-growers are very much pressed and
they are always in difficulty. That is why
this problem has become very sharp in
U.P. and therefore, we have to sympathe-
tically undrerstand this problem. T would
not like to go into the legal aspects of the
problem. But as [ have already said,
legal advice has been given to us that the
State Governm=nt as well is competent
to take over the sugar industry, and if
that be the only point of som> Members,
I do not think it should really form a point
of controversy

SHRI RAJNARAIN : On a point of
information.

SHRI ANNASAHEB SHINDE : Let
me finish. I am not yielding.

wY TRATCAN . AHY, AT T G5
ATH SHEAT |

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Isitsecking information

Once the | or giving information ?
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At TSt o fwe, ag aifen- |
=0 qgft 1 AEge @ IwEmEE |
BT § | ITF° SwHwa A =nfzd o |
A, 7 ag WA §, @A 5 w9 |
T qaraT o & wardf s 7 - \
froq 5@ a@T 3 o i et s
3wt T 33 fewiz A, saT a8 @ }
& adf @z o 78 7T gwdl, deT T}
FET 00T 21T e dzx 41 a7 = ]
W § FET e FA & 1 UF a1 | @4 |
g 78 F s ssitgs < o wiEe |
fafeez § 9o uiweaz fafeed & T ‘
QA ot rfifm § fF oAd @R j
RE T FT oY, TAH] G2 FT a9
g R foe fedft wihiwese fafreet @
Fg1 % o3 @5 7 ara &t 599 A7 femre- |
¥ &1 s = ot & & 1 v Ay feare- i
TEFFFRTI RIS F o &F
8, TEEY qeT § FT gFaAT , W TG AT |
qHAT F 1 @ femrdde ¥ w0 A A4 |
i §

JugsLas (st TAda 3EY): w=er
g afsq

AT § 1 AT AW WTEE ATF TEEAT
9% 997 § | ¥ 7 S =igan g fw
St AT 3T HOR & g A & A1 ed
2 | 3a9 ufiweac feqrddz, o «f
femadz, 37 & uvrdl St =1 feare-
Ye, g T ig § o A7 § 39 T W9 |
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SHRI ANNASAHEB SHINDE : Sir,
I can only say—the honourable Member
may say from his own knowledge—as far as
my Ministry is concerned, we are not
concerned with the legal aspect of the
problem and we have to depend entirely
on the legal advice and there is no reason
whatsover as to why my Ministry or the
Secretary of my Department should go
into the legal aspect of the problem be-
cause whatever the Law Ministry ad-
vises .

sy TISTCTO ¢ AT AR T
AEY FIET, § A8 FUA9T TR0 § o wa-
Feq< fewrddte & fadr gHhear § foedy
@y g F AdifqaT € g |

gagwreas (=t zdoa Snd) 37’%
w17 afs3 |« And he will proceed unin_
terrupted.

Y TSRAR@T ¢ AT AT <q13E
THH |

| ]
Iqgateasr (= =g Sndr) ¢ aw-
AR HY AT AET &, ATT AT ATz qua
dArfed, sa afsq |

SHRI ANNASAHEB SHINDE : Sir,
if my Ministry or my Secretary has any
diufficulty, naturally we will consult the
Law Ministry. Sir, I was explaining the
point as to what has been the approach
of my Ministry in regard to the sugar
industry. I must very humbly sav and tell
the honourable Members here that I am
one of the workers in India who is very
closely associated with the working of the
cooperative movement in this country and
1 have worked as a very humble and ordi-
nary worker in the fields in the villages.
To my mind, especially for an industry
like the sugar-cane, the only solution
that appears to be there is that the sugar
industry should be owned by the cane-
growers. That seems to be the ultimate
objective with which we must proceed.
I myself have orgainised sugar factories
with cane-growers and though in some
States the experience may be contrary or
may be not too satisfactory , I can submit
with some authority that wherever the
cane-growers have organised these co-
operatives, they are managed well and
wherever the State Governments are also
very helpful to the cooperative movement,
there these cooperative factories are going
on very well and the cane-growers have
benefited most and the cane-growers of



3649 Short Duration

[Shri Annashaheb Shinde]

the cooperative sugar factories have been

getting, by and large, higher prices than |

what the joint stock factories have been
paying to the cane-growers.
efficicncy and other things of the factories
managed by the cane-growers are much
better than many other factories. I do |
not agree at all with the assessment of
Shri Jaipuria. He may have his own
experience in U.P. and some other States.
But by and large, the country’s picturc
as far as the cooperative movement is
concerned, is very encouraging, and that
is why the Governm:nt of India’s  ap-
proach has been to encourage the co-
operative movement.  And honourable
Members  will be satisfied to know that
@ hcn we began the First Plan there were
only three cooperative sugar factories in
the country. But now out of the 210
existing working factorics, the number ot
cooperative sugar factories is 62 and if we
take into consideration the total number
of factories which are licensed, the House
will be pleased to know that out of the
total number of 267, the total number
of cooperatives is around 1og. So, the
position of production in the cooperative
sector by the end of the Fourth Five Year
Plan would be almost 40 to 45 per cent
out of the total production. So, pro-
gressively, as far as the sugar industry is
concerned, itis being cooperativised and
the cane-growers arc getting a more and
more predominant position, and I think
the Government of India’s approach will
be progressively in this direction so that
the cooperativeshave a dominant position
as far as the sugar industry is concerned.
I must also submit that this is one of the
outstanding achi:vements of the Govern-
ment of India during the last two or three
Plans though many a time because of
some setbacks in some other sectors of
economy we failed to realise what we
achieved in certain other sectors and this
is really a very outstanding achievement
made as a result of the efforts of the co-
operatives, the State Governments, and
the Government of India’s policy of en-
couraging the cooperatives.

As far as the nationalisation in U.P.
is concerned or cven the nationalisation
of the sugar industry is concerned, na-
turally ifthe Government of India has to
take certain steps, all its implications,
its economics, etc. will have to be closely
gone into and the Government of India is
giving some thought to this problem and
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all the pros and cons will have to be
considered and the Government of India
will no doubt arrive at some decision on |
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the basis of the merits of the industry
and the merits of the case. That is the
only thing that I have to submit at this
stage. I have nothing more to add.

SHRI JAGDISH CHANDRA DIK-
SHIT : Sir, just one point. The question
is, of course, as pointed out by the honour-
ahle Mimister, whether the Government
has been trying to encourage the co-
operatives. Thave my doubtsfor the simple
reason that although in the Industrial
Policy Resolution of 1956, it had been
stated that ‘the principle of cooperation
shall be applicd wherever possible and a
steadily increasing proportion of the acti-
vitics of the private scctor developed along
cooperative lines” and  ‘special assistance
will be given to enterprises organised on
cooperative lines for industrial and  agri-
cultural purposcs, and in the Third Plan
it had been  categorically stated that the
aim of thc Government was to promotc
a pattern of industrial organisation which
will lead to high levels of productivity
and give full scope to cooperative or-
ganisations and that in licensing new
industrial units the cooperative organisa-
sations were to be encouraged, yet the
policy decision taken by the Licensing
Committee in 1963 took a contrary view
and said, “‘other things being equal
preference was to be given to the es-
tablishment of cooperative factories’.
Now, my point is that does the term
‘preference’ mean the same thing as the
terms ‘encouragement’ or ‘development’?
My argument is that ‘preference’ which
always succceds  development cannot
proceed it. So T have my doubt about the
intention of the Government to develop
cooperatives of canegrowers to install or
operate Sugar factories.

SHRI ANNASAHEB SHINDE : I
think, Sir, the honourable Member has
not properly understood the Government
of India’s policy. We say we give pre-

ference to the cooperatives. That means
if there are two applications, including
one from the cooperatives, we do not

at all consider the joint stock factory’s
application. For instance, during the last
year and a hall we have licensed about
56 factories and out of this number 49 are
cooperative factories. Joint stock pro-
posals have been accepted where the
State Governments have supported their
proposals and where there are no proposals
rom the cooperative sector.

SHRI S. N. MISHRA : There is one

' thing which I am not able to understand

from the reply of the hon. Minister.
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Much of what ] e has said does not seem
to have relevance to the immediate
context of the liscussion. The discussion
came in the w.ke of the demand made
by the U.P. Covernment, which on the
balance of cinsiderations, social and
economic, came to the conclusion that the
sugar industry should be nationalised in
the State. Th: Government of India is
now confrontec with the demand that the
sugar ndustry should bc nationalised.
That matter his been pending before the
Government. When we wanted to ratse
the discussion, we wanted to understand
the constitutional and legal implica-
tions of the m tter so that we could come
to the right julgment about this. There-
fore, the quesiion was raised whether this
was legally -ustainable. We have had
absolutely no l:ght from the hon. Minister
on what the ULP., Government has said.
We wanted ti+ know in this very context
what they haive to say about it because
what we are ¢« nsidering is the demand for
nationalisation The Minister said some-
thing very weful, very important and
I attach great value to it but it does not
carry us far in the direction of the demand

with which tley are confronted by the
U.P. Governi ent.

SHRI A.(C.KULKARNI : There are
two or three joints which I would like
to make, Sir, for clarification. Is it not a
fact that the private sector sugar factories,
when they say they have got profits and
they have earned more than the co-
operatives, it is due to the sugarcane price
paid at Gov:rnment rate and the price
realised for sigar was the highest, above
the other price by Rs. 10 per quintal ?
The co-oper.tives have given Rs. 17 to
Rs. 20 per :quintal as a remunerative
price and tha is why they could not show
profits. The: 92 per cent. of the agn-
culturists ai: below 1 acre or 1} acres
in the co-oyerative sector. Secondly 1s it
not a fact that the co-operative sector has
along with th: private sector implemented
the Second }/age Board Award ? I donot
know whether Mr. T. N. Singh s an
agriculturist >r not but I want to know
from the DMlinister whether it is a fact
that the current crop is of 11 months
whether it 1s in U.P. or Maharashtra or
Gujarat or Mysore and the arsali is of
16 months . nd that crop produces four
times the cr p which is current crop. Is
this also not a fact that thereby the agri-
culturists eirn more ? May I also know
whetheritis uot a fact thatin Maharashtra
the majority of the members of the sugar-

cane co-ope'ative societies are below three
acres ?
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W URAEA - HA oqwd owmw
| T F A A 78 T4 01 B 15
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A qAFTT F A oy Ay
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"aF7 Wwfas @@l F owir e s
ST fE g ofr 3 @A oo @i A
7HIT F o £ g=a17 foar &0 e
| FHL A T AW T AR F T g7 FET
§ ST oS ¥B FeT § 9 T FEA @
3 fuxfrz &1 aw @ gz #@ &

SHRI K. CHANDRASEKHARAN :
Sir, this discussion pinpoints the need for
nationalisation. The word ‘nationalisa-
tion’ can be treated as taking over by the
State Government or taking over by the
State-sponsored public undertakings or
even in the co-operative sector. With this

! end in view may I know from the Govern-
ment whether the Government have got at
present any definite policy in regard tg
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natioanalisation or is it that since the
matter is possible for decision at the State
level from the legal point of view, the
policy of the Government of India is to
leave the matter to the State Governments
concerned and not to have a national
policy in regard to this crucial matter ?

SHRI ANNASAHEB SHINDE : Sir,
Shri Kulkarni raised three points. The
first one is a simple point which should
not take any time. About the imple-
mentation of the Wage Board recom-
mendations, I must say that by and large
the sugar industry in the country, whether
in the private sector or in the co-operative
sector has been implementing the re-
commendations of the Wage Board. Then
as far as the balance sheets of joint stock
companies and co-operatives are con-
cerned, there is no comparison because
the balance-sheets of co-operative factories
are drawn up on a different principle
altogether; they show the profit and loss
only after the cane price is paid and the
cane price depends upon certain factors.
But generally speaking, as I have said,
the cane price paid by the co-operative
societies 1s much more than that paid by
he joint stock companies. In Maha-
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rashtra there are only two districts wher®
the adsali cane is grown. In the rest of the
places it is of the same type as elsewhere—
the districts of Adsali cane are Poona and

Ahmednagar.

Shri Rajnarain raised some point about
the cane price. The Government has
announced its policy of cane price and the
price policy is known to the hon. Member.

sy TrAroae o fagEET 15 @
& agr ggard £ 91 W

SHRI ANNASAHEB SHINDE : Then
Shri Chandrasekharan referred to the
point whether the Government of India
has a policy. As I have said,  the Go-
vernment of India is considering
this issue and mnaturally when it
comes to some conclusions, those con-
clusions will be known to the House
and to the hon. Member, and that wi_ll be
the policy of the Government of India.

THE VICE-CHAIRMAN (SHRI D-
THENGARI) : The House stands ad-
journed till 11 A.M. tomorrow.

The House then adjourned at
eight of the clock till eleven of
the clock on Wednesday, the
10th December, 1969.



